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ACTION TAKEN REPORT

Ref: Action Taken Report of the Joint Committee in compliance to the Hon’ble
NGT order dated 18/07/2024 in the matter of OA 160/2024 (CZ) Rashid
Noor Khan V/s Principal Chief Conservator of Forest, M.P. & Ors.: -

1. Hon’ble NGT issued following instructions on dated 18/07/2024 in the matter
of OA 160/2024 (CZ) Rashid Noor Khan V/s Principal Chief Conservator of
Forest, M.P. & Ors.: -

“1.The submission of the applicant is that the Chandanpura Forest

A

12.
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Region, situated between Kerwa and Kaliyasote Dam acts as safety
Valve in maintaining this delicate Ecological balance, is also a Tiger
Habitat and breeding ground due to which this forest has been
notified as protected forest and the entire Ecology is thus
safeguarded or regulated by Forest Protection Act, Environmental
Protection Act, Biodiversity Act, Wildlife Protection Act and the
State being signatory of various international conventions, is bound
to preserve, protect and conserve this forest region, alongwith its
peripherial areas which are part of and forms the buffer zone for
Chandanpura Forest Region.

We deem it just and proper to call a report on the matter in issue in
present Original Application, from a Joint Committee consisting of:

i. One representative from MoEF&CC, Bhopal.

ii. One representative from the Principal Chief Conservator of Forest,
M.P.

iii. One representative from the Secretary (Environment), M.P.
iv. One representative from Central Pollution Control Board
v. One representative from Madhya Pradesh Pollution Control Board

The Committee is directed to visit the place and submit the factual and
action taken report and the violation, if any, noted within the area
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within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

2. In compliance to the order of Hon’ble NGT dated 18/07/2024, a joint
committee consisting of the following officials of the concerned
department has been constituted: -

No | Name of the Officer Representative Department
1. | Dr. Yogesh Gairola, Technical | MOEF&CC, Bhopal
Officer, MOoEF&CC, Regional
Office, Bhopal.

2. | Shri Alok Pathak, DFO, Bhopal. | Principal Chief Conservator of
Forest, Bhopal (M.P.)

3. | Shri Lokendra Thakkar, Chief | Principal Secretary
Scientific Officer, Environment | Environment Department, State
Department, Bhopal. of MP, Bhopal (M.P.)

4. | Dr. Poulami C Patil, Scientist B, | Central Pollution Control Board
CPCB, RD, Bhopal.
5. | Shri Brajesh Sharma, Regional | Member Secretary State
Officer, RO, MPPCB, Bhopal. Pollution Control Board, (M.P.)

3. The joint committee members have discussed the issues mentioned in the
petition during the following meeting held on dated 29/08/2024,
30/08/2024, 25/09/2024, 07/10/2024 and on 08/10/2024. The joint
committee also conducted field visit on above days. The main issues raised
in the petition are as under: -

3.1.The movement of wildlife is being restricted by the encroachment of
human related activities in the Natural Habitat of Tiger corridor.

3.2.The anthropogenic activities in the Tiger corridor have resulted in
disturbing the ecological balance of the Tiger corridor and Tiger
Habitat in particular.

3.3.The World Wildlife Day celebration on 3rd March 2024 as Jagran
Lakecity Carnival just adjoining to the Kaliyasot Chandanpura Forest
Area, which is a deemed forest.
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3.4.The operation of a full-fledged university in the midst of Tiger Habitat
and Breeding ground, without taking any Forest Clearance,

3.5.The main entry gate of Jagran Lakecity University is the encroached
and illegally built on the Forest land, outside its registered land parcel
in close proximity to the operational infrastructure.

3.6.Harshita farms (Poly House), which is situated on Khasra no. 88 & 89,
is a farmhouse engaged is agricultural activities had forested area and
substantial tree cover till 2003 and which has been slowly degraded
and entire tree cover has been lost by uprooting hundreds of trees,

3.7.The entire Danish hill, along with its slope is facing Kaliyasot River
which in earlier report was deemed forest has been completely
denuded of tree cover and mountain has been cut to make plots for
human settlements, is an area frequented by Tiger, this loss of
mountain without proper Clearance.

3.8.The established Nagar van in the Chandanpura Forest Region has been
created with the malafide and coercive intentions to divert the existing
forest land which has to be governed and regulated by the Forest
department, from the Forest department to the municipal corporation.

39.Club MN & Resort, is a marriage garden and commercial
establishment within the Kaliyasot, Chandanpura Forest Area, which
1s in violation of Indian Forest Conservation Act, 1980, as No
permission has been obtained by the Union of India for doing
commercial activity in Forest Land.

3.10. WALMI covered its boundary area, used the "Blade Fencing"
(ISIAIARYR) which is a very dangerous technique due to which any
wild animal such as deer, tiger, peacock, monkey can get stuck, injured
and even die.

3.11.The entire stretch of Damkheda, Chandanpura, Bairagarh-Chichali
forest areas have become a dumping ground and anthropogenic waste
are visible scattered all along the forest area.

3.12. A natural spring which is located at the junction of foothill of 3 hills
near on Khasra No 64, 65, 66 is completely encroached and the
downstream of this Spring, which is also a rivulet/ Tributary of
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Kaliyasote River has been completely encroached.

3.13.The approved western bypass road connecting Mandideep industrial
area with Sehore is bisecting Tiger corridor which will cease
movement of animal into Chandanpura Forest Region.

Joint committee members discussed the above matter and identified
that the petitioner main contention is the disturbance of tiger movement
while moving within the Bhopal municipal boundary due to various
activities in the area. In this regard, it is decided to visit the primary
locations as mentioned in the petition and observed the activities. It is also
discussed that the matter is primarily concerned with Forest department so
the submission of Forest department should be incorporated in the reply.
Letters were also written to the Jagaran Lakecity university, White Orchid
Restaurant and Bar, Harshita Farms, Club MN & Resort to submit the
information.

4. FIELD VISITS: -

4.1.The Joint committee members have conducted field visits to the
following locations near Village- Chandanpura, Tehsil - Huzur, Distt
-Bhopal and its surroundings. Apart from the joint committee
members following officers namely Ms. Prakamya Tiwari, Assistant
Engineer, Regional Office, MPPCB, Bhopal, Shri Shivpal Piparde,
Forest Range Officer, Bhopal were present during the inspection. The
Geographical locations, photographs and visual observations were
recorded during inspection. The Photographs and Google Maps are
enclosed as Annexure-I: -

a. White Orchid Restaurant and Bar,
b. Harshita Farms

c. Danish Hills

d. Nagar Van at Chandanpura

e. Jagran Lakecity University,

f. Club MN & Resort
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g. The natural spring and drainage located on Khasra No.
64,65,66

4.2.Joint Committee members visited the above locations and the details
observed during the inspection in reference to the points concerned in
the petition are mentioned as under: -

White Orchid Restaurant and Bar

4.2.1.

4.2.2.

4.2.3.

4.24.

4.2.5.

4.2.6.

4.2.7.

White Orchid Restaurant and Bar is located at Chandanpura,
Tehsil Huzur, District Bhopal, Madhya Pradesh. The
geographical location of the site is latitude 23° 11' 30.3468" N
and longitude 77° 22' 21.5256" E.

The restaurant is located on the west side of the Kaliyasot Dam
and on the south side of the Kaliyasot Road. Kaliyasot dam
water body is approximately 400 meters away. The restaurant is
surrounded by agriculture land.

During visit restaurant was closed and as per the care taker, the
restaurant is operated in the evening hours.

It was also observed that rooms for stay arrangement of visitors
are under construction.

All the structure of the restaurant including sitting area, kitchen
are temporary structures having roof of metal sheets. The
restaurant area is surrounded by green belt.

No solid waste and waste water found in the restaurant. As per
care taker Municipal corporation vehicle picks up garbage and
solid waste.

A sound system was found installed at the time of inspection.
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Harshita Farms

4.2.8. Harshita Farms is located at Chandanpura, Tehsil Huzur,
District Bhopal, Madhya Pradesh. The geographical location of
the site is latitude 23° 10" 45.5412" N and longitude 77° 23'
53.3148" E.

4.29. One office and one temporary guard room was found
constructed at the time of inspection.

4.2.10. The approach road from the foot of Danish hill is on the North
side of Harshita Farms.

4.2.11. Itis informed by the care taker that plotting is done in some part
of the land.

Nagar Van located at Chandanpura

4.2.12. Nagar Van is located at Chandanpura, Tehsil Huzur, District
Bhopal, Madhya Pradesh. The geographical location of the site
is latitude 23° 10' 29.352" N and longitude 77° 23" 30.0768" E.

4.2.13. It 1s developed by Forest Department and situated adjacent to
the Jagran Lakecity University campus.

4.2.14. The forest area is having very thick plantation and dense forest.
The area is covered with wire fencing.

Jagran Lakecity University

4.2.15. Jagran Lakecity University 1s located at Chandanpura, Tehsil
Huzur, District Bhopal, Madhya Pradesh. The geographical
location of the site is latitude 23° 10" 37.1172" N and longitude
77°23'21.2604" E.

4.2.16. The gate of Jagran Lake City University is on the north east of
the site.

4.2.17. A 10 feet wide bitumen road connects the University for access.
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The road passes through forest land. University is having only
one approach road.

4.2.18. The surrounding of the access road and the main entry of the
university is surrounded by forest land.

4.2.19. The area presently in possession of the forest department is
separated by a 20 feet high wire mesh which represents the
forest land from the said encroached land by the University.

4.2.20. Within the campus of university, the ornamental plants and
green belt is developed all around the campus.

Natural Drainage (Spring)

4.2.21. The natural spring located on Khasra no. 64,65,66 as per the
petition. Kaliyasot river is on the south side. A paved
bituminous road was present on the north side of the said land.

4.2.22. There is a drain located on the north east side of the said land.
The water was found flowing without any restriction or
clogging. Proper culverts and drainage pipes are provided along
the road of the said land.

4.2.23. No water logging was observed.

Club MN Resort

4.2.24. Club MN Resort is located at Chandanpura, Tehsil Huzur,
District Bhopal, Madhya Pradesh. The geographical location of
the site is latitude 23° 11' 21.7374" N and longitude 77° 23'
11.2636" E.

4.2.25. The site is located near to Kaliyasot Dam and on the south side
of Kaliyasot Dam.

4.2.26. This resort is developed on the sloping terrain of a hill and inside
area is filled with greenery and variety of ornamental plants on
the sloppy terrain. A cement road is connecting the main
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entrance to top of hillock.

4.2.27. There is one small lawn, kitchen and a small pool is present
inside the resort. As per owners of the resort, the place is used
for picnic stays and not marriage functions.

4.2.28. The design of the resort as it is on the sloping ground doesn’t
seem suitable for marriage functions.

4.2.29. The hutments constructed inside the resort are temporary
structures having asbestos roofs. No RCC structure was
observed at the time of inspection.

4.2.30. No waste or garbage dump was found at the site during
inspection.

5. Similar matter addressed in Other Hon’ble NGT Cases:

5.1.0A 7/2022 & OA 12/2022 (CZ): -With reference to the Hon’ble NGT
order dated 15/07/2022 in the matter of OA 07/2022 (CZ) and OA
12/2022 (CZ) of “Dr. Shubhash C Pandey Vs. State of M.P. & Ors.”,
the matter of protection of corridor for movement of tiger is mentioned
in this case. The point no. 2 (xi) and (x) of the order dated 15/07/2022
of Hon’ble NGT are shown as under: -

“xi. Status of identification, demarcation and protection of corridor
for movement of tiger.

xii. Action taken by the authorities to protect the risk to human life
since these animals are being increasingly seen roaming in an
around area adjacent to the reservoir.”

The report of Joint Committee was submitted in this matter and the
case 1s still pending before Hon’ble NGT. The next date of hearing in
OA 7/2022 and OA 12/2022 is on 21/10/2024. The order issued by
Hon’ble NGT in this regard is enclosed as Annexure-II.

5.2.0A 44/2024 (CZ): -With reference to the Hon’ble NGT order dated
05/03/2024 in the matter of OA 44/2024 (CZ) of “Avadhesh Singh Vs.
State of M.P. & Ors.”, the matter of encroachment over Gazette
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Notified Protected Forest is taken up in this case. The Joint Committee
submitted the Action Taken Report on 04/07/2024 in this matter and
the case is still pending before Hon’ble NGT. The next date of hearing
in OA 44/2024 is on 18/10/2024. The order issued by Hon’ble NGT in

this regard is enclosed as Annexure-III.

5.3.0A 19/2019 (CZ): -With reference to the Hon’ble NGT order dated
22/07/2020 in the matter of OA 19/2019 (CZ) of “Satish Nayak Vs
State of MP & Ors "the issue of encroachment of forest land by the
State Authorities in the city of Bhopal, in Master Plan of Bhopal and
encouraging the city for encroachment on the forest land, issue of
Tiger Reserve, or the issue of the lake has been taken up in this case.
The case was disposed of by Hon’ble NGT on dated 22/07/2020. The
order issued by Hon’ble NGT in this regard is enclosed as Annexure-
IV.

6. Information provided by the Forest Department:

6.1.In references to the petition, information was sought from the Forest

Department vide letter no. 1968B dated 30/08/2024. The copy of letter is

enclosed as Annexure— V. Forest Department vide letter no. 10760 dated

14/10/2024 has provided the information. The copy of letter is enclosed

as Annexure-VI. The main points are mentioned as under: -

6.1.1. There is no declared deemed forest under Bhopal Forest Division.

6.1.2. The Revenue Department has transferred high-tech tree plantation
to the Forest Department. A forest area of 238.141 hectares of “BIc
S IS &1 S has been declared protected under Section 29 of
the Indian Forest Act, 1927 vide Notification No. F-25-61-10-3
dated 16/07/2021, which was published in the Gazette dated
30/07/2021. Since there is a state and urban area adjacent to that
area in which colonies have been built.

6.1.3. The Revenue Department has transferred high-tech tree plantation
to the Forest Department. A forest area of 119.639 hectares of “@Ic
S 1S P SHTA” has been declared as a protected forest by the
government under following notifications, details of which are as
follows: -
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(A) For Village Mendora-I, notification no./F-25-59-10-3 dated
06/07/2021 for area 8.139 hectares, published in the gazette
on 16/07/2021.

(B) For Village Mendora-II, notification no./F-25-60-10-3 dated
06/07/2021 for area 111.500 hectares, published in the
gazette on 16/07/2021.

As per above, (8.139+111.500=119.639) a total area of 119.639
hectares declared as a protected forest under section 29 of the Indian
Forest Act, 1927. The notifications have been published in the Gazette.
The presence of many wild animals including tigers has been recorded in
the above-mentioned areas. The said area is covered with forests and
rocks/mountains/rock shelters are available. The monitoring and
movement of wild animals in the forest area is being done by e-
surveillance system and camera traps. For the security of the area, a crack
team has been formed, which immediately reaches the spot within 24
hours after getting information to take action. The crack team is sent to
rescue the wild animals. Also, training has been provided and necessary
equipment like nets, cages and other rescue resources have been provided.
Special vehicles like Tata-207 have been made available for tiger
monitoring. The work of protection and monitoring of wild animals is
done by the staff. Wildlife is also protected by patrolling and with the help
of forest protection committees by the regional staff. Also, as per the
roster fixed under Forest Division Bhopal, night patrolling is done in tiger
visiting areas by officers/staff every day of the month.

6.1.4. It is correct to say that the said area has been handed over by the
Revenue Department to the Forest Department for high-tech
plantation which is covered with dense forests and also for wildlife
such as tigers to roam, but the condition of conflict between tigers
and humans has still not arisen in the said area. Gaushalas, Sanskar
Valley, Lake Jagran University are outside and a diversion case
number FA/MP/OTHERS/149148/2021 related to encroachment
on the gate part by Lake Jagran University is pending at the senior
level.

6.1.5. There has been till now no conflict between tiger and human that
occurred in Bhopal Forest Division neither has there been any
incident of tiger hunting in the said area. The area under Forest

10
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Division Bhopal is not a protected area and MP Tiger Foundation
has been formed under the Forest Department of Madhya Pradesh
Government.

6.1.6. The Chandanpura forest area is an important forest and the
biodiversity of this area is conserved by the Forest Department. The
said area is not notified under any Tiger Reserve under the Forest
Department of Madhya Pradesh Government.

6.1.7. The Chandanpura forest area is not a deemed forest, which has been
transferred by the Revenue Department to the Forest Department
for high-tech plantation. There is movement of tigers in the said
area and the presence of female tiger and cubs is constantly
monitored, protected and safeguarded by the Bhopal Forest
division.

6.1.8. It is true that Chandanpura is a very important forest area and along
with it, other landscapes of Bhopal Forest Division and Sehore and
neighbouring Raisen districts also have great importance for the
wildlife and movement of wildlife is observed in these areas as
well.

6.1.9. The Ratapani Sanctuary comes under Obedullaganj Forest Division
and not under Bhopal Forest Division.

6.1.10. The movement of tiger has been observed in the forest area
adjoining Kaliyasot, and the presence of female tigress and her
cubs is also visible in the Mendora habitat.

6.1.11. The above forest areas are inhabited by tigers but the said areas
have not been notified as Tiger Reserve by Forest Department of
M.P. Government. It is also not correct to say that the forest area
of Mendora and Kaliyasot is directly connected to the forest area
of Raisen. The area is divided by Bhopal city.

6.1.12. The Bhoj University is adjacent to the Mandora/WALMI area and
occasionally there is movement of wild animals here.

6.1.13. The said area mentioned in the point no. 29 of the petition is
outside the area of Bhopal Forest Division and the said area is not
a notified “Tiger Corridor” under the provision of Wildlife
(Protection) Act, 1972.

6.1.14. The area near WALMI has dense forest and movement of wild
animals including tiger is present in the said area.

6.1.15. Itis correct to say that Mendora and Chandanpura are parts of the
forest area which is rich in Biodiversity and many species of
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Manual Reptiles, Birds and Butterflies are found which are
protected, promoted and conserved by the Forest Department.

6.1.16. For the protection, promotion and conservation of the above-
mentioned areas, various activities are carried out as per need by
the site experts and Bagh Mitra awareness programs, e-
surveillance daily foot patrolling, vehicle patrolling, and with the
cooperation of various NGOs.

6.1.17. There is no encroachment or spreading of garbage or waste in the
forest area under Bhopal Forest Division.

6.1.18. In the above-mentioned forest area, many works related to
wildlife conservation are being done and in most of the areas,
saucers are being made as per the requirement and the said work
is being carried out on priority basis. The pollution of loud noises
outside the forest area is not the concern of the department.

6.1.19. No tiger has died in the forest area of Bhopal. The distance of
Ratapani Sanctuary from Chandanpura is 30 kms. There is no
evidence of movement of the mentioned tiger in the petition under
Bhopal district.

6.1.20. The Chandanpura Nagar Van is constructed under the approval of
Central Forest and Environment Department of the Government
of India vide letter no. F.No. E. 1-4/2020 B 1 (NAEB) dated
30/07/2020 and the letter no. /GIM/2020/357 dated 19/08/2020 of
the Principal Chief Forest Conservator and Forest Force Chief,
Madhya Pradesh (Circle-Green India Mission) in which the area
has been developed as per the concept of city forest by combining
the Khasra and forest area received from the Revenue
Department.

6.1.21. The work of the above forest is done by the Forest Department
only as per approvals given by the Ministry of Forest and
Environment, Government of India and Forest Department of
Madhya Pradesh Government.

6.1.22. The movement of deer and other wild animals occasionally takes
place outside the forest area i.e, Mendora and Chandanpura area.
Warning signs have been put up outside the forest area through
boards and other means and continuous supervision and
monitoring is done in case of movement of wild animals.

6.1.23. The main objective of setting up of Nagar Van is to provide pure
clean air to the forests within the Municipal Boundary and to
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6.1.24.

6.1.25.

6.1.26.

6.1.27.

6.1.28.

6.1.29.

6.1.30.

create awareness and sensitivity towards forests and wildlife
among the urban people as per rules and the said area is
completely managed by the Forest Department.

Forest Department works in these areas for cleanliness and public
awareness under various programs and schemes like “Mission
Life”.

The point no. 70 of petition pertains to MPRDC, the application
for diversion from the forest area has been made by the concerned
agency after completing all the formalities and the concerned
agency has been directed to provide animal passage plan and
mitigation measures.

There is no encroachment by Jagran Lake University under Forest
Division except the remaining encroachment measuring 0.194
hectare in Khasra No. 73 and 0.251 hectare in Khasra No. 84 by
Jagran Lake University. The mentioned encroachment was
present even before the transfer of the revenue land to the Forest
Department, in respect of which their diversion case under Bhopal
Sub-Division No. FC/MP/OTHERS/149148/2021 is pending at
the senior level in the State of Madhya Pradesh.

The necessary efforts are being made to provide complete
protection to the entire biodiversity and ecosystem so that the
biodiversity is not only protected, but it is also being enhanced
and the number of wild animals is increasing.

All the works assigned under this are being executed in full
accordance with the rules. For the protection and promotion of
wild animals in the forest areas under Bhopal Forest Division,
work is being done with scientific approach and sufficient and
timely animal compensation is being provided for habitat
management security, availability of water, camera trap,
monitoring, e-surveillance security, foot patrolling, barrier hut
and to prevent man arrival conduct, cattle etc.

All the work under Forest Division Bhopal is done by the
competent officers under the approval of the Principal Chief
Conservator of Forests, Work Planning and Environment and
Climate Change Department of the Government of India.

The mentioned area is neither PA (Protected Area) nor a Tiger
Reserve under the provision of Wildlife (Protection) Act, 1972
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and therefore, the rules and procedures related to core and buffer
zone are not applicable to it.

6.1.31. The Chandanpura Nagar Van under Bhopal Forest Division has
been constructed under a scheme approved by the Government of
India with a view to creating public awareness.

6.1.32. No construction has been done in the forest area other than for the
purpose of forest and wildlife management.

6.1.33. It is also pertinent to mention that there is no notified tiger
corridor within the area mentioned in the petition.

7. Information provided by the M.P. Road Development Corporation Ltd.:

7.1.1n references to the petition, information was sought from the MPRDC.

MPRDC vide letter no. 8717 dated 04/10/2024 has provided the

information regarding construction of Western Bhopal Bypass as 4-lane

with paved shoulder along with service road in the State of Madhya

Pradesh on Hybrid Annuity Mode. The copy of letter is enclosed as

Annexure-VII. The main points are mentioned as under: -

7.1.1. With reference to the above petition in OA 160/2024, by Rashid
Noor Khan, Para-70 related to MPRDC the Western Bhopal bypass
is to be constructed with the aim of reducing traffic pressure in
Bhopal district. This bypass will start from village Itayaklan
situated on Jabalpur-Bhopal National Highway No. 46 and will be
constructed, between village Phanda situated on Bhopal-Indore
National Highway No.-28. This bypass is to be constructed in a
length of about 40.90 km. Out of the total length of the bypass,
about 6.095 k.m. bypass passes through the forest areas of Bhopal
Forest Division. This forest area falls in compartment no. 211, 212,
215, 216,217, 218, 219, 220 and 211 of Bhopal Forest Division.

7.1.2. The forest area affected in this bypass is not a part of any National
Park or Sanctuary. The affected forest area is not in any Eco-
Sensitive Zone and is not a part of any Tiger corridor/Elephant
corridor. Hence, there is no need to obtain wildlife permission from
the Government of India in this case.

7.1.3. As per the site inspection report of the Divisional Forest Officer,
Bhopal, in the affected forest area, construction of underpasses of
different spans of more than 5-meter height has been proposed at
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12 places for the safe movement of wild animals including Tigers,
Bears and other wild animals on both sides of the road. To ensure
smooth movement of wildlife, necessary structures are being
proposed as per eco-friendly measures to mitigate impacts of linear
infra projects prepared by Wildlife Institute of India, Dehradun.
The 12-foot-high chain-link fence with steel angles will be installed
on both sides of the road passing through the forest area for a length
of 6.095 km. This fence will direct the wildlife to use the designated
underpasses to cross the road safely thereby preventing harm to
animals due to traffic. Similarly, suitable plant species will be
planted on both sides of the road passing through the forest area as
per the provisions of the Forest Department.

7.1.4. Service roads will be constructed on both sides of the main road to
facilitate monitoring of wildlife. This will be a kuchha road and no
tree will be cut for its construction. This work will be done under
the supervision of the Forest Department.

7.1.5. The in-principal approval of forest diversion 45 hectares land
which is falling in the alignment accorded by MOEFCC on dated
30/07/2024 with the condition that the wild life mitigation plan
wetted by PCCF wild life will be submitted by concern department
the mitigation plan has been prepared and submitted to DFO
Bhopal by the MPRDC.

7.1.6. This route will pass at a considerable distance from Kolar Dam,
Kaliyasot Dam, Kerwa Dam and Bada Talab. It is worth
mentioning that at present many such routes are in use which are at
a much shorter distance from these water bodies than the proposed
bypass. This route will pass 17 km from Kolar Dam water body, 10
km from Kaliyasot Dam water body, 3.30 km from Kerwa Dam
water body and 3.00 km from Bada Talab water body. Bhopal is
known as a city where the city has developed horizontally and not
vertically. With the construction of this route, the identity of Bhopal
will be preserved. As far as the catchment area of the mentioned
dams is concerned, it is also worth considering that the catchment
of the big pond goes up to Sehore district. Therefore, on this basis,
it is not logical not to build any road between Bhopal and Sehore.
The same situation applies to other dams as well. As far as the
inflow of water in these ponds is concerned, it is clarified that in
the design of the route, along with the construction of bridges of
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sufficient length on all the water channels, 13 additional culverts
will also be constructed.

7.1.7. As far as Ramsar site is concerned, it is clarified that Bada Talab
located in Bhopal has been declared a Ramsar site. Wetland Rules-
2017 are effective on Bhoj Wetland which is a Ramsar site. In the
order dated 16 March 2022 of the Environment Department of
Madhya Pradesh Government, a recommendation has been made
regarding the determination of Prohibited, Regulated and Permitted
activities within the limit of 50 meters from the wetland boundary
and its zone of influence. According to this, any kind of permanent
construction is prohibited up to a distance of 50 meters from the
full tank level of Bada Talab. The proposed bypass is 3 km from
the full tank level of Bada Talab. It is at a distance of 3 km. 6.1 km
of this route passes through the forest area. 12 feet high wire
fencing will be done on both sides of this area and 12 viaducts
(Minor Bridge & Animal Underpass) have been provided for the
movement of wild animals from one side to the other. For its
construction, diversion of 45 hectares of forest land is required. 90
hectares of land has been made available to the forest department
for compensatory plantation. A total of 3248 trees will be affected
in the forest area. In lieu of this, 90000 trees will be planted. For
this, a provision of Rs. 13.00 crore has been made in the project.

8. Information Provided by the Harshita Farms: -

8.1.In reference to the order of Hon’ble NGT dated 18.07.2024, information
was sought from owner of Harshita Farms i.e., Shri Nitin Lalchandani.
Harshita Farms vide letter no. 1968 A dated 30/08/2024. The copy of the
letter is enclosed as Annexure-VIII. The reply submitted by Harshita
Farms on dated 23.09.2024 is enclosed as Annexure-IX. The main points
stated by the respondent are mentioned as under: -

8.1.1. As per petition, Harshita Farms, is situated on Khasra No. 88 and
89 Village Chandanpura, Tehsil Huzur, District Bhopal. In actual
situation, Harshita Farms having area of 6.080 Hectares is situated
on Khasra No. 88/1/1/2/6, 89/2 Village Chandanpura, Tehsil
Huzur, District Bhopal, and is private land. The said land is not
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forest land, and according to the Bhopal Master Plan published by
Town and Country Planning, the use of such land is shown as
public and semi-public. No farmhouse has been built on this land,
only security guards and labour rooms have been built, which are
necessary for the security of the land.

8.1.2. The land bearing Khasra No. 89/2 is not the property of Shri Nitin
Lalchandani nor have any trees been cut on such land. Since such
land is not the property of the Shri Nitin Lalchandani, in such a
situation there can be no purpose for trees to be cut on such land.

8.1.3. As far as polyhouse is concerned, such polyhouse has been set up
by Shri Nitin Lalchandani for the last about 7-8 years and roses are
being cultivated in the polyhouse. Hundreds of rose plants are
planted in the polyhouse, which are pruned daily so that the rose
plants can flower as desired.

8.1.4. The area with polyhouse is completely privately owned land, and
the said land is not even forest land. Apart from this, no plotting
has been done on the present approach road (kutcha road) leading
to the said land. No trees have ever existed on the said land, so the
question of cutting trees does not arise.

8.1.5. That as per the information of Shri Nitin Lalchandani, a similar case
of OA 19/2019 (CZ) Satish Nayak Vs State of MP & Ors.village
Chandanpura and in a related matter, an order was passed by the
Hon'ble National Green Tribunal on 27/07/2020 in which the
Hon'ble National Commission has passed orders.

9. Information Provided by the Jagran Social Welfare Society: -
9.1.In reference to the order of Hon’ble NGT dated 18.07.2024, information
was sought from Jagran Social Welfare Society vide letter no. 1972B
dated 30/08/2024. The copy of the letter is enclosed as Annexure-X. The
reply submitted by Jagran Social Welfare Society dated 25.09.2024 is
enclosed as Annexure-XI. The main points stated by the respondent are
mentioned as under: -

9.1.1. It is mentioned in the petition that Jagran Lake City University is
situated in the middle of Chandanpura forest which is factually
incorrect and untrue. Jagran Lake City University is not situated in
forest area rather the said University is situated on private land. It
is noteworthy that Jagran Lake City University was constituted in

17
Honble NGT, OA 160/2024



the year 2008-09. The construction work of Jagran Lake City
University was completed by the year 2013. It is important to
mention that under sub-section (3) of section 14 of National Green
Tribunal Act 2010 the limitation period for hearing any case is six
months from the date of occurrence of first cause of action. In such
a situation, the limitation period of six months from the date of
occurrence of cause of action has expired many years ago. That by
stating this step today, the petitioner's objective is nothing but to
mislead the court, the departments and the Joint Committee. It is
also worth mentioning here that the forest mentioned by the
petitioner has been notified in the year 2021 after the construction
of Jagran Lake City University.

9.1.2. As stated in the petition, Jagran Lakecity University celebrated
World Wildlife Day on 03.03.2024 as Jagran Lakecity Carnival. It
is very important to mention that if World Wildlife Day is being
celebrated by any educational institution, then it is not being
celebrated with the intention of harming the environment. That the
purpose of celebrating World Wildlife Day is to promote wildlife
and environment and to make students and other people aware of
wildlife and environment. Jagran Lakecity University celebrated
World Wildlife Day to encourage students and other people to
make the society and other people aware, but if Jagran Lakecity
University is being accused of this attempt being against the
environment, then the intention of the petitioner is clear from this
allegation.

9.1.3. Further issue raised regarding more than 7 thousand people
gathered in the Sunburn Festival organized in the Jagran Lake City
University campus where a number of huge loudspeakers were
installed. Due to which excessive noise pollution is mentioned
which is factually incorrect and untrue. It is noteworthy that even
in the last 3-5 years before the case was filed, no festival named
Sunburn was held inside Jagran Lake City University nor was there
any festival in which 7 thousand people came. It is noteworthy that
whenever any event is organized in Jagran Lake City University,
the university asks for its permission from the administration and
informs them, only after that the event is organized.

9.14.1t is also mentioned in as per petition that Jagran Lakecity
University has not taken any approval from the forest department
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for the construction of the institution. Jagran Lakecity University
has cut hundreds of trees and built new buildings, which is
completely wrong and untrue. That the construction of Jagran
Lakecity University has been done only after taking full
permissions. It is very important to mention that the construction of
Jagran Lakecity University is not on forest land but on private land,
for which it is not necessary to take permission from the forest
department, and the university has taken the necessary permissions
for the said construction.

9.1.5. It is mentioned that several incidents of forest fire have occurred
within the periphery of JLU campus. J.L.U. has adopted the method
of slash and burn to clear the forest area, which is completely wrong
and untrue. That Jagran Lakecity University has never set fire
anywhere either in the university campus or outside the campus,
but if information of fire at any other place is received, then the
university has tried to extinguish the fire by calling the fire tender.
That there was an incident of fire on the land adjoining the
university, which is the private land of Ratan Lalchandni, Nitin
Lalchandni and Maya Lalchandni, the complaint of which was also
made by Jagran Laccity University itself to the Forest Department,
Collector, and other departments.

9.1.6. Jagran Lake City University has been inspected several times under
the orders of the Hon'ble National Green Tribunal, in which the last
inspection was done on 30/08/2024. Prior to this, the university was
inspected on 14/06/2024. It is very important to mention that Jagran
Lake City University has not been found violating the provision in
any way. It is also noteworthy that many trees have been planted in
the campus of Jagran Lake City University and the university has
been developed so environmentally friendly that the forest living
there does not face any kind of trouble to the wildlife and other
creatures. The proof of this is also that after the establishment of
our university, the number of tigers living in the said forest has also
increased. It is noteworthy that at present the Joint Inspection
Committee Report has also been submitted in case number OA
160/2024 which is presented before the Hon'ble National Green
Tribunal, even after that it seems that the objective of the petitioner
is not environmental protection but to serve some other interest.
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10. Comments of the Joint Committee: -

10.1.The Tiger is a wild animal and its presence is recorded within the
Bhopal Nagar Nigam Boundary at various occasions. This is because
of presence of thick green belt in the surroundings of Kerwa Dam and
Kaliyasot dam which supports tiger to hide in these areas.

10.2.Under the provisions of Wild Life (Protection) Act, 1972, the above
-mentioned tiger passage is not a notified tiger corridor though there
is movement of wildlife observed for which all required
precautionary measure are being taken by State Forest Department.

10.3.The fencing along the boundary of WALMI is installed in order to
protect the students living in hostels and reduce the human-animal
conflict in the WALMI campus. The committee has been informed
by the State Forest Department that no damage to the wildlife has
been reported so far due to the fencing/boundary of the WALMI.

10.4.The Forest department is taking all precautionary measures including
installation of warning boards near the areas where tiger movement
are reported and overlapped with the movement of general public in
order to avoid the man-animal conflict.

10.5.Regarding the damage caused to nearby wildlife by noise pollution
in the area mentioned above, the committee did not find anything that
could confirm this allegation.

10.6.The committee believes that frequent tiger movement in this area is
evident from the past findings of the State Forest Department and any
area having frequent tiger movement indicates that the area is
ecologically rich and stable. The vegetative richness of Chandanpura
area is also visibly well in condition. Keeping this in mind, the
committee is of the opinion that the State Government should prepare
a consolidated development plan for the said area so that in near
future this area can be conserved along with the wildlife as well as
vegetation in the surrounding areas. This will definitely provide a
road map in order to regulate all development activities taking place
in adjoining non-forest areas of Chandanpura forest.

10.7.The committee observed that the proposal related to “Western Bypass
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Road” is under process for necessary approval under the provisions
of Forest (Conservation) Act, 1980 in the Regional Office, Ministry
of Environment, Forest and Climate Change, Bhopal and all
precautionary measures are being taken under consideration related
to forest, wildlife and wetland conservation while considering the
proposal for necessary clearance as per prevailing rules and
guidelines. MPRDC, the project proponent of Western Bypass Road
should be advised to comply with the conditions mentioned in the
16th March 2022 order issued by the Department of Environment,
Government of MP.

10.8.The committee is of an opinion that while planning for any
development infrastructure projects in the region subjected above, the
department of town and country planning should ensure the advices
of state forest department and other related departments in the state
of MP working in the field of Environment planning in order to
maintain the sustainable development in the region.

oo %

Dr. Yogesh Gairola Dr. Poulami C Patil
Technical Officer, Scientist B,
MoEF&CC, Regional CPCB, RD, Bhopal

Office, Bhopal

e

e ——aae 2 Py plih-
Brajesh Sharma Lokendra Thakkar Lokpriya Bharti

Regional Officer, Chief Scientific Officer, DFO, Bhopal
RO, MPPCB, Bhopal EPCO, Environment
Department, Bhopal.
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Annexure |l

Item No. 1 & 2

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 07/2022(CZ)
(I.A. No. 46/2022)

Dr. Subhash C. Pandey Applicant (s)
Versus

State of Madhya Pradesh & Ors. Respondent(s)

WITH

Original Application No. 12/2022(CZ)
(I.A. No. 47/2022)

Dr. Subhash C. Pandey Applicant (s)

Versus

State of Madhya Pradesh & Ors. Respondent(s)

Date of hearing: 15.07.2022

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant (s): Mr. Subhash C. Pandey
(Applicant in-Person)

For Respondent(s): Mr. Sachin K. Verma, Adv.
Ms. Parul Bhadoria, Adv.

ORDER

. Respondent Nos. 2 and 3 have filed the reply in Original Application No.
12/2022.

. Rest of the respondents have not filed their replies in-spite of the repeated
directions. Matter relates to Kaliyasot and Kerwa Reservoirs wherein there are
allegations that the water-bodies are under the threat of encroachments and
polluted due to discharge of untreated water. There is neither demarcation nor
protection. In view of the contention raised by the parties, we are of the view to
call a report on following points:-

i. Record of rights/possession (Khasra, Khatuni relating to the

water-bodies Kaliyasot and Kerwa).

1
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ii.

iii.

iv.

Vi.

Vii.

Viii.

ix.

3. Learned counsel for the State has submitted that it is a joint action to be
taken by the Collector, State Pollution Control Board, EPCO, Water Resource
Department, Town and Country Planning, Forest Department. In view of the
above facts, Principal Secretary, Environment is directed to constitute a
committee consisting the concerned departments and relevant authorities for

taking further action and submission of report on the above points. Action

Total area of the Reservoirs and area around the Reservoirs -
plot wise, area wise.

Status of identification of boundary and demarcation.

Status of protection by pillars or fencing or any other suitable
means to pile plantation as permissible.

Identification of encroachments and steps taken for removal of
encroachments.

Steps to maintain the water quality.

Steps taken by the authorities to prevent discharge of untreated
water into the reservoirs/water-bodies.

Provision and status of green belt and maintenance.

Status of identification, demarcation and protection of corridor
for movement of tiger.

Action taken by the authorities to protect the risk to human life
since these animals are being increasingly seen roaming in an

around area adjacent to the reservoir.

Taken Report be submitted within three weeks.

List it on 23t August, 2022.

Sheo Kumar Singh, JM

Arun Kumar Verma, EM

15t July, 2022
0O.A. No. 07/2022 (CZ)
& O.A. No. 12/2022 (CZ)

PN
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Item No. O1
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No.44/2024(CZ2)

Avadhesh Singh Applicant(s)

Vs

State of Madhya Pradesh & Ors Respondent(s)

Date of Hearing: 05.03.2024

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER

For Applicant (s): None
For Respondent(s):
ORDER

1. Issue raised in this application is encroachment over Gazette Notified
Protected Forest, vide Gazette Notification dated 30.07.2021 bearing
Khasra No. 73, 84 and 92 to the extent of 1.236, 0.846, 1.828 hectares
respectively situated in village Chandanpura, Tehsil Huzur District
Bhopal, Madhya Pradesh by Respondent No. 6. Aforementioned area
was declared Protected Forest by the Government of Madhya Pradesh
exercise of powers conferred under Section 29 of the Indian Forest Act,
1927, and even after multiple government agencies have carried out
numerous demarcations and observed illegal encroachment of
Respondent No. 6 over Protected Forest, in the tiger movement area no
action has been taken by the authorities to remove the said illegal

encroachment.

2. A substantial issue of environmental has been raised. Issue notice to

the respondents. Returnable within four weeks.

3. Applicant is directed to take necessary steps for service to the

respondents by both ways and also on available email.

1
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4. Respondents are directed to submit their reply/counter affidavit
through E-filing portal, preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF, before the next date of
listing.

5. We deem it just and proper to call a report on the matter in issue, in
present application, from a Joint Committee consisting of:

(i) One Representative from the Principal Secretary Environment
Department, State of MP, Bhopal (M.P.)

(ii) One Representative from the Principal Chief Conservator of
Forest, Bhopal (M.P.)

(iii One Representative from the Collector Bhopal

(iv) One Representative from the Member Secretary State Pollution
Control Board, (M.P.)

6. The Committee is directed to submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for

coordination and logistic support.

7. Applioant is directed to supply the required documents and copy of the
application to the committee and the respondents within a week and
after compliance of service, the Applicant has to submit an affidavit
that notices and copy of the application have been served upon the

committee and respondents.

8. The report in the matter be filed by the Committee by email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 6tk May, 2024.

Sheo Kumar Singh, JM

Dr. A Senthil Vel, EM

Sth March, 2024
O.A. No. 44/ 2024(CZ)
K
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Item No. 05
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)
Original Application No. 19/2019 (CZ)
(I.A. No. 29/2020)
Satish Nayak Applicant(s)
Versus
State of Madhya Pradesh & Ors. Respondent(s)

Date of hearing: 22.07.2020
Date of uploading of order: 27.07.2020

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s) : Mr. Dharamveer Sharma, Advocate
For Respondent(s): Mr. Sachin K. Verma, Advocate
Mr. Om Shankar Shrivastava, Advocate
Mr. Santanoo Saxena, Advocate
Mr. Deepesh Joshi, Advocate
Mr. Ronak Kanungo, Advocate
Mr. Shrey Raj Saxena, Advocate
Mr. Abhijit Saxena, Advocate
Mr. Yadvendra Yadav, Advocate
Mr. Rahul Ganesha, Advocate
ORDER
1. By filing the present application the issue of encroachment of forest
land by the State Authorities in the city of Bhopal, in Master Plan of
Bhopal and encouraging the city for encroachment on the forest
land, issue of Tiger Reserve, or the issue of the lake has been
raised. It is submitted that the Ministry of Environment Forest &
Climate Chance (hereinafter referred to as MoEF) also submitted a
report in the case of Rashid Noor Khan vs. State of M.P. that the
area in question is a forest land as defined in the landmark

judgment of T.N. Godhavarman vs. Union of India. Hence it is

important to take into consideration that the said forest area, if
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reduced blatantly without any scientific study, not only an
undefined tiger corridor would be lost but there would be high

chances of human tiger conflicts in the area.

It is stated that the area in question is a continuation of the
Ratapani wildlife sanctuary and it would be clear from various
reports that this area forms a link between Ratapani and Satpura
tiger reserve; hence the movement of the wildcat (tiger) is frequently
noticed in the area. The area is recently being used as territory for
various tigers and also according to the news reports different
tigers are spotted in the said area on multiple, occasions every
week. It is further necessary to draw the attention of this Hon’ble
Tribunal that this forest area is also suitable and used by the tigers
for the breeding of young cubs which were also are spotted in the
said territory very frequently. The news reports mentioned here

above.

It is stated that land acquisition activities took place for the
construction of the Kerwa Dam and also the Kaliasot Dam, and the
Shahpura Lake in the city of Bhopal. Bhopal being the catchment
of the Betwa River which is a Tributary of the River Ganga, is part
of the Ganga River Basin. The water from the Upper Lake Bhopal,
the Kaliosot River, the Kerwa River all eventually drain into the
Betwa River and contribute to the River Ganga and as the said
rivers and dams are in close proximity of the said forest area, the
tigers use these un-notified tiger corridors in search of water and
for breeding. The area in question which today has an extensive
forest cover was acquired by the State Government and extensive

plantation was carried out in the area by the Capital Project, it is a
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matter of detailed enquiry that how land in the close vicinity of this
dense forest and two major dams has been earmarked in the recent
master plan of the city of Bhopal for the purpose of Residential and
Public Semi-Purpose, without obtaining forest clearance from the
concerned departments.

That the area in question was in close proximity to the forest,
where in recent past, in the city of Bhopal, Tigers were frequently
sighted and remained in the area for months. In one of the hearing
of the matter in Original Application No. 16/2013 titled as Tribunal
at its own motion vs. State of MP where matter with regard to the
Tigers showing up in close proximity of the inhabited area of
Bhopal was considered, the Forest officials had pointed out that the
area near the Kaliyasot and Kerwa Dam was conducive and
favourable for being included in the Ratapani Sanctuary as it was
favourable habitat for the Tigers. In the said matter, Original
Application No. 16/2013, directions had been given to the State of
MP and the Tiger Conservation Board Authority for examining the
issue of declaration of, the said area as a Tiger habitat / Eco
Sensitive Zone (ESZ) but the same still remains to be considered as
a final decision is not taken by the authorities for reasons best
known to them. The Hon’ble Tribunal had further instructed the
district administration to take action on the issue as per the
Standard Operating Procedure for the states set up by the National
Tiger Conservation Authority (NTCA) so that precautionary
measures over the incidences taking place due to tigers could be

taken.

The Bhopal Master Plan 2005 which demarcated for the said land

in question Public and Semi-Public land low density housing land
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use has not incorporated the essence of the orders passed by the
Hon’ble Apex Court and the survey undertaken thereafter
demarcating that the land in question falls within the definition of
forest as laid down by the Hon’ble Apex Court nor have the area
duly recorded on revenue records. It is further pertinent to draw
the attention of this Hon’ble tribunal that no forest clearances have
been obtained by majority of individuals for use of the above said
land which is clearly severed under the provisions of forest
conservation act 1980. In the minutes of the 48th Meeting of the
Standard Committee of NBWL dated 18.04.18, the Ministry of
Environment, Forest and Climate Change discussed, in order to
create a balance between the wildlife and construction
recommended to have no such construction work going in the
radius of 3 km of the forest area. Similarly, in the present case, all
the constructions should be deconstructed in the vicinity of the

forest area being harmful for the wildlife population.

Further, it is stated that the Tiger is frequently seen in the forest
area, it is dense forest following within the difference of forest,
construction activities have been permitted in the area by the
Bhopal Master Plan without considering the crucial aspect of
environmental conservation, Bhopal Administration has initiated
these constructions without obtaining forest clearance, and
construction have been continued even after restraining orders
passed by the Competent Tribunal, the State Government of
Madhya Pradesh has not demarcated the forest area and thus it is
prayed that the ongoing activities of the Bhopal city may be
restrained and respondents be directed to make good the last

caused by the forest and the Tiger habitat in the vicinity of the
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Kaliasot Kerwa Dam by the construction of building in the forest
area, construction and demolition of the building be immediately
stopped, and the Judicial Committee be constituted to investigate

all these matters with further prayer to award compensation.

By filing the preliminary objection the learned counsel for the
Respondent No. 19 had submitted that the Master Plan of 1995
which was prepared by following the due procedure laid down in
Section 23 (2) and 18 (1) of the Madhya Pradesh Nagar Tatha Gram
Nivesh Adhiniyam, 1973 was implemented almost 24 years ago

after due notification and achieved finality.

It is further submitted that any act done in accordance with the
Master Plan cannot be undone after 24 years because subsequently
Tigers in search of water and breeding have started to come into
the area demarcated for Residential and Semi Public usage in the
Master Plan in the year 1995 and not Master Plan of 2005. He has
prayed to discharge his name or delete his name from the array of
the parties. Similarly, Respondent No. 18 has also filed a
preliminary objection to struck off his name from the array of the

parties.

Respondent Nos. 1 and 2 have submitted that a detailed report has
already been submitted before this Tribunal regarding the non-
forestry activities that have been carried in the subjective area
between Kerwa Dam and Kalisot Dam. This subjective area is not a
notified forest area and is not under the control of Forest
Department. This area is de facto situated a distance about 3.5
kms from the nearest forest block boundary of the forest of Bhopal

Division.
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10.

11.

It is further argued that 158.05 hectare of the land which is
reported to be deemed forest as per T.N. Godhavarman vs. Union of
India case is a matter of decision to be taken by the forest
authorities with the concurrence of the state authorities in

accordance with the law as laid down in the aforesaid judgment.

On 01.08.2019, this Tribunal had directed the Nodal Officer, who
was present before the Bench, to file response in writing with
regard to the allegation of non-forest activities as pointed out in the
order dated 08.10.2018 by the Deputy Conservator of Forest
(Central), Regional Office of the Ministry of Environment, Forests
and Climate Change (MoEF & CC), Bhopal. This Tribunal had also
directed the learned Counsel for the applicant to implead Sanskaar
Valley School, Jagran Lake City University and all others against
whom there are allegations that they are involved in non-forest
activities in the area, as party respondent to this application.In
compliance of this direction short reply had been filed on behalf of
Respondent no. 1 and 2 on 04.09.2019 which inter alia states as
under:

“2. Dr. Tajendra Singh, APCCF cum Regional Officer, MoEF.
Bhopal under the directions of Hon'ble Tribunal has submitted a
detailed  report on 18/10/2018 regarding the non-forestry
activities that have been carried in the subjective area between
Kerwa dam and Kaliasot dam. This subjective area is not a
notified forest area and is not under the control of forest
department. This area is de-Facto situated at a distance of about
3.5 kms from the nearest forest block boundary of the forests of
Bhopal Division.

3. The APCCF cum Regional Officer, MoEF, Bhopal in its report
has pointed out that 158.05 hectares of forest cover has been put
under non-forestry use as on 30/01/2018 in the area of village
Chandanpur, Mindora, Mondori and Chawani of Bhopal district.

4. The status and classification of the subjective land in
Government records is most probably deemed forest land recorded
as revenue land in land records, thus no record is available with
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the forest department regarding the status/classification of the
land.

5. As per the Order/Judgment dated 12/12/1996 rendered by
the Hon'ble Supreme Court in the case of T. N. Godhavarman v/s
Gout. of India and others, the Government of Madhya Pradesh has
issued instructions vide its letter dated 13/01/1997 to all the
District Collectors regarding the determination and listing of forest
areas in their districts. Copy of the letter dated 13/01/1997 is
marked and enclosed herewith as Annexure-RR-3/ 1.

6. In aforesaid letter the Government of Madhya Pradesh has
given the following instructions:

(i) Non-cultivable land which are bigger than 10 ha in area
and containing more than 200 trees per ha is to be treated as
forests. The list of these type of patches is to be compiled in a
prescribed format.

(ii) All patches of land which are recorded as chote-bade jhad
ka jungle etc in the revenue records shall be treated as
forests. The list of these type of patches is to be compiled in a
prescribed format.

7. The Government of Madhya Pradesh vide its above said
letter has also instructed all District Collectors to keep this
information in their offices and also to send the abstract to the
office of Secretary, Revenue in a prescribed format by
05/02/1997, Thus the record of the revenue lands which are
covered by the definition and category of Forests is available only
with the Revenue department.

8.  The Chief Conservator of Forest, Bhopal has tried to obtain
the information and report prepared under the direction of Hon’ble
Supreme Court from District Collector, Bhopal. The Chief
Conservator of Forest, Bhopal has also requested Collector, Bhopal
to provide the relevant data vide letter dated 24/08/2019. So far,
this data has not been provided by the District Collector, Bhopal.
Copy of letter dated 24/08/2019 is enclosed as Annexure — RR-
3/2.

9. In the report submitted to Hon'ble Tribunal by the APCCF
Cum Regional Officer, MoEF, Bhopal, it is specifically mentioned
that 12 different non-forestry activities have been carried out in
158.05 hectares of deemed forest area in four villages.

10. As per the records of the answering Nodal Officer, prior
diversion permissions have been taken only for 7.20 hectares of
revenue forest land under Forest Conservation Act, 1980 and
these permissions had been granted by the Regional office of
MOoEF&CC in the year 2005, 2006 and 2008. The details of the
permissions granted by MoEF&CC are enclosed herewith as
Annexure-RR-3/ 3.

11. These diversion permissions have been granted to various
charitable trusts to establish education centre and to construct
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approach road to education centre. On this subjective land at
present, Respondent No. 8 Sanskar Valley School building allied
administrative buildings and Stadium/Play Grounds are situated.
The APCCF cum Regional Officer, MoEF, Bhopal, in its report
submitted to Hon’ble NGT, observed that a total of 21.31 hectares
of deemed forest land has been used for non-forest activities by
Sanskar Valley School and others.

12 On observing these activities on google earth the office of
answering Nodal Officer roughly calculated the area of the campus
of Respondent No. 8 Sanskar Valley School and the area of this
campus is found to be approximately 14.9244 hectares which is
only an approximate area, the accurate area could only be
ascertained only after proper ground level measurement. As the
land in question is recorded as revenue land, thus the
measurement could only be carried out by the revenue authorities.
In respondent school campus 18 buildings/sheds, 03 play grounds
and 02 parkings have been constructed. The approximate areas of
these constructions have been given in Annexure-RR-3/4. The
image of the google map is enclosed as Annexure-RR-3/ 5.

13. The APCCF cum Regional Officer, MoEF, Bhopal has
observed that a total of 20.15 hectares of deemed forest land has
been used for non-forestry activities by Respondent No.9 Jagran
Lake University and others. On observing these activities on google
earth, the answering Nodal Officer roughly calculated the area of
the campus of respondent Jagran Lake University to be
approximately 10.7594 hectares. As per the records of the Office of
Nodal officer no prior approval of the MoEF & CC has been taken
for these activities. The approximate areas of these constructions
have been given in Annexure-RR-3/6. The image of the google
map is enclosed as Annexure-RR-3/7.

14. Similarly, for the rest of the 10 non-forestry activities as
mentioned in the report Bhopal of the APCCF cum Regional officer,
MoEF, Bhopal no prior approval of the MoEF & CC has been taken.

15. The APCCF cum Regional Officer, MOEF, Bhopal in its report
submitted to Hon’ble NGT, has reported the use of 158.05 hectares
of deemed forest land for non-forestry use. This fact could also be
ascertained from the revenue records. If this land is considered to
be categorized as deemed forest land as per the report of the
APCCF cum Regional Officer, MoEF, Bhopal then in that event in
view of the Judgment/order rendered by the Hon'ble Supreme
Court in the case of T.N. Godhavarman (Supra) prior
approval/Forest  Clearance of MoEF&CC under  Forest
Conservation Act, 1980 was necessary.

16. It is agreed that the area in question is an extremely
important habitat for Tiger. The District Collector, Bhopal has
permitted forest department to carry out plantation in 357.813
hectares of land in this area. The Forest department has already
carried out plantation in or about 171 hectares of land thereupon.
The Subjective land could also be transferred to the forest
department for compensatory Afforestation work.
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12.

13.

17. The short reply is confined to Respondents No. submitted for

the kind consideration of the Hon’ble Tribunal, on receipt of the
additional details of the subjective land from District Collector,
Bhopal and also for each of the newly impleaded respondents
additional reply will be submitted. ”

MoEF & CC filed their reply on 17.01.2020 wherein they have
stated as follows:

“The MoEF&CC, Regional Office Bhopal had issued four (4) number
of Stage-II approval under Forest (Conservation) Act 1980 for the
area under this petition, details are as follows”:

1. Stage-I1I/ Formal approval File no.6-MPB186/2007-
BHO/2499 dated 13/10/2008: Diversion of 1.84 ha of revenue
forest land for construction of school building in favour of Shri R.C.
Agrawal Charitable trust (Annexure-III)

2. Stage-1I/ Formal approval File no.6-MPB069/2006-
BHO/ 1134 dated 27/06/2006: Diversion of 1.360 ha of revenue
forest land for construction of approach road in favour of Sharada
Devi Charitable trust (Annexure-IV)

3. Stage-1I/ Formal approval File no.6-MPB050/2004-BHO/ 430
dated 04/03/2005: Diversion of 2.00 ha of revenue forest land
(private owned) for construction of School infrastructure in favour
of Kasturba Devi Charitable trust (Annexure-V)

4. Stage-1I/ Formal approval File no.6-MPB049/2006-BHO/ 431
dated 04/03/2005: Diversion of 2.00 ha of revenue forest land
(Private owned) for construction of School infrastructure in favour
of Sharada Devi Charitable trust (Annexure-VI).

Further, no proposal for diversion of forest land under
the Forest (Conservation) Act 1980 is pending at MoEF&CC
Regional office, Bhopal pertaining for consideration from area
under this petition.”

It is noteworthy to mention that on 28.08.2018in an Original
Application No. 457/2018 (Earlier Original Application No.
159/2014 CZ) with regard to on-going activities in the area in
question, this Tribunal had directed the Additional Principal Chief
Conservator of Forests (APCCF), Regional Office, MoEF&CC at
Bhopal to visit the site and observe as to whether there is any non-
forest activity between Kerwa to Kaliasote which will also include
villages of Chandanpur, Mindora and Mondori. In compliance of
this Tribunal’s order, the Additional Principal Chief Conservator of
Forests, Regional Office, MoEF & CC at Bhopal filed a report which

states as under:
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“Hon’ble NGT vide its order dated 28.08.2018 directed the
undersigned as follows:

We Direct the APCCF, Regional Office, MoEF at Bhopal to visit the
site and observe as to whether there is any non-forest activity
between Kerwa to Kaliasot which will also include villages of
Chandanpur, Mindora and Mondori.

This Report is submitted in response to the aforesaid order of the
NGT and while doing so the undersigned, at the outset, wishes to
place on record the limitations with which this report has been
prepared. The first limitation is that of lack of field record, the
Regional Office has no land record, including forest, of the State.
Therefore, most of the data used is the one which is available on
the Decision Support System of the Forest Survey of India (FSI), the
websites of the State Government and the boundary of the revenue
forest, in possession of the forest department, provided by the
State Forest Department of MP. The second limiting factor is lack
of field staff with the Regional Office. Unlike the functional offices
of the State Forest Department the Regional office of MoEF & CC
has no field functionaries attached to it like forest guards, deputy
rangers, patwari etc. Therefore the undersigned was largely
guided by the field functionaries of the State Forest Department
during the said inspection which was carried out on 29.09.2018.

The Hon’ble NGT in its order dated 28.08.2018 has used the
phrase “non-forest activity” which is used with reference to the
Forest Conservation Act, 1980. Therefore the undersigned
assumes that the Hon’ble Tribunal desires to know the quantum
and location of orest land, around the three villages of
Chandanpur, Mandora and Mandori used for carrying out various
non-forest activities. And while dong so the undersigned relied on
the definition of forest as given by the Hon’ble Supreme Court in its
order dated 12.12.1996 in Writ Petition (Civil) No. 171/96 T.N.
Godavarman Thirumulkpad vs. Union of India & Others which
reads as follows:

The Forest Conservation, Act 1980 was enacted with a view to
check further deforestation which ultimately results in ecological
imbalance, and therefore, the provisions made therein for the
conservation of forests and fore matters connected therewith, must
ally to all forests irrespective of the nature of ownership or
classification thereof. The word “forest” must be understood
according to its dictionary meaning. This description cover all the
statutorily recognized forest, whether designated as reserved,
protected or otherwise for the purpose of Section 2(i) of the Forest
Conservation Act. The term “forestland” occurring in section 2 will
not only include “Forest” as understood in the dictionary sense,
but also any area recorded as forest in the Government record
irrespective of the ownership. This is how it has to be understood
for the purpose of Section 2 of the Act.

From the above definition, in the present case, there can be
following four broad legal categories of forests

. Land notified as protected or reserve forest under the Indian Forest
Act or the State Forest Act.

. Land recorded as forest in any government record, mainly
Jamabandi, but not notified and presently under the control of the
forest department for which the State Forest Department has
provided the boundary.
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3. Land recorded as forest in any government record, mainly

Jamabandi, but not notified and presently under the control of the
revenue department/private owner and for which no record is
available with the State Forest Department of MP.

. Land appearing as forest as per the dictionary meaning
irrespective of the ownership including private lands, as can be
deciphered form the Forest Cover Map of the FSI.

In this report the undersigned could work out only the three
categories of forest (Notified, non notified but under the control of
the forest department and the Dictionary meaning) which has been
used for various non-forestry activities areound the three villages.
For dictionary meaning the undersigned has relied on the Forest
Cover Map of the FSI. The Forest Survey of India in its India State
of Forest Report (FSI), 2017 defines forest as follows:

The term “Forest Cover” as used in ISFR refers to all lands more
than one hectare in area with a tree canopy of more than 10 %
irrespective of land use, ownership and legal status.

From this it is clear that FSI maps a piece of land as forest going
by tree canopy, as seen on the satellite imagery, and not by
ownership or legal status. Therefore, the forest cover map of FSI
showing areas under various densities of forest cover can be very
well be used to know and calculate area of forest as per dictionary
meaning. However, which of these FSI mapped forest patches
have been considered and formally declared as Deemed Forest
can only be clarified by the State Government.

The three density classes used by FSI are as follows:
. Very dense Forest (VDF): Canopy Density > 70 %

. Medium Dense Forest (MDF): Canopy Density between 40% and
70%

. Open Forest (OF): Canopy density between 10% and 40 %

It is further reiterated here that in the FSI’s Forest Cover Map
even private area having good tree cover would qualify as forest.

For the forest area recorded as forest in the government record
and presently under the control of the revenue department/ private
owners (Variously described as Chote Bade Jhad Ka Jundgle,
Charaghan, Charnoi etc) the undersigned has written to the State
Government vide letter dated 01.10.2018 (Annexure IV) to provide
detailed information as it was not available with the field
functionaries of the forest department. However the said
information has not so far been provided by the State Government.
The use of any such land for non-forest purpose after 12-1296, as
per the order of the Hon’ble Supreme Court Order, would require
clearance under the Forest Conservation Act, 1980.

In all the undersigned, along with the field staff of the MP Forest
Department, noticed mainly 12 number of non-forest activities
around the four villages of Chandanpur, Mandora, Mondori and
Chawni. The details of the forest land used, including category,
has been calculated and shown at Annexure I & II. This has been
done through the use of the Decision Support System of FSI & Arc
GIS 10.03.1. Since the area calculation has been done on
computer using the GIS platform, the actual area on ground may
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14.

vary. Therefore to work out the exact figure a detailed ground
truthing and field measurements need to be carried out by the
Revenue Department of the State Government of MP.

In all following forest area has been used for non-forest purposes.

. Notified Forest area used — Nill

. Revenue Forest area under the control of Forest Department used-

4.74 Ha

. Medium Dense/Open Forest as per FSI Map: 158.05 Ha

While submitting this report the undersigned would like to place
on record that the area of inspection is an extremely important
habitat for various categories of wildlife notably tiger. A report on
this, prepared by the RCCF, Bhopal, is enclosed at Annexure V.
From this it is clear that presently there are many tigers in the
territorial forest area around the three villages under consideration
notwithstanding all the non-forest activity going on around the
place. This shows there is something inherently important in the
habitat to support such a large number of tigers at one place
despite the entire disturbance. Therefore on the face of it while we
are trying to introduce tigers in places previously inhabited but
now bereft of tiger population, it becomes incumbent upon the state
to protect an area which already has abundance of tiger
population. In this connection the undersigned most humbly
places the following suggestions for the kind consideration of the
Hon’ble Tribunal.

All the non-notified forest area between the Kaliasot and the
Kerwa dams (as per the definition of forest laid down by the
Hon’ble Supreme Court in its order dated 12.12.1996) presently
under the control of the forest/revenue departments be notified as
Protected or Reserve forest under the Indian Forest Act (Pictures of
such forest at under Annexure IIl). This is not difficult as the State
is routinely notifying plantations of CA (Compensatory
Afforestation) to compensate the Forest diversion proposals under
the Forest Conservation Act, 1980.

An appropriate decision be taken with regard to the use of private
areas, which qualify as forest as per Hon’ble Supreme Court order
dated 12.12.1996. the land use of such areas should be such that
it is in consonance with the surrounding forest habitat.”

The Additional Principal Chief Conservator of Forests, Regional
Office, MOEF&CC at Bhopal also gave details of 12 numbers of non-
forest activities around the 4 villages of Chandanpur, Minora,

Mondori and Chawani mentioned in the report above as follows:

TABLE SHOWING THE USE OF VARIOUS CATEGORIES FO FOREST FOR THE

DFFERNENT NON-FOREST ACTIVITES
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Area In Ha.

SL Name of non-Forest activity Notified Revenue Forest Cover/ Area
No. Forest used forest (Dictionary Meaning As per
under FSI) Used
forest Dept.
Possession | Area used as | Areaused as
used on on
05.01.2003 30.01.2018
(Google (Google
Earth image) | earth
image)
CHANDANPUR VILLAGE
1. Sanskaar valley school and others. 0.00 0.63 0.00 21.31
2. Resort, nurseries and others 0.00 0.01 0.00 14.31
3. Cluster of farm house and others 0.00 0.60 0.00 12.53
4. Jagran Lake City University and others 0.00 2.07 0.00 20.15
5. Farm Houses and others 0.00 0.00 0.00 15.25
6. Approach road 0.00 0.17 0.00 1.89
7. Pvt. House & Farm 0.00 0.00 1.96 2.50
Sub-Total (A) 0.00 3.48 1.96 87.94
MINDORA VILLAGE
8. Agriculture & habitation 0.00 0.14 7.21 16.77
9. Agriculture & resorts 0.00 0.00 5.03 1191
10 Agriculture & farm 0.00 0.20 12.11 15.83
Sub-Total(B) 0.00 0.34 24.35 44.51
MONDORI VILLAGE
11. Agriculture & Buildings 0.00 0.19 19.68 24.35
Sub-Total(C) 0.00 0.19 19.68 24.35
Chawani Village
12. Approach road 0.00 0.73 0.00 1.25
Total(A+B+C) 0.00 4.74 45.99 158.05
Note:

The village boundaries were taken from Town and Country Planning. Govt. of Madhya Pradesh website
www.emptownplan.gov.in:9999 /masterplanbhopal/index.html.  Further, the boundaries were
rechecked with the village maps available on Commissioner Land Records & Settlement. Govt. of
Madhya Pradesh web portal http://landrecords.mp.gov.in/newweb/.

KML file of Revenue forest area under forest department possession was submitted by the State forest
Department. Govt. of Madhya Pradesh.

The activities taken for study were marked based on the noticeable changes observed on the time line
images available on Google earth and as shown by the Forest Dept. on the date of inspection.

The data were analysed on ArcGIS 10.3.1 software.

Ground-truthing along with revenue details of the lands by Revenue & Forest Department, State Govt. of
Madhya Pradesh is necessary for validation of the result.
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15.

16.

((9'

The Section 2 of the Forest (Conservation) Act 1980 restricts de-

reservation of forest or use of forest land for non-forest purposes as

under :

“2. Restriction on the dereservation of forests or use of forest land for
non-forest purpose. Notwithstanding anything contained in any other
law for the time being in force in a State, no State Government or
other authority shall make, except with the prior approval of the
Central Government, any order directing-

(i) that any reserved forest (within the meaning of the expression
"reserved forest" in any law for the time being in force in that State)
or any portion thereof, shall cease to be reserved;

(ii) that any forest land or any portion thereof may be used for any
non-forest purpose;

(iii) that any forest land or any portion thereof may be assigned by
way of lease or otherwise to any private person or to any authority,
corporation, agency or any other organisation not owned, managed
or controlled by Government;

(iv) that any forest land or any portion thereof may be cleared of trees
which have grown naturally in that land or portion, for the purpose of
using it for reafforestation.

Explanation - For the porpose of this section, "non-forest purpose”
means the breaking up or clearing of any forest land or portion
thereof for-

(a) the cultivation of tea, coffee, spices, rubber, palms, oil-bearing
plants, horticultural crops or medicinal plants;

(b) any purpose other than reafforestation;

but does not include any work relating or ancillary to conservation,
development and management of forests and wildlife, namely, the
establishment of checkposts, fire lines, wireless communications and
construction of fencing, bridges and culverts, dams, waterholes,
trench marks, boundary marks, pipelines or other like purposes.”

The Rule 9 of the Forest (Conservation)Rules 2003 also provides for

proceedings against persons guilty of offences under the act which

are as under:

Proceedings against persons guilty of offences under the Act.- (1) The
Central Government may, by notification, authorize any officer not
below the rank of Conservator of Forests or the concerned forest officer
having territorial jurisdiction over the forest land in respect of which
the said offence is said to have been committed, to file complaints
against the person (s) prima-facie found guilty of offence under the Act
or the violation of the rules made thereunder, in the court having
jurisdiction in the matter.

Provided that no complaint shall be filed in the court, without giving
the person (s) or officer (s) or authority (s) against whom the
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allegations of offence exist, an opportunity to explain his or their
conduct and to show cause, by issuing a notice in writing of not less
than sixty days, as to why a complaint should not be filed in the court
against him or them for alleged offences.

(2) The officer authorised by the Central Government in sub-rule (1)
may require any State Government or its officer or any person or any
other authority to furnish to it within a specified period any reports,
documents, statistics and any other information related to
contravention of the Act or the rules made thereunder, considered
necessary for making a complaint in any court of jurisdiction and
every such State Government or officer or person or authority shall be
bound to do so.”

The Hon’ble Supreme Court of India in T.N. Godavarman
Thirumulkpad Vs. Union of India and others in W.P (c) No. 202 of
1995 with No. 171 of 1996 which was decided on 12.12.1996 had
observed and directed as follows:

“1. In view of the great significance of the points involved in these
matters, relating to the protection and conservation of the forests
throughout the country, it was considered necessary that the Central
Government as well as the Governments of all the States are heard.
Accordingly, notice was issued to all of them. We have heard the
learned Attorney General for the Union of India, the learned Counsel
appearing for the States and the Parties/Applicants and, in addition,
the learned Amixus Curiae, Shri H.N. Salve, assisted by Sarvashri
U.U. Lalit, Mahender Das and P.K. Manohar. After hearing all the
learned Counsel, who have rendered very able assistance to the
Court, we have formed the opinion that the matters require a further
in-depth hearing to examine all the aspects relating to the National
Forest Policy. For this purpose, several points which emerged during
the course of the hearing for some time to enable the learned counsel
to further study these points.

2. However, we are of the opinion that certain interim directions are
necessary at this stage in respect of some aspects. We have heard the
learned Attorney General and the other learned Counsel on these
aspects.

3. It has emerged at the hearing, that there is a misconception in
certain quarters about the true scope of the Forest Conservation Act,
1980 (for Short “the Act”) and the meaning of the word “forest” used
therein. There is also a resulting misconception about the need of prior
approval of the Central government, as required by Section 2 of the
Act, in respect of certain activities in the forest area which are more
often of a commercial nature. It is necessary to clarify that position.

4. The Forest Conservation Act, 1980 was enacted with a view to
check further deforestation which ultimately results in ecological
imbalance; and therefore the provisions made therein for the
conservation of forests and for matters connected therewith, must
apply to all forests irrespective of the nature of ownership or
classification thereof. The word “forest” must be understood according
to its dictionary meaning. This description covers all statutorily
recognised forest, whether designated as reserved, protected or
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otherwise for the purpose of Section 2 (i) of the Forest Conservation
Act. The term “forest land”, occurring in Section 2, will not only
include “forest” as understood in the dictionary sense, but also any
area recorded as forest in the Government record irrespective of the
ownership. This is how it has to be understood for the purpose of
Section 2 of the Act. The provisions enacted in the Forest
Conservation Act, 1980 for the conservation of forests and the matters
connected therewith must apply clearly to all forest so understood
irrespective of the ownership or classification thereof. This aspect has
been made abundantly clear in the decisions of this Court in Ambica
Quarry Works V. State of Gujarat, Rural Litigation and Entitlement
Kendra V. state of U.P. and recently in the order dated 29-11.1996
(Supreme Court Monitoring Committee V. Mussorie Dehradun
Development Authority). The earlier decision of this court in state of
Bihar V. Banshi Ram Modi has, therefore, to be understood in the light
of these subsequent decisions. We consider it necessary to reiternate
this settled position emerging from the decisions of this Court to dispel
the doubt, if any, in the perception of any State Government or
authority. This has become necessary also because of the stand
taken on behalf of the State of Rajasthan, even at this late stage,
relating to permissions granted for mining in such area which is
clearly contrary to the decisions of this Court. It is reasonable to
assume that any state government which has failed to appreciate the
correct position in law so far, will fourthwith correct its stance and
take the necessary remedial measures without any further delay.

5. We further direct as under:
L General

1. In view of the meaning of the word “forest” in the Act, it is obvious
that prior approval of the Central Government is required for any non-
forest activity within the area of any “forest”. In accordance with
Section 2 of the Act, all on-going activity within any forest in any State
throughout the country, without the prior approval of the Central
Government, must cease forthwith. It is, therefore, clear that the
running of saw mills of any kind including veneer or plywood mills,
and mining of any mineral are non-forest purposes and are, therefore,
not permissible without prior approval of the Central Government.
Accordingly, any such activity is prima facie violation of the provisions
of the Forest conservation Act, 1980. Every State Government must
promptly ensure total cessation of all such activities forthwith.

2. In addition to the above, in the tropical wet evergreen forests of
Tirap and Changlang in the State of Arunachal Pradesh, there would
be a complete ban on felling of any kind of trees therein because of
their particular significance to maintain ecological balance needed to
preserve bio-diversity. Al saw mills, veneer mills and plywood mills in
Tirap and Changlang in Arunachal Pradesh and within a distance of
100 kms from its border, in Assam, should also be closed
immediately. The State governments of Arunachal Pradesh and
Assam must ensure compliance of this direction.

3. The felling of trees in all forest is to remain suspended except in
accordance with the working plans of the State Governments, as
approved by the Central Government. In the absence of any working
plan in any particular State, such as Arunachal Pradesh, where the
permit system exists, the felling under the permits can be done only by
the Forest Department of the State Government or the State Forest
Corporation.
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4. There shall be a complete ban on the movement of cut trees and
timber from any of the seven North-Eastern States to any other State
of the country either by rail, road or waterways. The Indian Railways
and the State Government are directed to take all measures necessary
to ensure strict compliance of this direction. This ban will not apply to
the movement of certified timber required for defence or other
Government purposes. This ban will also not affect felling in any
private plantation comprising of trees planted in any area which is not
a fores.

5. Each State Government should consititute within one month an
Expert Committee to :

(i) Identify areas which are “Forests”, irrespective of whether they are
so notified, recognised or classified under any law, and irrespective of
the ownership of the land of such forest;

(ii) identify areas which were earlier forests but stand degraded,
denuded or cleared; and

(iii) Identify areas covered by plantation trees belonging to the
Government and those belonging to private person.

6. Each State Government should within two months, file a report
regarding:

(i) the number of saw mills, veneer and plywood mills actually
operating within the State, with particulars of their real ownership.

(ii) the licensed and actual capacity of these mills for stock and
sawing.

(iii) their proximity to the nearest forest.
(iv) their source of timber.

7. Each State Government should constitute within one month, an
Expert Committee to assess:

(i) the sustainable capacity of the forests of the State qua saw mills
and timber-based industry.

(ii) the number of existing saw mills which can safely be sustained in
the State.

(iii) the optimum distance from the forest, qua that State, at which the
saw mill should be located.

8. The Expert Committee so constituted should be rquested to give its
report within one month of being constituted.

9. Each State Government would constitute a Committee comprising of
the Principal Chief Conservator of Forests and another Senior Officer
to oversee the compliance of this order and file status reports."

8. In compliance of the order of the Hon’ble Supreme Court,
the State Government of Madhya Pradesh has decided as

follows:
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18.

“(i) Non-cultivable land which are bigger than 10 ha in area and containing

more than 200 trees per ha is to be treated as forests. The list of these
types of patches is to be compiled in a prescribed format.

(ii) All patches of land which are recorded as chote-bade jhad ka jungle etc

in the revenue records shall be treated as forests. The list of these type
of patches is to be compiled in a prescribed format.”

Therefore, in the State of Madhya Pradesh other than those
areas which are recorded as forest in Government records, the
above two categories of land i.e., non-cultivable land which are
bigger than 10 ha area and containing more than 200 trees per
ha and all patches of land which are recorded as per “Chote-
bade jhad ka jungle” etc., in the revenue records are treated as
forest lands for the purpose of Forest (Conservation) Act 1980. It
is quite clear from the report of Additional Principal Chief
Conservator of Forests (APCCF), Regional Office, MoEF & CC at
Bhopal that in his report submitted in compliance of this
Tribunal direction in Original Application no. 457/2018
mentioned in above he has considered all above categories of
forest lands keeping in view the orders of the Hon’ble Supreme
Court in W.P (c) No. 202 of 1995 with No. 171 of 1996 which
was decided on 12.12.1996 while considering in his report the
non-forestry activities in the area in question. We therefore
accept the Report of the Additional Principal Chief Conservator
of Forests(APCCF), Regional Office, MoEF & CC at Bhopal and
direct the State Government of Madhya Pradesh and the
Regional Office of the MoEF & CC at Bhopal to take action in
accordance with the Forest (Conservation) Act 1980 and Rules
made thereunder and also the guidelines issued by the MoEF &
CC from time to time in accordance with law in respect of the

non-forest activites which have been reported in the report of
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20.

21.

the Additional Principal Chief Conservator of Forests (APCCF),
Regional Office, MoEF & CC at Bhopal and which have been
done in contravention of Forest (Conservation) Act 1980. We
also direct the state of Madhya Pradesh to make appropriate
entries in the revenue records recording these lands as “deemed
forest lands” in terms of the orders of the Hon’ble Supreme
Court dated 12.12.1996.

The version of the applicant is that the revenue lands are
basically the revenue forest land but the learned counsel
appearing for the respondent has argued that this Principle can
never be adopted because the land records contain the
ownership of the land in the relevant column and all the
revenue lands cannot set to be forest land unless and until
declared to be forest by the State or Central Government or

notified by the relevant notification.

It is further submitted that the order passed in O.A. No. 159/2014
in the matter of Rashid Noor Khan Vs. State of M.P. & Ors. has not
been acted upon in which it was observed that despite the fact that
the Tribunal has passed the order for restraining any further
construction, it is reported that construction activity is still going

on in the aforesaid area.

Learned counsel for respondent has further submitted that the
Master Plan was executed in the year 1995 and this application
was filed in the year 2019 and there is no explanation for filing
delay and there is no application to condone the delay and thus on

this ground the application is not maintainable.

19

50



22.

23.

24.

25.

The grounds and explanations submitted by the appellant are
totally sketchy and superficial. The point of limitation is also
applicable here and virtually no explanation as to why the matter
was not taken up with due earnest, reasonably and expediency has
not been properly explained.

It is true, when State or its instrumentality is a party, and file
appeal with some delay, it may deserve some leverage for official
hierarchical steps for permission etc. but a wholly unexplained,
reckless and negligent approach of delay cannot be overlooked
particularly when it is not the case of applicant that it has taken
any action against erring individual.

The expression "sufficient cause" in Section 5 of Act, 1963 has been
held to receive a liberal construction so as to advance substantial
justice and generally a delay in preferring appeal may be condoned
in interest of justice where no gross negligence or deliberate
inaction or lack of bona fide is imputable to parties, seeking
condonation of delay. In Collector, Land Acquisition v. Katiji,
MANU/SC/0460/1987 : 1987(2) SCC 107, the Court said, that,
when substantial justice and technical considerations are taken
against each other, cause of substantial justice deserves to be
preferred, for, the other side cannot claim to have vested right in
injustice being done because of a non deliberate delay. The Court
further said that judiciary is respected not on account of its power
to legalize injustice on technical grounds but because it is capable
of removing injustice and is expected to do so.

In the matters where action is brought by Government or statutory
authority, no person is individually affected and in ultimate

analysis it is the public interest which suffers. The decisions of
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26.

Government are collective and institutional and do not share the
characteristic of decisions of private individuals. The law of
limitation though is equal and apply at par to both private
individual and Government but where the Government makes out a
case of sufferings to public interest owing to acts of fraud and bad
faith on the part of its officials and agents, and also, the intention
of Government not to allow such officers of doubtful integrity to go
scot free, the Court should also come forward to do justice in the
interest of public at large, but, a mere eye wash kind of
explanation, without any honest intention of State authorities to
proceed against tainted officers, or, those who have acted in a bad
faith, or, those who have worked negligently, the explanation that
delay must be condoned in public interest would be superficial and
lacking bona fide, hence difficult to be accepted by Court.

In G. Ramegowda, Major v. Special Land Acquisition Officer,
Bangalore, MANU/SC/0161/1988 : AIR 1988 SC 897, in para 8 of
the judgment, the Court said:

"8 Therefore, in assessing what, in a particular case,
constitutes 'sufficient cause' for purposes of Section 5 it might,
perhaps, be somewhat unrealistic to exclude from the
considerations that go into the judicial verdict, these factors
which are peculiar to and characteristic of the functioning of
the Government. Governmental decisions are proverbially
slow encumbered, as they are, by a considerable degree of
procedural red-tape in the process of their making. A certain
amount of latitude is, therefore, not impermissible. It is rightly
said that those who bear responsibility of Government must
have ‘a little play at the joints'. Due recognition of these
limitations on Governmental functioning-of course, within a
reasonable limits-is necessary if the judicial approach is not
rendered unrealistic. It would, perhaps, be unfair and
unrealistic to put Government and private parties on the same
footing in all respects in such matters. Implicit in the very
nature of Governmental functioning is procedural delay
incidental to the decision making process. In the opinion of
the High Court, the conduct of the law-officers of the
Government placed the Government in a predicament and
that it was one of these cases where the mala fides of the
officers should not be imputed to Government."
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28.

In P.K. Ramachandran v. State of Kerala, MANU/SC/1296/1997 :

AIR 1998 SC 2276 the Court said:

"Law of limitation may harshly affect a particular party but it
has to be applied with all its rigour when the statute so
prescribe and the Courts have no power to extend the period
of limitation on equitable grounds."
10. The Rules of limitation are not meant to destroy rights of
parties. They virtually take away the remedy. They are
meant with the objective that parties should not resort to
dilatory tactics and sleep over their rights. They must seek
remedy promptly. The object of providing a legal remedy is to
repair the damage caused by reason of legal injury. The
statute relating to limitation determines a life span for such
legal remedy for redress of the legal injury, one has suffered.
Time is precious and the wasted time would never revisit.
During efflux of time, newer causes would come up,
necessitating newer persons to seek legal remedy by
approaching the courts. So a life span must be fixed for each
remedy. Unending period for launching the remedy may lead
to unending uncertainty and consequential anarchy. The
statute providing limitation is founded on public policy. It is
enshrined in the maxim Interest reipublicae up sit finis litium
(it is for the general welfare that a period be put to litigation).
It is for this reason that when an action becomes barred by
time, the Court should be slow to ignore delay for the reason
that once limitation expires, other party matures his rights on
the subject with attainment of finality. Though it cannot be
doubted that refusal to condone delay would result in
foreclosing the suiter from putting forth his cause but
simultaneously the party on the other hand is also entitled to
sit and feel carefree after a particular length of time, getting
relieved from persistent and continued litigation.”

There is no presumption that delay in approaching the court is
always deliberate. No person gains from deliberate delaying a
matter by not resorting to take appropriate legal remedy within
time but then the words "sufficient cause" show that delay, if any,
occurred, should not be deliberate, negligent and due to casual
approach of concerned litigant, but, it should be bona fide, and, for
the reasons beyond his control, and, in any case should not lack
bona fide. If the explanation does not smack of lack of bona fide,
the Court should show due consideration to the suiter, but, when

there is apparent casual approach on the part of suiter, the
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30.

31.

32.

approach of Court is also bound to change. Lapse on the part of
litigant in approaching Court within time is understandable but a
total inaction for long period of delay without any explanation
whatsoever and that too in absence of showing any sincere attempt
on the part of suiter, would add to his negligence, and would be
relevant factor going against him.

We need not to burden this judgment with a catena of decisions
explaining and laying down as to what should be the approach of
Court on construing "sufficient cause" under Section 5 of Act, 1963
and it would be suffice to refer a very few of them besides those
already referred.

In Shakuntala Devi Jain v. Kuntal Kumari, MANU/SC/0335/1968 :
AIR 1969 SC 575 a three Judge Bench of the Court said, that,
unless want of bona fide of such inaction or negligence as would
deprive a party of the protection of Section 5 is proved, the
application must not be thrown out or any delay cannot be refused
to be condoned.

The Privy Council in Brij Indar Singh v. Kanshi Ram
MANU/PR/0033/1917: ILR (1918) 45 Cal 94 observed that true
guide for a court to exercise the discretion under Section 5 is
whether the appellant acted with reasonable diligence in
prosecuting the appeal. This principle still holds good, inasmuch
as, the aforesaid decision of Privy Council has repeatedly been
referred to, and, recently in State of Nagaland v. Lipok AO and
others, MANU/SC/0250/2005: AIR 2005 SC 2191.

In Vedabai @ Vaijayanatabai Baburao v. Shantaram Baburao Patil
and others, MANU/SC/0382/2001: JT 2001(5) SC 608 the Court

said that under Section 5 of Act, 1963 it should adopt a pragmatic
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34.

approach. A distinction must be made between a case where the
delay is inordinate and a case where the delay is of a few days. In
the former case consideration of prejudice to the other side will be a
relevant factor so the case calls for a more cautious approach but
in the latter case no such consideration may arise and such a case
deserves a liberal approach. No hard and fast rule can be laid down
in this regard and the basic guiding factor is advancement of
substantial justice.

In Oriental Aroma Chemical Industries Ltd. v. Gujarat Industrial
Development Corporation and Anr., MANU/SC/0141/2010 : (2010)
5 SCC 459, the Court observed that same yardstick should be
applied for allowing application for condonation of delay filed by
private individuals and the State, but certain amount of latitude is
not impermissible in the latter case because the State represents
collective cause of the community and the decisions are taken by
the officers/agencies at a slow pace and encumbered process of
pushing the files from table to table consumes considerable time
causing delay.

The aforesaid decision further makes it clear that it is only certain
amount of latitude and not an unguided and unlimited charity in
the matter of delay, insomuch so, that ignoring the apparent laxity
on the part of State officials, the same must be ignore and merely
because delay is on the part of State, it should be condoned.
Extension of certain amount of latitude and a complete go by are
two different things while the former is permissible but later one is
totally prohibited. It is for this reason, this Court find that later

aspect has been further explained in much explicit and straight
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manner in subsequent decisions rendered in 2012, which are noted
herein below.

In Pundlik Jalam Patil (dead) by LRS. v. Executive Engineer,
Jalgaon Medium Project and Anr. MANU/SC/4694/2008: (2008) 17
SCC 448, in para 17 of the judgment, the Court said:

"...The evidence on record suggests neglect of its own right for
long time in preferring appeals. The court cannot enquire into
belated and state claims on the ground of equity. Delay
defeats equity. The court helps those who are vigilant and "do
not slumber over their rights."

The Court also noticed earlier decisions observing that lenient view
in condoning delay may be taken when defaulting parties are the
Government and Government Undertaking and in this regard, it
proceeded to hold in paras 29 and 30 as under:

“29. It needs no restatement at our hands that the object for
fixing time-limit for litigation is based on public policy fixing a
lifespan for legal remedy for the purpose of general welfare.
They are meant to see that the parties do not resort to
dilatory tactics but avail their legal remedies promptly.
Salmond in his Jurisprudence states that the laws come to
the assistance of the vigilant and not of the sleepy.”

30. Public interest undoubtedly is a paramount consideration
in exercising the courts' discretion wherever conferred upon it
by the relevant statutes. Pursuing stale claims and
multiplicity of proceedings in no manner subserves public
interest. Prompt and timely payment of compensation to the
land losers facilitating their rehabilitation/resettlement is
equally an integral part of public policy. Public interest
demands that the State or the beneficiary of acquisition, as
the case may be, should not be allowed to indulge in any act
to unsettle the settled legal rights accrued in law by resorting
to avoidable litigation unless the claimants are guilty of
deriving benefit to which they are otherwise not entitled, in
any fraudulent manner. One should not forget the basic fact
that what is acquired is not the land but the livelihood of the
land losers. These public interest parameters ought to be kept
in mind by the courts while exercising the discretion dealing
with the application filed under Section 5 of the Limitation
Act. Dragging the land losers to courts of law years after the
termination of legal proceedings would not serve any public
interest. Settled rights cannot be lightly interfered with by
condoning inordinate delay without there being any proper
explanation of such delay on the ground of involvement of
public revenue. It serves no public interest."
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37.

38.

The above view has been followed in Office of the Chief Post Master
General and Ors. v. Living Media India Ltd. and Anr.,
MANU/SC/0132/2012 : AIR 2012 SC 1506, and in para 13 thereof,
the Court as said as under:

"13. In our view, it is the right time to inform all the
government bodies, their agencies and instrumentalities that
unless they have reasonable and acceptable explanation for
the delay and there was bonafide effort, there is no need to
accept the usual explanation that the file was kept pending
for several months/years due to considerable degree of
procedural red-tape in the process. The government
departments are under a special obligation to ensure that
they perform their duties with diligence and commitment.
Condonation of delay is an exception and should not be used
as an anticipated benefit for government departments. The
law shelters everyone under the same light and should not be
swirled for the benefit of a few. Considering the fact that
there was no proper explanation offered by the Department
for the delay except mentioning of various dates, according to
us, the Department has miserably failed to give any
acceptable and cogent reasons sufficient to condone such a
huge delay. Accordingly, the appeals are liable to be
dismissed on the ground of delay."

Following various earlier decisions, some of which have been
referred hereinabove, including State of Nagaland v. Lipok AO and
others (supra) in Maniben Devraj Shah v. Municipal Corporation of
Brihan Mumbai, MANU/SC/0298/2012 : 2012 (5) SCC 157, in
para 18 of the judgment, the Court said as under:

"What needs to be emphasized is that even though a
liberal and justice oriented approach is required to be
adopted in the exercise of power under Section 5 of the
Limitation Act and other similar statutes, the Courts can
neither become oblivious of the fact that the successful
litigant has acquired certain rights on the basis of the
judgment under challenge and a lot of time is consumed at
various stages of litigation apart from the cost. What colour
the expression 'sufficient cause' would get in the factual
matrix of a given case would largely depend on bona fide
nature of the explanation. If the Court finds that there has
been no negligence on the part of the applicant and the cause
shown for the delay does not lack bona fides, then it may
condone the delay. If, on the other hand, the explanation
given by the applicant is found to be concocted or he is
thoroughly negligent in prosecuting his cause, then it would
be a legitimate exercise of discretion not to condone the delay.
In cases involving the State and its
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40.

41.

agencies/ instrumentalities, the Court can take note of the fact
that sufficient time is taken in the decision making process
but no premium can be given for total lethargy or utter
negligence on the part of the officers of the State and/or its
agencies/ instrumentalities and the applications filed by them
for condonation of delay cannot be allowed as a matter of
course by accepting the plea that dismissal of the matter on
the ground of bar of limitation will cause injury to the public
interest."
In our view, the kind of explanation rendered in the case in hand
does not satisfy the observations of Apex Court that if delay has
occurred for reasons which does not smack of mala fide, the Court
should be reluctant to refuse condonation. On the contrary, we find
that here is a case which shows a complete careless and reckless
long delay on the part of applicants which has remained virtually
unexplained at all. Therefore, we do not find any reason to exercise
our judicial discretion exercising judiciously so as to justify
condonation of delay in the present case.
It is further argued that basis of the application is satellite image

which cannot be full proof to declare it as forest land or to deem it

as forest land unless or until it is notified by the Government.

Before considering the issues which arose in this application it is
necessary to look into the scheme and the nature of the
proceedings which are holding under the provisions of the Indian
Forest Act. This Act was enacted to consolidate the law relating to
forest land, the transit of forest produce and other connected
matter. Chapter XI of the Act relates to reserved forest. Section 3
provides the power to reserve forest. This section provides that the
State Government may constitute any forest-land or waste-land
which is property of the Government or over which the Government
has proprietary rights, a reserved forest. Section 3, 4, 5, 6, 7, 8

and 9 are quoted as under:
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3. Power to reserve forests-The State Government may
constitute any forest-land or waste-land which is the property
of Government, or over which the Government has proprietary
rights, or to the whole or any part of the forest-produce of
which the Government is entitled, a reserved forest in the
manner hereinafter provided.

4. Notification by State Government-(1) Whenever it has
been decided to constitute any land a reserved forest, the
State Government shall issue a notification in the Official
Gazette—

(a) declaring that it has been decided to constitute such land
a reserved forest;

(b) specifying, as nearly as possible, the situation and limits
of such land; and

(c) appointing an officer (hereinafter called “the Forest
Settlement-officer”) to inquire into and determine the
existence, nature and extent of any rights alleged to exist in
favour of any person in or over any land comprised within
such limits or in or over any forest-produce, and to deal with
the same as provided in this Chapter.

Explanation-For the purpose of clause (b), it shall be sufficient
to describe the limits of the forest by roads, rivers, ridges or
other well-known or readily intelligible boundaries.

(2) The officer appointed under clause (c) of sub-section (1)
shall ordinarily be a person not holding any forest-office
except that of Forest Settlement-officer.

(3) Nothing in this section shall prevent the State Government
from appointing any number of officers not exceeding three,
not more than one of whom shall be a person holding any
forest-office except as aforesaid, to perform the duties of a
Forest Settlement-officer under this Act.

5. Bar of accrual of forest-rights-After the issue of a
notification under section 4, no right shall be acquired in or
over the land comprised in such notification, except by
succession or under a grant or contract in writing made or
entered into by or on behalf of the Government or some
person in whom such right was vested when the notification
was issued; and no fresh clearings for cultivation or for any
other purpose shall be made in such land except in
accordance with such rules as may be made by the State
Government in this behalf.

6. Proclamation by Forest Settlement-officer-When a
notification has been issued under section 4, the Forest
Settlement-officer shall publish in the local vernacular in
every town and village in the neighbourhood of the land
comprised therein, a proclamation
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42.

(a) specifying, as nearly as possible, the situation and limits
of the proposed forest;

(b) explaining the consequences uwhich, as hereinafter
provided, will ensue on the reservation of such forest; and

(b) fixing a period of not less than three months from the date
of such proclamation, and requiring every person claiming
any right mentioned in section 4 or section, 5 within such
period either to present to the Forest Settlement-officer a
written notice specifying or to appear before him and
state, the nature of such right and the amount and
particulars of the compensation (if any) claimed in respect
thereof.

7. Inquiry by Forest Settlement-officer-The Forest
Settlement-officer shall take down in writing all statements
made under section 6, and shall at some convenient place
inquire into all claims duly preferred under that section, and
the existence of any rights mentioned in section 4 or section 5
and not claimed under section 6 so far as the same may be
ascertainable from the records of Government and the
evidence of any persons likely to be acquainted with the
same.

8. Powers of Forest Settlement-officers-For the purpose of
such inquiry, the Forest Settlement-officer may exercise the
following powers, that is to say:

(a) power to enter, by himself or any officer authorized by him
for the purpose, upon any land, and to survey, demarcate
and make a map of the same; and

(b) the powers of a Civil Court in the trial of suits.

9. Extinction of rights-Rights in respect of which no claim
has been preferred under section 6, and of the existence of
which no knowledge has been acquired by inquiry under
section 7, shall be extinguished, unless before the notification
under section 20 is published, the person claiming them
satisfies the Forest Settlement-officer that he had sufficient
cause for not prefer-ring such claim within the period fixed
under section 6.

Section 11 provides that the Forest Settlement Officer shall pass an
order admitting or rejecting the claim to right on or any land. Sub-
Section (2) of Section 11 provides that if claim is admitted in whole
or in part then he will either exclude such land from the limits of

the proposed forest and come to an agreement with the owner
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43.

thereof for the surrender of his rights, or proceed to acquire such

land in the manner provided by the Land Acquisition Act, 1894.

Section 17 provides for rights of appeal to a claimant against the
order of Forest Settlement Officer to such officer of a Revenue
Department of rank not lower than that of a Collector, as the State
Government by notification in the Official Gazette appoint to hear
appeals from such orders. The section also contemplates creation of
a court named Forest Court. Section 20 Provides for issue of
notification declaring reserve forest. Section 17, 18 and 20 are
extract as below:

17. Appeal from order passed under section 11, section
12, section 15 or section 16-Any person who has made a
claim under this Act, or any Forest-officer or other person
generally or specially empowered by the State Government in
this behalf, may, within three months from the date of the
order passed on such claim by the Forest Settlement-officer
under section 11, section 12, section 15 or section 16, present
an appeal from such order to such officer of the Revenue
Department of rank not lower than that of a Collector, as the
State Government may, by notification in the Official Gazette,
appoint to hear appeals from such orders:

Provided that the State Government may establish a Court
(hereinafter called the Forest Court) composed of three
persons to be appointed by the State Government, and when
the Forest Court has been so established, all such appeals
shall be presented to it.

18. Appeal under section 17-(1) Every appeal under
section 17 shall be made by petition in writing, and may be
delivered to the Forest Settlement-officer, who shall forward it
without delay to the authority competent to hear the same.

(2) If the appeal be to an officer appointed under section 17, it
shall be heard in the manner prescribed for the time being for
the hearing of appeals in matters relating to land-revenue.

(3) If the appeal be to the Forest Court, the Court shall fix a
day and a convenient place in the neighbourhood of the
proposed forest for hearing the appeal, and shall give notice
thereof to the parties, and shall hear such appeal accordingly.

(4) The order passed on the appeal by such officer or Court, or
by the majority of the members of such Court, as the case

30

61



may be, shall, subject only to revision by the State
Government, be final.

20. Notification declaring forest reserved—(1) When the
following events have occurred, namely:—

(a) the period fixed under section 6 for preferring claims have
elapsed and all claims (if any) made under that section or
section 9 have been disposed of by the Forest Settlement-

officer;

(b) if any such claims have been made, the period limited by
section 17 for appealing from the orders passed on such
claims has elapsed, and all appeals (if any) presented within
such period have been disposed of by the appellate officer or
Court; and

(c) all lands (if any) to be included in the proposed forest,
which the Forest Settlement-officer has, under section 11,
elected to acquire under the Land Acquisition Act, 1894 (1 of
1894), have become vested in the Government under section
16 of that Act,

the State Government shall publish a notification in the
Official Gazette, specifying definitely, according to boundary-
marks erected or otherwise, the limits of the forest which is to
be reserved, and declaring the same to be reserved from a
date fixed by the notification.

(2) From the date so fixed such forest shall be deemed to be a
reserved forest.

Further Section 23, 24 and 26 are extract as below:

23. No right acquired over reserved forest, except as
here provided—No right of any description shall be acquired
in or over a reserved forest except by succession or under a
grant or contract in writing made by or on behalf of the
Government or some person in whom such right was vested
when the notification under section 20 was issued.

24. Rights not to be alienated without sanction—(1)
Notwithstanding anything contained in section 23, no right
continued under clause (c) of sub-section (2) of section 15
shall be alienated by way of grant, sale, lease mortgage or
otherwise, without the sanction of the State Government:

Provided that, when any such right is appendant to any land
or house, it may be sold or otherwise alienated with such
land or house.

(2) No timber or other forest-produce obtained in exercise of
any such right shall be sold or bartered except to such extent
as may have been admitted in the order recorded under
section 14.
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26. Acts prohibited in such forests—(1) Any person who-
(a) makes any fresh clearing prohibited by section 5, or

(b) sets fire to a reserved forest, or, in contravention of any
rules made by the State Government in this behalf, kindles
any fire, or leaves any fire burning, in such manner as to
endanger such a forest; or who, in a reserved forest—

(c) kindles, keeps or carries any fire except at such seasons
as the Forest-officer may notify in this behalf,

(d) trespasses or pastures cattle, or permits cattle to trespass;

(e) causes any damage by negligence in felling any tree or
cutting or dragging any timber;

(f) fells, girdles, lops, or bums any tree or strips off the bark or
leaves from, or otherwise damages, the same;

(9) quarries stone, bums lime or charcoal, or collects, subjects
to any manufacturing process, or removes, any forest-
produce;

(h) clears or breaks up any land for cultivation or any other
purpose;

(i) in contravention of any rules made in this behalf by the
State Government hunts, shoots, fishes, poisons water or sets
traps or snares; or

(j) in any area in which the Elephants’ Preservation Act, 1879
(6 of 1879), is not in force, kills or catches elephants in
contravention of any rules so made,

shall be punishable with imprisonment for a term which may
extend to six months, or with fine which may extend to five
hundred rupees, or with both, in addition to such
compensation for damage done to the forest as the convicting
Court may direct to be paid.

(2) Nothing in this section shall be deemed to prohibit

(a) any act done by permission in writing of the Forest-officer,
or under any rule made by the state Government; or

(b) the exercise of any right continued under clause (c) of sub-
section (2) of section 15, or created by grant or contract in
writing made by or on behalf of the Government under section
23.

(3) Whenever fire is caused wilfully or by gross negligence in
a reserved forest, the State Government may
(notwithstanding that any penalty has been inflicted under
this section) direct that in such forest or any portion there of
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45.

46.

the exercise of all rights of pasture or to forest produce shall
be suspended for such period as it thinks fit.

Further Section 27 (a) provides that act done, order made or
certificate issued in exercise of any power conferred by or under
this chapter shall, expect as hear in before provided be called for
question in any court.

The scheme of the Forest Act, is evident from the various provisions
as referred above, clearly provides that in the proceeding beginning
by notification under Section 4 all claims regarding land included
in the notification are adjudicated by an authorized officer all
claims to the land can be made and adjudicated. Section 8 gives all
powers of the Civil Courts to the Forest Settlement Officer available
in trial of the suits. There is a appeal provided under Section 17 to
the higher forum. The notification under Section 4 is to be
published in Official Gazette appointing Forest Settlement Officer to
enquire and determine any right in or any land. Forest Settlement
Officer also issues a proclamation in every town and village in the
neighbourhood to make the proceedings known to all concerned.
The enquiry regarding claims is for the purpose of finding out as to
whether the land in question can be declared as reserved forest or
it cannot declared reserved forest due to the rights or claims of
claimants and the provision further contemplate that even if right
or claim of claimants has been established that is procedure for
coming to agreement with the owner for surrender of his right or
acquire such land in the manner provided by the Land Acquisition
Act. The provision of the Act contemplates extension of all rights
regarding land included in the reserved forest. Section 27 (a) has
been added giving finality to the orders passed in proceeding under

the Indian Forest Act and section creates express bar of saying that
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the order made or certificate issued in exercise to power conferred

in Chapter-II shall not be called in question.

It is further alleged that the area in question is a continuation of
Ratnapani Wildlife Sanctuary and it would be clear from various
reports from the paper reporting that the Ratnagiri and Satpura
Tiger Reserve have a link and there is a movement of the wild Cat,
Tiger frequently noticed in the area and as per paper reporting
Tigers spotted in the said area on multiple occasions. On the basis
of above paper reporting or indirect information or any movement of
Tigers, the city of Bhopal, a total area of the city or any area where
there is a human habitation and there is a construction from long
before 1995 cannot be said that this is a forest area. Further, the
activities which is alleged by the applicant within the city area
cannot be assessed on simply imagination that this is
encroachment of the forest area. It is further alleged that the area
in question which today has an extensive forest cover was acquired
by the State Government and extensive plantation was carried out
in the area by the capital project, it is a matter of detailed enquiry
that how land in close vicinity of this dense forest and two major
Dams has been earmarked in the recent Master Plan of the city of
Bhopal the purpose of residential and public semi purpose, without
obtaining forest clearance. It is a matter of Administrative Policy
and Administrative decision and if the city has been planned and
established and citizens are residing there now this is not matter of

enquiry by this Tribunal and relief as prayed is also maintainable.

The relief as prayed by the applicant that the area of the forest has

not been demarcated, conservation of Tiger in the Ratnapani
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49.

Wildlife Sanctuary and Satpura Tiger Reserve be maintained, loss
caused to the forest needs to be compensated various individuals
are flouting the laws or to issue prohibitory orders against ongoing
activities in the city, demolition of constructed building in this area,
constituting a Judicial Committee to enquire and investigate the
total matter of habitation, construction of official or non-official
buildings, within the area, regular check up on the area
maintaining and ecological environment, declaration of the area as
a protective area or buffer zone for the conservation of the wildcat
habitats, compensation against the illegal constructions or recovery
of compensation, directing the State Government of Madhya
Pradesh to indicate the area which are forest as per directions,
suitably considered the possibilities of the ensuring the protection
of the forest cover in the vicinity of the city of the Bhopal are, all
reliefs which are not concerned with this Tribunal. These are
subjects of relevant department of Wildlife and we hope that they
all are maintaining and protecting the wildlife in accordance with
the procedure of the law. Simply making an allegations against all
the constructions on the basis of paper news that to that Tiger was
seen in the vicinity of the city cannot be said that if the Tiger is
movement in the city, the city itself is a forest and or to be declared

as a forest and demarcated.

The total allegation of the applicant is on the basis of the paper
reporting, or movement of the Tiger or Google Map and all these
cannot be set to be full proof evidence for declaring the area as
desired by the applicant. The number of the respondents are more
than forty and all the learned advocates appearing for the parties

had submitted that they were unnecessary arrayed respondent in
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50.

the case and they have no concern with the allegation as leveled in
the application. It is further argued that if there are any
construction, it is regulated under the Municipal Law and if it is
found to be illegal, the Competent Authority can proceed in
accordance with the local laws. The applicant has not alleged any
specific allegation against anyone that a particular construction is
encroachment of the land. Even if it is a matter of encroachment
the applicant or the person aggrieved may approach to the
competent court having jurisdiction to decide it or before the

revenue authorities for demarcation of the land.

To sum up the whole, if there is any dispute with regard to the
question as to whether it is a forest land or not, it is the
department concerned who has to agitate before the competent
authority, to move the application before the authority concerned
and to decide it in accordance with law. The Forest Act itself
provides to issue a notification wherever a question is raised and
matter is to be decided as to whether it is reserved a forest land or
not and a officer as prescribed in Section 4 of Forest Act can be
notified. Section 6 provides for the notification and the appointment
of Forest Settlement Officer who will specify the situation and limits
of the forest. The Forest Settlement Officer shall take down in
writing all settlement made under Section 6 and shall at some
convenient place enquire into all claims duly preferred under that
section and the existence of the right mentioned in Section 4 and 5
are not claimed under Section 6 so far as same may be
ascertainable from the records of the Government and the evidence
of the any person likely to acquainted with the same. The Forest

Settlement Officer shall pass an order admitting or rejecting the

36

67



51.

52.

claim to a right in or any land and any person aggrieved by the
order of the Forest Settlement Officer may have right to appeal
under Section 17 of the Act. Further, Section 20 provides the
declaration with regard to forest region and Section 23 of Forest Act
provides that no right of any description shall be acquired in or
over a reserve forest except by succession or under a grant of any
contract in writing made by or on behalf of the Government or some
persons in whom such right was vested when the notification under

Section 20 was issued.

Accordingly, we find no substance in Clause A to H and J of relief
Clause of the application and are not maintainable before this
Tribunal. The applicant may move an application before Competent

Authority of the State or Wildlife Department.

For relief I and K, it is advisable that in case of any dispute with
regard to forest area, the officer holding the safety and maintenance
of the forest can proceed with in accordance with the provisions as
laid down in the Indian Forest Act. Before parting with the order,
we are of the view to direct the Chief Secretary of State of Madhya
Pradesh to either decide himself or to constitute a Committee
consisting; (i) Principal Chief Conservator of Forest (HoD), (ii)
Principal Secretary, Revenue and (iii) Principal Secretary, Urban
Development to examine and verify the records relating to land
revenue, about land vested in the State Government/declared as
forest reserved or forest land and by way of survey, identification,
demarcation and by way of wiring or pillars to secure land of the
forest and to ensure that the relevant entries, be made in the Land

Revenue Records and one copy should be kept with the Department
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of Forest, one copy with the Revenue Department, one copy should
be kept in the Board of Revenue Secretariat and to ensure that the
land actually vested in the State Government vide
notification/order or by operation of any law, be entered in the
relevant record and name of the State Government accordingly, be
corrected and incorporated. While considering the entries in the
Revenue Record Authorities may proceed in accordance with their
Local Land Revenue Act or to Act in accordance with the
Notification issued under Indian Forest Act as mentioned above, or
by way of Notification and appointment of Settlement Officer. The
exercise may be completed as early as possible not more than one
year.

53. Further, while considering the above matter the report of Principal
Chief Conservator of Forest mentioned above with regard to the
land and question and suggestions of the Forest Department may
also be considered accordingly and acted upon in accordance with

law.

54. With these observations, the Original Application No. 19/2019 (CZ)

and [.A. No. 29/2020 are finally disposed of.

Sheo Kumar Singh, JM

Dr. S.S. Garbyal, EM

July 27, 2020
Original Application No. 19/2019 (CZ)
MN
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Annexure VII

CIN ; U45203MP20045GC016758

(M.P. State Highway Authority) Azadi

45-A, Arera Hills, Bhopal-462011
= : 0755-2507290 / 2765205 Fax : 0755-2572643, Websita ; mprdc.gov.in

M.P. Road Development Corporation Ltd. V5

Ka

(Gowt. of M.P, Undertaking) Amrit Mahotsav

Letter No& 1 3= /MPRDC/Western Bhopal Bypass/2024 Bhopal dated, 0%

The Regional Officer,

Polution Control Board,

Paryavaran Parisar, E-5, Arera Colony,
Bhopal (M.P.) - 462016

Sub:- Construction of Western Bhopal Bypass as 4-lane with paved shoulder

along with service road (Design length

-40.90 km) in the State of Madhya
Pradesh on Hybrid Annuity Mode. ¥,

4]
Ref:- Petition No. 160/2024, by Rashid Noor Khan, Para-70 related to MPRDC.

With reference above Petition no. 160/2024, by Rashid Noor Khan, Para-70
related to MPRDC the Western Bhopal bypass is to be constructed with the aim of
reducing traffic pressure in Bhopal district. This bypass will start from village Itayaklan
situated on Jabalpur-Bhopal National Hi ghway No. 46 and will be constructe” between
village Phanda situated on Bhopal-Indore National Highway No.-28. This bypass is to
be constructed in a length of about 40.90 km. Out of the total length of the bypass,
about 6.095 k.m. bypass passes through the forest areas of Bhopal Forest Division.
This forest area falls in compartment no. 21 1, 212, 215, 216, 217, 218, 219, 220 and
211 of Bhopal Forest Division.

The forest area affected in this bypass is not a part of any National park or
Sanctuary. The affected forest area is not in any Eco-Sensitive Zone and is not a part
of any Tiger corridor/Elephant corridor. Hence, there is no need to obtain wildlife
permission from the Government of India in this case.

As per the site inspection report of the Divisional Forest Officer, Bhopal, in the
affected forest area, construction of underpasses of different spans of more than 5 meter
height has been proposed at 12 places for the safe movement of wild animals including
Tigers, Bears and other wild animals on both sides of the road. To ensure smooth
movement of wildlife, necessary structures are being proposed as per eco-friendly
measures to mitigate_ impacts of_linear_infra_ projects prepared by Wildlife Institute
of India, Dehradun. The 12-foot high chain-link fence with steel angles will be installed
on both sides of the road passing through the forest area for a length of 6.095 km. This
fence will direct the wildlife to use the designated underpasses to cross the road safely,

W Page 1 0f 3

Conmecting Peaple Tlroush aualidy nfpastructiont

B e T e

78


Annexure VII


thereby preventing harm to animals duclto trafTic. Similarly, suitable plant SPCCic,S o i
be planted on both sides of the road passing through the forest area as per the provisions
of the Forest Department.

Service roads will be constructed on both sides of the main road to facilitate
monitoring of wildlife. This will be a kuchha road and no tree will be cut for its
construction. This work will be done under the supervision of the Forest Department.

The in-principal approval of forest diversion 45 hec, land which is falling in the
alignment accorded by MOEF on dated 30/07/2024 with the condition that the wild
iiﬁ: mitigation plan wetted by PCCF wild life will be submitted by concern department
the mitigation plan has been prepared and submitted to DFO Bhopal by the MPRDC.
The copy of mitigation plan is enclosed.

This route will pass at a considerable distance from Kolar Dam, Kaliyasot Dam,
Kerwa Dam and Bada Talab. It is worth mentioning that at present many such routes
are in use which are at a much shorter distance from these water bodies than the
proposed bypass. This route will pass 17 km from Kolar Dam water body, 10 km from
Kaliyasot Dam water body, 3.30 km from Kerwa Dam water body and 3.00 km from
Bada Talab water body. Bhopal is known as a city where the city has developed
horizontally and not vertically. With the construction of this route, the identity of
Bhopal will be preserved. As far as the catchment area of the mentioned dams is
concerned, it is also worth considering that the catchment of the big pond goes up to
Sehore district. Therefore, on this basis, it is not logical not to build any road between
Bhopal and Sehore. The same situation applies to other dams as well. As far as the
inflow of water in these ponds is concerned, it is clarified that in the design of the route,
along with the construction of bridges of sufficient length on all the water channels, 13

additional culverts will also be constructed. The location of culvert

s shown in Topo
sheet is here enclosed.

As far as Ramsar site is concerned, it is clarified that Bada Talab located in
Bhopal has been declared a Ramsar site. Wetland Rules-2017 are effective on Bhoj
Wetland which is a Ramsar site. In the order dated 16 March 2022 of the Environment
Department of Madhya Pradesh Government, a recommendation has been made
regarding the determination of Prohibited, Regulated and Permitted activities within
the limit of 50 meters from the wetland boundary and its zone of influence. According
to this, any kind of permanent construction is prohibited up to a distance of 50 meters
from the full tank level of Bada Talab. The proposed bypass is 3 km from the full tank
level of Bada Talab. It is at a distance of 3 km. 6.1 km of this route passes through the
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forest area. 12 feet high wire fencin

g will be done on both sides of this area and 12
Viaducts (Minor Bridge & Animal

Underpass) have been provided for the movement
of wild animals from one side to the other, For its construction, diversion of 45 hectares
of forest land is required. 90 hectares of land has been made available to the forest
department for compensatory plantation. A total of 3248 trees will be affected in the

forest area. In lieu of this, 90000 trees will be planted. For this, a provision of
Rs 13.00 crore has been made in the project.
Encl.:- Ag above.

(B.8 ena)
Chief Efigineer
MPRD(] Bhopal
Endt. _No..............MPRDCfWestern Bhopal Bypass/2024 Bhopal dated...| / 10/2024
Copy to;

1. PA to MZ_D, MPRDC, Bhopal.
2. Shri M.H. Rizvi, General Manager, MPRDC, Bhopal

B
Chief Engineer
MPRDC, Bhopal
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Details of Structure

4-Lane Western Bhopal Bypass

Km. CH. Provision Span Arrangement | Total Width Remarks
2 3 4 5 6
0.000 Trumpet 2X35.0m 2%x14.5m PSC Girder
2 0.000 Box 1X6.0X4.0 1 Nos. for Trumpet Interchange
Ramp

3 0.000 Box 1X2.0X2.0 4 Nos. for Trumpet Interchange
4 0.000 Box 1X2.0%2.0 4 Nos. for Trumpet Interchange
5 0.250 Box 1X3.0X3.0

6 0.620 Box 1X2.0X2.0

7 0.785 Road Over 1x20 + 3x37.280 + 1x20 2x17.0 Steel Composite Girder

Bridges

B 1.100 Box 1X3.0X3.0

9 1.660 Box 1X2.0X2.0

10 1.890 Box 1X2.0%2.0

11 2.385 vup 1x20.0m 2x14.5m RCC Girder

12 2.460 Box 1X20X2.0

13 2.890 Box 1X2.0X20

14 3.460 Box 1X20X20

15 3.700 Box 1X3.0X3.0

16 4.210 Box 1X2.0X20

17 4.250 VUpP 1:30.0m 2x14.5m RCC Girder

18 4.490 Box 1X6.0X30

19 4.775 Minor Bridge 4 x10.0m 61.50

20 5.080 Box 1X3.0X3.0

21 5.550 Box 1X2.0X20

22 5.960 Box 1X3.0X3.0

23 6.400 VUP 1x20.0m 2x14.5m RCC Girder

24 6.600 Box 1X2.0X2.0

25 6.850 Box 1X2.0%2.0

26 7.090 Box 1X2.0X2.0

27 7.610 Box 1X20X%20

28 8.200 Box 1X2.0%20

29 8.380 vup 1x20.0m 2x14.5m RCC Girder

30 8.580 Box 1X20x20

31 8.800 Box 1X3.0X3.0

32 9.300 Box 1X2.0X2.0
33 9.400 vup 1x30.0m 2x14.5m RCC Girder
34 9.720 Box 1X20X2.0
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7 xm. CH.

Provision Span Arrangement Total Width Remarks
10.050 Minor Bridge 1x10.0m 61.50
10.455 Minor Bridge 3x10.0m 61.50
10.945 Minor Bridpe 3x10.0m 61.50
11.590 Box 1X20x20
39 | 11725 Box 1X2.0X2.0
40 12.400 Box 1X6.0X3.0
41 12.920 Box 1X3.0%3.0
42 | 13.160 vup 1x30.0m 2x14.5m RCC Girder
43 13.500 Box 1X20X20
a4 13.940 Box 1X20X2.0
45 14.450 Box 1X20X2.0
46 15.100 Box 1X3.0X3.0
47 15.400 Minor Bridge 3 x10.0m 62.50
48 15.575 Flyover 3x45.0m 2x14.5m PSC Girder
49 15.740 Minor Bridge 6x10.0m 62.50
50 16.070 Box 1X6.0X4.0
51 16.400 Minor Bridge 4% 10,0m 55.50
52 16.850 Viaduct 2X30.0m ' 2x14.5m PSC Girder
53 17.050 Box 1X3.0x3.0
54 17.980 Major Bridge 6 X 40.0m 2X16.0 m
55 19.020 Box 1X2.0X2.0
56 19.225 Major Bridge 3 X30.0m 2X16.0 m
57 19.420 Box 1X2.0X2.0
58 21.070 Box 1X3.0X3.0
59 21.400 Viaduct 2X30.0m 2x14.5m PSC Girder
60 21.720 Minor Bridge 1x20.0m 2X16.0
61 22.230 Box 1X6.0X4.0
62 22.530 Box 1X6.0X4.0
63 22.640 Vup 1x20.0m 2x14.5m RCC Girder
64 22.955 Minor Bridge 4%10.0m 55.50
65 24.500 Box 1X2.0X20
66 24,610 VUP 1x20.0m 2x14.5m RCC Girder
67 24.870 Minor Bridge 3%10.0m 55,50
68 25.220 Box 1X2.0X2.0
69 25.630 vurp 1x20.0m 2x14.5m RCC Girder
70 26.115 Minor Bridge 2x10.0m 61.50
71 26.680 Box 1X3.0X3.0
72 | 27.740 Box 1X6.0X3.0
73 28.030 | Minor Bridge 1x10.0m 68.50
w l/ e '«"”ﬁ
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3 Provision

5pan Arrangement

Minor Bridge e Tot:ls\:gdth Remarks
28.815 Flyover 3x45.0m %14.5m 5C Girder =]
23400 Box 1X30X3.0
77 29.600 Box 1X2.0%2.0
78 29.925 Minor Bridge 1x10.0m 61.50
79 30.030 Minor Bridge 1%10.0m 61.50
80 30.465 | Minor Bridge 2x10,0m 61.50
81 30.940 | Minor Bridge 4x10.0m 61.50
82 | 31830 Box 1X2.0X2.0
83 32.040 Minor Bridge 2x10.0m 55.50
84 | 32.140 vup 1x20.0m 2x14.5m RCC Girder
85 32.470 Box 1X2.0X20
86 33.050 Box 1X3.0X3.0
87 33.790 Box 1X2.0X20
88 34.380 Box 1X3.0X3.0
89 34,975 VUP 1x20.0m 2x14.5m RCC Girder
90 35.070 Box 1X2.0X20
91 35.550 Box 1X2.0X20
92 35.990 Box 1X6.0X3.0
93 36.730 Box 1X20X20
94 37.110 Box 1X2.0X20
95 37.490 Box 1X2.0X20
96 37.935 Minor Bridge 6x10.0m 61.50
97 38.300 Box 1X3.0X3.0
98 38.650 vupP 1x20.0m 2x14.5m RCC Girder
99 | 38.960 Box 1X2.0%2.0
100 | 39.500 Box 1X2.0%2.0
101 | 39.865 | Minor Bridge 1x40.0m 2X16.0
102 40.410 Box 1X6.0X4.0
103 40.900 Trumpet 2 X 35.0m 2x14.5m PSC Girder
ﬂ?ﬂ“‘j"ﬁ?"gfﬁ)ﬁ
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|[ 2 18+000 300 5.0 32.0 46.88
]I 3 19+000 20 5.0 32.0 3.13
! 194200 0 5.0 32.0 14.06
s 19+420 20 5.0 32.0 3.13
6 21:000 | 20 5.0 32.0 3.13
| 7 214400 | 60 5.0 32.0 9.38
| 8 214700 20 5.0 32.0 3.13
| 22+200 20 5.0 32.0 3.13
a 10 | 224500 20 5.0 32.0 3.13
T mam 20 5.0 32.0 313

12 22+900 E | 40 z a . 3.0 32.0 6.25
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= Introduction of the Project Road

» Proposed Bypass Start from Jabalpur - Bhopal (NH-46) near Village Itayakalan &
- End at Bhopal-Indore (SH-28) Village Phanda.

> Total Length of Project Road 40.90 Km.

» Proposed New bypass in the west-south part of city is Completely Greenfield
- alignment.
'fi:_ » Proposed Alignment falls approx. 6.10 km into the forest land.
» Proposed ROW Minimum 70.0 meter for Bypasses.
> Proposed 1 no. ROB (Bhopal-Hoshangabad-Itarsi Broad-Gauge railway LINE).
1 ; 2 Nos. Interchange (SH-28 Bhopal-Indore Road & NH 46 Bhopal-Betul Road)
! }.. 2 Nos. Flyoyer ( Neelbad-Ratibad Road & Kolar Road)
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5. Details of Animal
Viaduct
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'-" ypes of Wildlife signs: |

?‘;;Sl'n the appropriate |

lldlife mitigation
easures on a segment of
| hlghway IS a complex
decision. To be successful,
Yol may need a variety of
freatments. The cm‘hcal
ements of wildlife

pecies, structure
effectiveness, and
ngineering constraints
Ue to terrain, cost for
onstruction, maintenance,
and improvements to
~ highway safety, and
gesthetics. The followmg is
* asummary of the more
- common types of wildlife
e crossings.

6. Drive Slow Signs

Board in Wildlite
Area

The purpose of animal
waming signs and detection
systems is to prevent or
reduce the number of Animal-
Vehicle Collisions (AVCs).
Animal Detection Systems
(ADS) detect large animals
before they enter the road or
rail corridor to alert drivers of
their presence and warn
drivers of collision risk.

™

21 :Lﬂfﬁl

l‘hvid:;l Farest Officer
Jnopal Division, Bhopal
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~
Deer/Tiger  crossing sign: This
category includes signs with deer
and Tiger or other animals

commonly observed on highway
rights-of- way. Fig 1&2

Interactive signs: include new

technology that incorporates signs that
activate only when wildlife is present

in highway rights-of-way. Interactive

signs have the best potential on lower e AR
- - 'Widiife ‘| = Passage

traffic vollumc roads,'and only d-etect B osaing [DAniacs Savivag

large animals. Maintenance is a Y nedt3km [ sur3km

consideration and the efficacy of
interactive signs 1is still being tested.
Applications are limited to low volume
roads with large animals like deer, elk,
mountain sheep, moose, mountain lion,
or bears. Night-time speed reduction
signs and variable message signs are
being utilized in some states as an
alternative means of impacting driver
behaviour rather than the traditional
static signs. The cost of interactive
signs is moderate. Fig - 3
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1 164880 60 32.0 9.38
2 18+000 300 32.0 46.88
3 19+000 20 32.0 313
3 19+200 90 320 14.06
5 19+420 20 32.0 3.13
6 21+000 20 32.0 3.13
7 21+400 60 32.0 9.38
8 214700 20 32.0 3.13
9 224200 20 32.0 313
10 224500 20 32,0 3.13
1 224700 20 32.0 3.13
12 224900 40 32.0 6.25
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» Proposed Bypass Start from Jabalpur - Bhopal (NH-46) near Village Itayakalan &
End at Bhopal-Indore (SH-28) Village Phanda.

> Total Length of Project Road 40.90 Km.

Proposed New bypass in the west-south part of city is Completely Greenfield

alignment.

Proposed Alignment falls approx. 6.10 km into the forest land.
Proposed ROW Minimum 70.0 meter for Bypasses.

Proposed 1 no. ROB (Bhopal-Hoshangabad-Itarsi Broad-Gauge railway LINE).
2 Nos. Interchange (SH-28 Bhopal-Indore Road & NH 46 Bhopal-Betul Road)
2 Nos. Flyover ( Neelbad-Ratibad Road & Kolar Road)

N e

12 Nos. Viaduct for animal Crossing.
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¢ Map Locatlon of the Povest Aves
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4. Location of the Animal Crossing
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5. Detail
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6. Drive Slow Signs
Board in Wildlife

Area

The purpose of animal
warning signs and detection
systems is to prevent or
reduce the number of Animal-
Vehicle Collislons (AVCs).
Animal Detection Systems
(ADS) detect large animals
before they enter the road or
rail corridor to alert drivers of
their presence and warn
drivers of collision risk.

CIES'H‘IBTICS The following s
immary.of the more
Types of WIldhfe
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Deer/Tiger crossing sign: This
category includes signs with deer
and Tiger or other animals
commonly observed on highway
rights-of- way. Fig 1&2

Interactive signs: include new
technology that incorporates signs that
activate only when wildlife is present
in highway rights-of-way. Interactive
signs have the best potential on lower
traffic volume roads, and only detect
large animals. Maintenance is a
consideration and the efficacy of
interactive signs is still being tested.
Applications are limited to low volume
roads with large animals like deer, elk,
mountain sheep, moose, mountain lion,
or bears. Night-time speed reduction
signs and variable message signs are
being utilized in some states as an
alternative means of impacting driver
behaviour rather than the traditional
static signs. The cost of interactive

signs is moderate. Fig - 3
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Item No. 05
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 19/2019 (CZ)
(I.A. No. 29/2020)

Satish Nayak Applicant(s)
Versus

State of Madhya Pradesh & Ors. Respondent(s)

Date of hearing: 22.07.2020
Date of uploading of order: 27.07.2020

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s) : Mr. Dharamveer Sharma, Advocate
For Respondent(s): Mr. Sachin K. Verma, Advocate
Mr. Om Shankar Shrivastava, Advocate
Mr. Santanoo Saxena, Advocate
Mr. Deepesh Joshi, Advocate
Mr. Ronak Kanungo, Advocate
Mr. Shrey Raj Saxena, Advocate
Mr. Abhijit Saxena, Advocate
Mr. Yadvendra Yadav, Advocate
Mr. Rahul Ganesha, Advocate
ORDER
1. By filing the present application the issue of encroachment of forest
land by the State Authorities in the city of Bhopal, in Master Plan of
Bhopal and encouraging the city for encroachment on the forest
land, issue of Tiger Reserve, or the issue of the lake has been
raised. It is submitted that the Ministry of Environment Forest &
Climate Chance (hereinafter referred to as MoEF) also submitted a
report in the case of Rashid Noor Khan vs. State of M.P. that the
area in question is a forest land as defined in the landmark

judgment of T.N. Godhavarman vs. Union of India. Hence it is

important to take into consideration that the said forest area, if
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reduced blatantly without any scientific study, not only an
undefined tiger corridor would be lost but there would be high

chances of human tiger conflicts in the area.

It is stated that the area in question is a continuation of the
Ratapani wildlife sanctuary and it would be clear from various
reports that this area forms a link between Ratapani and Satpura
tiger reserve; hence the movement of the wildcat (tiger) is frequently
noticed in the area. The area is recently being used as territory for
various tigers and also according to the news reports different
tigers are spotted in the said area on multiple, occasions every
week. It is further necessary to draw the attention of this Hon’ble
Tribunal that this forest area is also suitable and used by the tigers
for the breeding of young cubs which were also are spotted in the
said territory very frequently. The news reports mentioned here

above.

It is stated that land acquisition activities took place for the
construction of the Kerwa Dam and also the Kaliasot Dam, and the
Shahpura Lake in the city of Bhopal. Bhopal being the catchment
of the Betwa River which is a Tributary of the River Ganga, is part
of the Ganga River Basin. The water from the Upper Lake Bhopal,
the Kaliosot River, the Kerwa River all eventually drain into the
Betwa River and contribute to the River Ganga and as the said
rivers and dams are in close proximity of the said forest area, the
tigers use these un-notified tiger corridors in search of water and
for breeding. The area in question which today has an extensive
forest cover was acquired by the State Government and extensive

plantation was carried out in the area by the Capital Project, it is a
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matter of detailed enquiry that how land in the close vicinity of this
dense forest and two major dams has been earmarked in the recent
master plan of the city of Bhopal for the purpose of Residential and
Public Semi-Purpose, without obtaining forest clearance from the
concerned departments.

That the area in question was in close proximity to the forest,
where in recent past, in the city of Bhopal, Tigers were frequently
sighted and remained in the area for months. In one of the hearing
of the matter in Original Application No. 16/2013 titled as Tribunal
at its own motion vs. State of MP where matter with regard to the
Tigers showing up in close proximity of the inhabited area of
Bhopal was considered, the Forest officials had pointed out that the
area near the Kaliyasot and Kerwa Dam was conducive and
favourable for being included in the Ratapani Sanctuary as it was
favourable habitat for the Tigers. In the said matter, Original
Application No. 16/2013, directions had been given to the State of
MP and the Tiger Conservation Board Authority for examining the
issue of declaration of, the said area as a Tiger habitat / Eco
Sensitive Zone (ESZ) but the same still remains to be considered as
a final decision is not taken by the authorities for reasons best
known to them. The Hon’ble Tribunal had further instructed the
district administration to take action on the issue as per the
Standard Operating Procedure for the states set up by the National
Tiger Conservation Authority (NTCA) so that precautionary
measures over the incidences taking place due to tigers could be

taken.

The Bhopal Master Plan 2005 which demarcated for the said land

in question Public and Semi-Public land low density housing land
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use has not incorporated the essence of the orders passed by the
Hon’ble Apex Court and the survey undertaken thereafter
demarcating that the land in question falls within the definition of
forest as laid down by the Hon’ble Apex Court nor have the area
duly recorded on revenue records. It is further pertinent to draw
the attention of this Hon’ble tribunal that no forest clearances have
been obtained by majority of individuals for use of the above said
land which is clearly severed under the provisions of forest
conservation act 1980. In the minutes of the 48th Meeting of the
Standard Committee of NBWL dated 18.04.18, the Ministry of
Environment, Forest and Climate Change discussed, in order to
create a balance between the wildlife and construction
recommended to have no such construction work going in the
radius of 3 km of the forest area. Similarly, in the present case, all
the constructions should be deconstructed in the vicinity of the

forest area being harmful for the wildlife population.

Further, it is stated that the Tiger is frequently seen in the forest
area, it is dense forest following within the difference of forest,
construction activities have been permitted in the area by the
Bhopal Master Plan without considering the crucial aspect of
environmental conservation, Bhopal Administration has initiated
these constructions without obtaining forest clearance, and
construction have been continued even after restraining orders
passed by the Competent Tribunal, the State Government of
Madhya Pradesh has not demarcated the forest area and thus it is
prayed that the ongoing activities of the Bhopal city may be
restrained and respondents be directed to make good the last

caused by the forest and the Tiger habitat in the vicinity of the
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Kaliasot Kerwa Dam by the construction of building in the forest
area, construction and demolition of the building be immediately
stopped, and the Judicial Committee be constituted to investigate

all these matters with further prayer to award compensation.

By filing the preliminary objection the learned counsel for the
Respondent No. 19 had submitted that the Master Plan of 1995
which was prepared by following the due procedure laid down in
Section 23 (2) and 18 (1) of the Madhya Pradesh Nagar Tatha Gram
Nivesh Adhiniyam, 1973 was implemented almost 24 years ago

after due notification and achieved finality.

It is further submitted that any act done in accordance with the
Master Plan cannot be undone after 24 years because subsequently
Tigers in search of water and breeding have started to come into
the area demarcated for Residential and Semi Public usage in the
Master Plan in the year 1995 and not Master Plan of 2005. He has
prayed to discharge his name or delete his name from the array of
the parties. Similarly, Respondent No. 18 has also filed a
preliminary objection to struck off his name from the array of the

parties.

Respondent Nos. 1 and 2 have submitted that a detailed report has
already been submitted before this Tribunal regarding the non-
forestry activities that have been carried in the subjective area
between Kerwa Dam and Kalisot Dam. This subjective area is not a
notified forest area and is not under the control of Forest
Department. This area is de facto situated a distance about 3.5
kms from the nearest forest block boundary of the forest of Bhopal

Division.
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10.

11.

It is further argued that 158.05 hectare of the land which is
reported to be deemed forest as per T.N. Godhavarman vs. Union of
India case is a matter of decision to be taken by the forest
authorities with the concurrence of the state authorities in

accordance with the law as laid down in the aforesaid judgment.

On 01.08.2019, this Tribunal had directed the Nodal Officer, who
was present before the Bench, to file response in writing with
regard to the allegation of non-forest activities as pointed out in the
order dated 08.10.2018 by the Deputy Conservator of Forest
(Central), Regional Office of the Ministry of Environment, Forests
and Climate Change (MoEF & CC), Bhopal. This Tribunal had also
directed the learned Counsel for the applicant to implead Sanskaar
Valley School, Jagran Lake City University and all others against
whom there are allegations that they are involved in non-forest
activities in the area, as party respondent to this application.In
compliance of this direction short reply had been filed on behalf of
Respondent no. 1 and 2 on 04.09.2019 which inter alia states as
under:

“2. Dr. Tajendra Singh, APCCF cum Regional Officer, MoEF.
Bhopal under the directions of Hon'ble Tribunal has submitted a
detailed  report on 18/10/2018 regarding the non-forestry
activities that have been carried in the subjective area between
Kerwa dam and Kaliasot dam. This subjective area is not a
notified forest area and is not under the control of forest
department. This area is de-Facto situated at a distance of about
3.5 kms from the nearest forest block boundary of the forests of
Bhopal Division.

3. The APCCF cum Regional Officer, MoEF, Bhopal in its report
has pointed out that 158.05 hectares of forest cover has been put
under non-forestry use as on 30/01/2018 in the area of village
Chandanpur, Mindora, Mondori and Chawani of Bhopal district.

4. The status and classification of the subjective land in
Government records is most probably deemed forest land recorded
as revenue land in land records, thus no record is available with

6
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the forest department regarding the status/classification of the
land.

5. As per the Order/Judgment dated 12/12/1996 rendered by
the Hon'ble Supreme Court in the case of T. N. Godhavarman v/s
Gout. of India and others, the Government of Madhya Pradesh has
issued instructions vide its letter dated 13/01/1997 to all the
District Collectors regarding the determination and listing of forest
areas in their districts. Copy of the letter dated 13/01/1997 is
marked and enclosed herewith as Annexure-RR-3/ 1.

6. In aforesaid letter the Government of Madhya Pradesh has
given the following instructions:

(i) Non-cultivable land which are bigger than 10 ha in area
and containing more than 200 trees per ha is to be treated as
forests. The list of these type of patches is to be compiled in a
prescribed format.

(ii) All patches of land which are recorded as chote-bade jhad
ka jungle etc in the revenue records shall be treated as
forests. The list of these type of patches is to be compiled in a
prescribed format.

7. The Government of Madhya Pradesh vide its above said
letter has also instructed all District Collectors to keep this
information in their offices and also to send the abstract to the
office of Secretary, Revenue in a prescribed format by
05/02/1997, Thus the record of the revenue lands which are
covered by the definition and category of Forests is available only
with the Revenue department.

8.  The Chief Conservator of Forest, Bhopal has tried to obtain
the information and report prepared under the direction of Hon’ble
Supreme Court from District Collector, Bhopal. The Chief
Conservator of Forest, Bhopal has also requested Collector, Bhopal
to provide the relevant data vide letter dated 24/08/2019. So far,
this data has not been provided by the District Collector, Bhopal.
Copy of letter dated 24/08/2019 is enclosed as Annexure — RR-
3/2.

9. In the report submitted to Hon'ble Tribunal by the APCCF
Cum Regional Officer, MoEF, Bhopal, it is specifically mentioned
that 12 different non-forestry activities have been carried out in
158.05 hectares of deemed forest area in four villages.

10. As per the records of the answering Nodal Officer, prior
diversion permissions have been taken only for 7.20 hectares of
revenue forest land under Forest Conservation Act, 1980 and
these permissions had been granted by the Regional office of
MOoEF&CC in the year 2005, 2006 and 2008. The details of the
permissions granted by MoEF&CC are enclosed herewith as
Annexure-RR-3/ 3.

11. These diversion permissions have been granted to various
charitable trusts to establish education centre and to construct

143



approach road to education centre. On this subjective land at
present, Respondent No. 8 Sanskar Valley School building allied
administrative buildings and Stadium/Play Grounds are situated.
The APCCF cum Regional Officer, MoEF, Bhopal, in its report
submitted to Hon’ble NGT, observed that a total of 21.31 hectares
of deemed forest land has been used for non-forest activities by
Sanskar Valley School and others.

12 On observing these activities on google earth the office of
answering Nodal Officer roughly calculated the area of the campus
of Respondent No. 8 Sanskar Valley School and the area of this
campus is found to be approximately 14.9244 hectares which is
only an approximate area, the accurate area could only be
ascertained only after proper ground level measurement. As the
land in question is recorded as revenue land, thus the
measurement could only be carried out by the revenue authorities.
In respondent school campus 18 buildings/sheds, 03 play grounds
and 02 parkings have been constructed. The approximate areas of
these constructions have been given in Annexure-RR-3/4. The
image of the google map is enclosed as Annexure-RR-3/ 5.

13. The APCCF cum Regional Officer, MoEF, Bhopal has
observed that a total of 20.15 hectares of deemed forest land has
been used for non-forestry activities by Respondent No.9 Jagran
Lake University and others. On observing these activities on google
earth, the answering Nodal Officer roughly calculated the area of
the campus of respondent Jagran Lake University to be
approximately 10.7594 hectares. As per the records of the Office of
Nodal officer no prior approval of the MoEF & CC has been taken
for these activities. The approximate areas of these constructions
have been given in Annexure-RR-3/6. The image of the google
map is enclosed as Annexure-RR-3/7.

14. Similarly, for the rest of the 10 non-forestry activities as
mentioned in the report Bhopal of the APCCF cum Regional officer,
MoEF, Bhopal no prior approval of the MoEF & CC has been taken.

15. The APCCF cum Regional Officer, MOEF, Bhopal in its report
submitted to Hon’ble NGT, has reported the use of 158.05 hectares
of deemed forest land for non-forestry use. This fact could also be
ascertained from the revenue records. If this land is considered to
be categorized as deemed forest land as per the report of the
APCCF cum Regional Officer, MoEF, Bhopal then in that event in
view of the Judgment/order rendered by the Hon'ble Supreme
Court in the case of T.N. Godhavarman (Supra) prior
approval/Forest  Clearance of MoEF&CC under  Forest
Conservation Act, 1980 was necessary.

16. It is agreed that the area in question is an extremely
important habitat for Tiger. The District Collector, Bhopal has
permitted forest department to carry out plantation in 357.813
hectares of land in this area. The Forest department has already
carried out plantation in or about 171 hectares of land thereupon.
The Subjective land could also be transferred to the forest
department for compensatory Afforestation work.
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12.

13.

17. The short reply is confined to Respondents No. submitted for

the kind consideration of the Hon’ble Tribunal, on receipt of the
additional details of the subjective land from District Collector,
Bhopal and also for each of the newly impleaded respondents
additional reply will be submitted. ”

MoEF & CC filed their reply on 17.01.2020 wherein they have
stated as follows:

“The MoEF&CC, Regional Office Bhopal had issued four (4) number
of Stage-II approval under Forest (Conservation) Act 1980 for the
area under this petition, details are as follows”:

1. Stage-I1I/ Formal approval File no.6-MPB186/2007-
BHO/2499 dated 13/10/2008: Diversion of 1.84 ha of revenue
forest land for construction of school building in favour of Shri R.C.
Agrawal Charitable trust (Annexure-III)

2. Stage-1I/ Formal approval File no.6-MPB069/2006-
BHO/ 1134 dated 27/06/2006: Diversion of 1.360 ha of revenue
forest land for construction of approach road in favour of Sharada
Devi Charitable trust (Annexure-IV)

3. Stage-1I/ Formal approval File no.6-MPB050/2004-BHO/ 430
dated 04/03/2005: Diversion of 2.00 ha of revenue forest land
(private owned) for construction of School infrastructure in favour
of Kasturba Devi Charitable trust (Annexure-V)

4. Stage-1I/ Formal approval File no.6-MPB049/2006-BHO/ 431
dated 04/03/2005: Diversion of 2.00 ha of revenue forest land
(Private owned) for construction of School infrastructure in favour
of Sharada Devi Charitable trust (Annexure-VI).

Further, no proposal for diversion of forest land under
the Forest (Conservation) Act 1980 is pending at MoEF&CC
Regional office, Bhopal pertaining for consideration from area
under this petition.”

It is noteworthy to mention that on 28.08.2018in an Original
Application No. 457/2018 (Earlier Original Application No.
159/2014 CZ) with regard to on-going activities in the area in
question, this Tribunal had directed the Additional Principal Chief
Conservator of Forests (APCCF), Regional Office, MoEF&CC at
Bhopal to visit the site and observe as to whether there is any non-
forest activity between Kerwa to Kaliasote which will also include
villages of Chandanpur, Mindora and Mondori. In compliance of
this Tribunal’s order, the Additional Principal Chief Conservator of
Forests, Regional Office, MoEF & CC at Bhopal filed a report which

states as under:
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“Hon’ble NGT vide its order dated 28.08.2018 directed the
undersigned as follows:

We Direct the APCCF, Regional Office, MoEF at Bhopal to visit the
site and observe as to whether there is any non-forest activity
between Kerwa to Kaliasot which will also include villages of
Chandanpur, Mindora and Mondori.

This Report is submitted in response to the aforesaid order of the
NGT and while doing so the undersigned, at the outset, wishes to
place on record the limitations with which this report has been
prepared. The first limitation is that of lack of field record, the
Regional Office has no land record, including forest, of the State.
Therefore, most of the data used is the one which is available on
the Decision Support System of the Forest Survey of India (FSI), the
websites of the State Government and the boundary of the revenue
forest, in possession of the forest department, provided by the
State Forest Department of MP. The second limiting factor is lack
of field staff with the Regional Office. Unlike the functional offices
of the State Forest Department the Regional office of MoEF & CC
has no field functionaries attached to it like forest guards, deputy
rangers, patwari etc. Therefore the undersigned was largely
guided by the field functionaries of the State Forest Department
during the said inspection which was carried out on 29.09.2018.

The Hon’ble NGT in its order dated 28.08.2018 has used the
phrase “non-forest activity” which is used with reference to the
Forest Conservation Act, 1980. Therefore the undersigned
assumes that the Hon’ble Tribunal desires to know the quantum
and location of orest land, around the three villages of
Chandanpur, Mandora and Mandori used for carrying out various
non-forest activities. And while dong so the undersigned relied on
the definition of forest as given by the Hon’ble Supreme Court in its
order dated 12.12.1996 in Writ Petition (Civil) No. 171/96 T.N.
Godavarman Thirumulkpad vs. Union of India & Others which
reads as follows:

The Forest Conservation, Act 1980 was enacted with a view to
check further deforestation which ultimately results in ecological
imbalance, and therefore, the provisions made therein for the
conservation of forests and fore matters connected therewith, must
ally to all forests irrespective of the nature of ownership or
classification thereof. The word “forest” must be understood
according to its dictionary meaning. This description cover all the
statutorily recognized forest, whether designated as reserved,
protected or otherwise for the purpose of Section 2(i) of the Forest
Conservation Act. The term “forestland” occurring in section 2 will
not only include “Forest” as understood in the dictionary sense,
but also any area recorded as forest in the Government record
irrespective of the ownership. This is how it has to be understood
for the purpose of Section 2 of the Act.

From the above definition, in the present case, there can be
following four broad legal categories of forests

. Land notified as protected or reserve forest under the Indian Forest
Act or the State Forest Act.

. Land recorded as forest in any government record, mainly
Jamabandi, but not notified and presently under the control of the
forest department for which the State Forest Department has
provided the boundary.

10
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3. Land recorded as forest in any government record, mainly
Jamabandi, but not notified and presently under the control of the
revenue department/private owner and for which no record is
available with the State Forest Department of MP.

4. Land appearing as forest as per the dictionary meaning
irrespective of the ownership including private lands, as can be
deciphered form the Forest Cover Map of the FSI.

In this report the undersigned could work out only the three
categories of forest (Notified, non notified but under the control of
the forest department and the Dictionary meaning) which has been
used for various non-forestry activities areound the three villages.
For dictionary meaning the undersigned has relied on the Forest
Cover Map of the FSI. The Forest Survey of India in its India State
of Forest Report (FSI), 2017 defines forest as follows:

The term “Forest Cover” as used in ISFR refers to all lands more
than one hectare in area with a tree canopy of more than 10 %
irrespective of land use, ownership and legal status.

From this it is clear that FSI maps a piece of land as forest going
by tree canopy, as seen on the satellite imagery, and not by
ownership or legal status. Therefore, the forest cover map of FSI
showing areas under various densities of forest cover can be very
well be used to know and calculate area of forest as per dictionary
meaning. However, which of these FSI mapped forest patches
have been considered and formally declared as Deemed Forest
can only be clarified by the State Government.

The three density classes used by FSI are as follows:
1. Very dense Forest (VDF): Canopy Density > 70 %

2. Medium Dense Forest (MDF): Canopy Density between 40% and
70%

3. Open Forest (OF): Canopy density between 10% and 40 %

It is further reiterated here that in the FSI’s Forest Cover Map
even private area having good tree cover would qualify as forest.

For the forest area recorded as forest in the government record
and presently under the control of the revenue department/ private
owners (Variously described as Chote Bade Jhad Ka Jundgle,
Charaghan, Charnoi etc) the undersigned has written to the State
Government vide letter dated 01.10.2018 (Annexure IV) to provide
detailed information as it was not available with the field
functionaries of the forest department. However the said
information has not so far been provided by the State Government.
The use of any such land for non-forest purpose after 12-1296, as
per the order of the Hon’ble Supreme Court Order, would require
clearance under the Forest Conservation Act, 1980.

In all the undersigned, along with the field staff of the MP Forest
Department, noticed mainly 12 number of non-forest activities
around the four villages of Chandanpur, Mandora, Mondori and
Chawni. The details of the forest land used, including category,
has been calculated and shown at Annexure I & II. This has been
done through the use of the Decision Support System of FSI & Arc
GIS 10.03.1. Since the area calculation has been done on
computer using the GIS platform, the actual area on ground may
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vary. Therefore to work out the exact figure a detailed ground
truthing and field measurements need to be carried out by the
Revenue Department of the State Government of MP.

In all following forest area has been used for non-forest purposes.

. Notified Forest area used — Nill

. Revenue Forest area under the control of Forest Department used-

4.74 Ha

. Medium Dense/Open Forest as per FSI Map: 158.05 Ha

While submitting this report the undersigned would like to place
on record that the area of inspection is an extremely important
habitat for various categories of wildlife notably tiger. A report on
this, prepared by the RCCF, Bhopal, is enclosed at Annexure V.
From this it is clear that presently there are many tigers in the
territorial forest area around the three villages under consideration
notwithstanding all the non-forest activity going on around the
place. This shows there is something inherently important in the
habitat to support such a large number of tigers at one place
despite the entire disturbance. Therefore on the face of it while we
are trying to introduce tigers in places previously inhabited but
now bereft of tiger population, it becomes incumbent upon the state
to protect an area which already has abundance of tiger
population. In this connection the undersigned most humbly
places the following suggestions for the kind consideration of the
Hon’ble Tribunal.

All the non-notified forest area between the Kaliasot and the
Kerwa dams (as per the definition of forest laid down by the
Hon’ble Supreme Court in its order dated 12.12.1996) presently
under the control of the forest/revenue departments be notified as
Protected or Reserve forest under the Indian Forest Act (Pictures of
such forest at under Annexure IIl). This is not difficult as the State
is routinely notifying plantations of CA (Compensatory
Afforestation) to compensate the Forest diversion proposals under
the Forest Conservation Act, 1980.

An appropriate decision be taken with regard to the use of private
areas, which qualify as forest as per Hon’ble Supreme Court order
dated 12.12.1996. the land use of such areas should be such that
it is in consonance with the surrounding forest habitat.”

The Additional Principal Chief Conservator of Forests, Regional
Office, MOEF&CC at Bhopal also gave details of 12 numbers of non-
forest activities around the 4 villages of Chandanpur, Minora,

Mondori and Chawani mentioned in the report above as follows:

TABLE SHOWING THE USE OF VARIOUS CATEGORIES FO FOREST FOR THE

DFFERNENT NON-FOREST ACTIVITES
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Area In Ha.

SL Name of non-Forest activity Notified Revenue Forest Cover/ Area
No. Forest used forest (Dictionary Meaning As per
under FSI) Used
forest Dept.
Possession | Area used as | Areaused as
used on on
05.01.2003 30.01.2018
(Google (Google
Earth image) | earth
image)
CHANDANPUR VILLAGE
1. Sanskaar valley school and others. 0.00 0.63 0.00 21.31
2. Resort, nurseries and others 0.00 0.01 0.00 14.31
3. Cluster of farm house and others 0.00 0.60 0.00 12.53
4. Jagran Lake City University and others 0.00 2.07 0.00 20.15
5. Farm Houses and others 0.00 0.00 0.00 15.25
6. Approach road 0.00 0.17 0.00 1.89
7. Pvt. House & Farm 0.00 0.00 1.96 2.50
Sub-Total (A) 0.00 3.48 1.96 87.94
MINDORA VILLAGE
8. Agriculture & habitation 0.00 0.14 7.21 16.77
9. Agriculture & resorts 0.00 0.00 5.03 1191
10 Agriculture & farm 0.00 0.20 12.11 15.83
Sub-Total(B) 0.00 0.34 24.35 44.51
MONDORI VILLAGE
11. Agriculture & Buildings 0.00 0.19 19.68 24.35
Sub-Total(C) 0.00 0.19 19.68 24.35
Chawani Village
12. Approach road 0.00 0.73 0.00 1.25
Total(A+B+C) 0.00 4.74 45.99 158.05
Note:

The village boundaries were taken from Town and Country Planning. Govt. of Madhya Pradesh website
www.emptownplan.gov.in:9999 /masterplanbhopal/index.html.  Further, the boundaries were
rechecked with the village maps available on Commissioner Land Records & Settlement. Govt. of
Madhya Pradesh web portal http://landrecords.mp.gov.in/newweb/.

KML file of Revenue forest area under forest department possession was submitted by the State forest
Department. Govt. of Madhya Pradesh.

The activities taken for study were marked based on the noticeable changes observed on the time line
images available on Google earth and as shown by the Forest Dept. on the date of inspection.

The data were analysed on ArcGIS 10.3.1 software.

Ground-truthing along with revenue details of the lands by Revenue & Forest Department, State Govt. of
Madhya Pradesh is necessary for validation of the result.
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The Section 2 of the Forest (Conservation) Act 1980 restricts de-

reservation of forest or use of forest land for non-forest purposes as

under :

“2. Restriction on the dereservation of forests or use of forest land for
non-forest purpose. Notwithstanding anything contained in any other
law for the time being in force in a State, no State Government or
other authority shall make, except with the prior approval of the
Central Government, any order directing-

(i) that any reserved forest (within the meaning of the expression
"reserved forest" in any law for the time being in force in that State)
or any portion thereof, shall cease to be reserved;

(ii) that any forest land or any portion thereof may be used for any
non-forest purpose;

(iii) that any forest land or any portion thereof may be assigned by
way of lease or otherwise to any private person or to any authority,
corporation, agency or any other organisation not owned, managed
or controlled by Government;

(iv) that any forest land or any portion thereof may be cleared of trees
which have grown naturally in that land or portion, for the purpose of
using it for reafforestation.

Explanation - For the porpose of this section, "non-forest purpose”
means the breaking up or clearing of any forest land or portion
thereof for-

(a) the cultivation of tea, coffee, spices, rubber, palms, oil-bearing
plants, horticultural crops or medicinal plants;

(b) any purpose other than reafforestation;

but does not include any work relating or ancillary to conservation,
development and management of forests and wildlife, namely, the
establishment of checkposts, fire lines, wireless communications and
construction of fencing, bridges and culverts, dams, waterholes,
trench marks, boundary marks, pipelines or other like purposes.”

The Rule 9 of the Forest (Conservation)Rules 2003 also provides for

proceedings against persons guilty of offences under the act which

are as under:

Proceedings against persons guilty of offences under the Act.- (1) The
Central Government may, by notification, authorize any officer not
below the rank of Conservator of Forests or the concerned forest officer
having territorial jurisdiction over the forest land in respect of which
the said offence is said to have been committed, to file complaints
against the person (s) prima-facie found guilty of offence under the Act
or the violation of the rules made thereunder, in the court having
jurisdiction in the matter.

Provided that no complaint shall be filed in the court, without giving
the person (s) or officer (s) or authority (s) against whom the
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allegations of offence exist, an opportunity to explain his or their
conduct and to show cause, by issuing a notice in writing of not less
than sixty days, as to why a complaint should not be filed in the court
against him or them for alleged offences.

(2) The officer authorised by the Central Government in sub-rule (1)
may require any State Government or its officer or any person or any
other authority to furnish to it within a specified period any reports,
documents, statistics and any other information related to
contravention of the Act or the rules made thereunder, considered
necessary for making a complaint in any court of jurisdiction and
every such State Government or officer or person or authority shall be
bound to do so.”

The Hon’ble Supreme Court of India in T.N. Godavarman
Thirumulkpad Vs. Union of India and others in W.P (c) No. 202 of

1995 with No. 171 of 1996 which was decided on 12.12.1996 had

observed and directed as follows:

“1. In view of the great significance of the points involved in these
matters, relating to the protection and conservation of the forests
throughout the country, it was considered necessary that the Central
Government as well as the Governments of all the States are heard.
Accordingly, notice was issued to all of them. We have heard the
learned Attorney General for the Union of India, the learned Counsel
appearing for the States and the Parties/Applicants and, in addition,
the learned Amixus Curiae, Shri H.N. Salve, assisted by Sarvashri
U.U. Lalit, Mahender Das and P.K. Manohar. After hearing all the
learned Counsel, who have rendered very able assistance to the
Court, we have formed the opinion that the matters require a further
in-depth hearing to examine all the aspects relating to the National
Forest Policy. For this purpose, several points which emerged during
the course of the hearing for some time to enable the learned counsel
to further study these points.

2. However, we are of the opinion that certain interim directions are
necessary at this stage in respect of some aspects. We have heard the
learned Attorney General and the other learned Counsel on these
aspects.

3. It has emerged at the hearing, that there is a misconception in
certain quarters about the true scope of the Forest Conservation Act,
1980 (for Short “the Act”) and the meaning of the word “forest” used
therein. There is also a resulting misconception about the need of prior
approval of the Central government, as required by Section 2 of the
Act, in respect of certain activities in the forest area which are more
often of a commercial nature. It is necessary to clarify that position.

4. The Forest Conservation Act, 1980 was enacted with a view to
check further deforestation which ultimately results in ecological
imbalance; and therefore the provisions made therein for the
conservation of forests and for matters connected therewith, must
apply to all forests irrespective of the nature of ownership or
classification thereof. The word “forest” must be understood according
to its dictionary meaning. This description covers all statutorily
recognised forest, whether designated as reserved, protected or
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otherwise for the purpose of Section 2 (i) of the Forest Conservation
Act. The term “forest land”, occurring in Section 2, will not only
include “forest” as understood in the dictionary sense, but also any
area recorded as forest in the Government record irrespective of the
ownership. This is how it has to be understood for the purpose of
Section 2 of the Act. The provisions enacted in the Forest
Conservation Act, 1980 for the conservation of forests and the matters
connected therewith must apply clearly to all forest so understood
irrespective of the ownership or classification thereof. This aspect has
been made abundantly clear in the decisions of this Court in Ambica
Quarry Works V. State of Gujarat, Rural Litigation and Entitlement
Kendra V. state of U.P. and recently in the order dated 29-11.1996
(Supreme Court Monitoring Committee V. Mussorie Dehradun
Development Authority). The earlier decision of this court in state of
Bihar V. Banshi Ram Modi has, therefore, to be understood in the light
of these subsequent decisions. We consider it necessary to reiternate
this settled position emerging from the decisions of this Court to dispel
the doubt, if any, in the perception of any State Government or
authority. This has become necessary also because of the stand
taken on behalf of the State of Rajasthan, even at this late stage,
relating to permissions granted for mining in such area which is
clearly contrary to the decisions of this Court. It is reasonable to
assume that any state government which has failed to appreciate the
correct position in law so far, will fourthwith correct its stance and
take the necessary remedial measures without any further delay.

5. We further direct as under:
L General

1. In view of the meaning of the word “forest” in the Act, it is obvious
that prior approval of the Central Government is required for any non-
forest activity within the area of any “forest”. In accordance with
Section 2 of the Act, all on-going activity within any forest in any State
throughout the country, without the prior approval of the Central
Government, must cease forthwith. It is, therefore, clear that the
running of saw mills of any kind including veneer or plywood mills,
and mining of any mineral are non-forest purposes and are, therefore,
not permissible without prior approval of the Central Government.
Accordingly, any such activity is prima facie violation of the provisions
of the Forest conservation Act, 1980. Every State Government must
promptly ensure total cessation of all such activities forthwith.

2. In addition to the above, in the tropical wet evergreen forests of
Tirap and Changlang in the State of Arunachal Pradesh, there would
be a complete ban on felling of any kind of trees therein because of
their particular significance to maintain ecological balance needed to
preserve bio-diversity. Al saw mills, veneer mills and plywood mills in
Tirap and Changlang in Arunachal Pradesh and within a distance of
100 kms from its border, in Assam, should also be closed
immediately. The State governments of Arunachal Pradesh and
Assam must ensure compliance of this direction.

3. The felling of trees in all forest is to remain suspended except in
accordance with the working plans of the State Governments, as
approved by the Central Government. In the absence of any working
plan in any particular State, such as Arunachal Pradesh, where the
permit system exists, the felling under the permits can be done only by
the Forest Department of the State Government or the State Forest
Corporation.
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4. There shall be a complete ban on the movement of cut trees and
timber from any of the seven North-Eastern States to any other State
of the country either by rail, road or waterways. The Indian Railways
and the State Government are directed to take all measures necessary
to ensure strict compliance of this direction. This ban will not apply to
the movement of certified timber required for defence or other
Government purposes. This ban will also not affect felling in any
private plantation comprising of trees planted in any area which is not
a fores.

5. Each State Government should consititute within one month an
Expert Committee to :

(i) Identify areas which are “Forests”, irrespective of whether they are
so notified, recognised or classified under any law, and irrespective of
the ownership of the land of such forest;

(ii) identify areas which were earlier forests but stand degraded,
denuded or cleared; and

(iii) Identify areas covered by plantation trees belonging to the
Government and those belonging to private person.

6. Each State Government should within two months, file a report
regarding:

(i) the number of saw mills, veneer and plywood mills actually
operating within the State, with particulars of their real ownership.

(ii) the licensed and actual capacity of these mills for stock and
sawing.

(iii) their proximity to the nearest forest.
(iv) their source of timber.

7. Each State Government should constitute within one month, an
Expert Committee to assess:

(i) the sustainable capacity of the forests of the State qua saw mills
and timber-based industry.

(ii) the number of existing saw mills which can safely be sustained in
the State.

(iii) the optimum distance from the forest, qua that State, at which the
saw mill should be located.

8. The Expert Committee so constituted should be rquested to give its
report within one month of being constituted.

9. Each State Government would constitute a Committee comprising of
the Principal Chief Conservator of Forests and another Senior Officer
to oversee the compliance of this order and file status reports."

8. In compliance of the order of the Hon’ble Supreme Court,
the State Government of Madhya Pradesh has decided as

follows:
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“(i) Non-cultivable land which are bigger than 10 ha in area and containing

more than 200 trees per ha is to be treated as forests. The list of these
types of patches is to be compiled in a prescribed format.

(ii) All patches of land which are recorded as chote-bade jhad ka jungle etc

in the revenue records shall be treated as forests. The list of these type
of patches is to be compiled in a prescribed format.”

Therefore, in the State of Madhya Pradesh other than those
areas which are recorded as forest in Government records, the
above two categories of land i.e., non-cultivable land which are
bigger than 10 ha area and containing more than 200 trees per
ha and all patches of land which are recorded as per “Chote-
bade jhad ka jungle” etc., in the revenue records are treated as
forest lands for the purpose of Forest (Conservation) Act 1980. It
is quite clear from the report of Additional Principal Chief
Conservator of Forests (APCCF), Regional Office, MoEF & CC at
Bhopal that in his report submitted in compliance of this
Tribunal direction in Original Application no. 457/2018
mentioned in above he has considered all above categories of
forest lands keeping in view the orders of the Hon’ble Supreme
Court in W.P (c) No. 202 of 1995 with No. 171 of 1996 which
was decided on 12.12.1996 while considering in his report the
non-forestry activities in the area in question. We therefore
accept the Report of the Additional Principal Chief Conservator
of Forests(APCCF), Regional Office, MoEF & CC at Bhopal and
direct the State Government of Madhya Pradesh and the
Regional Office of the MoEF & CC at Bhopal to take action in
accordance with the Forest (Conservation) Act 1980 and Rules
made thereunder and also the guidelines issued by the MoEF &
CC from time to time in accordance with law in respect of the

non-forest activites which have been reported in the report of
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20.

21.

the Additional Principal Chief Conservator of Forests (APCCF),
Regional Office, MoEF & CC at Bhopal and which have been
done in contravention of Forest (Conservation) Act 1980. We
also direct the state of Madhya Pradesh to make appropriate
entries in the revenue records recording these lands as “deemed
forest lands” in terms of the orders of the Hon’ble Supreme
Court dated 12.12.1996.

The version of the applicant is that the revenue lands are
basically the revenue forest land but the learned counsel
appearing for the respondent has argued that this Principle can
never be adopted because the land records contain the
ownership of the land in the relevant column and all the
revenue lands cannot set to be forest land unless and until
declared to be forest by the State or Central Government or

notified by the relevant notification.

It is further submitted that the order passed in O.A. No. 159/2014
in the matter of Rashid Noor Khan Vs. State of M.P. & Ors. has not
been acted upon in which it was observed that despite the fact that
the Tribunal has passed the order for restraining any further
construction, it is reported that construction activity is still going

on in the aforesaid area.

Learned counsel for respondent has further submitted that the
Master Plan was executed in the year 1995 and this application
was filed in the year 2019 and there is no explanation for filing
delay and there is no application to condone the delay and thus on

this ground the application is not maintainable.
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23.

24.

25.

The grounds and explanations submitted by the appellant are
totally sketchy and superficial. The point of limitation is also
applicable here and virtually no explanation as to why the matter
was not taken up with due earnest, reasonably and expediency has
not been properly explained.

It is true, when State or its instrumentality is a party, and file
appeal with some delay, it may deserve some leverage for official
hierarchical steps for permission etc. but a wholly unexplained,
reckless and negligent approach of delay cannot be overlooked
particularly when it is not the case of applicant that it has taken
any action against erring individual.

The expression "sufficient cause" in Section 5 of Act, 1963 has been
held to receive a liberal construction so as to advance substantial
justice and generally a delay in preferring appeal may be condoned
in interest of justice where no gross negligence or deliberate
inaction or lack of bona fide is imputable to parties, seeking
condonation of delay. In Collector, Land Acquisition v. Katiji,
MANU/SC/0460/1987 : 1987(2) SCC 107, the Court said, that,
when substantial justice and technical considerations are taken
against each other, cause of substantial justice deserves to be
preferred, for, the other side cannot claim to have vested right in
injustice being done because of a non deliberate delay. The Court
further said that judiciary is respected not on account of its power
to legalize injustice on technical grounds but because it is capable
of removing injustice and is expected to do so.

In the matters where action is brought by Government or statutory
authority, no person is individually affected and in ultimate

analysis it is the public interest which suffers. The decisions of
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Government are collective and institutional and do not share the
characteristic of decisions of private individuals. The law of
limitation though is equal and apply at par to both private
individual and Government but where the Government makes out a
case of sufferings to public interest owing to acts of fraud and bad
faith on the part of its officials and agents, and also, the intention
of Government not to allow such officers of doubtful integrity to go
scot free, the Court should also come forward to do justice in the
interest of public at large, but, a mere eye wash kind of
explanation, without any honest intention of State authorities to
proceed against tainted officers, or, those who have acted in a bad
faith, or, those who have worked negligently, the explanation that
delay must be condoned in public interest would be superficial and
lacking bona fide, hence difficult to be accepted by Court.

In G. Ramegowda, Major v. Special Land Acquisition Officer,
Bangalore, MANU/SC/0161/1988 : AIR 1988 SC 897, in para 8 of
the judgment, the Court said:

"8 Therefore, in assessing what, in a particular case,
constitutes 'sufficient cause' for purposes of Section 5 it might,
perhaps, be somewhat unrealistic to exclude from the
considerations that go into the judicial verdict, these factors
which are peculiar to and characteristic of the functioning of
the Government. Governmental decisions are proverbially
slow encumbered, as they are, by a considerable degree of
procedural red-tape in the process of their making. A certain
amount of latitude is, therefore, not impermissible. It is rightly
said that those who bear responsibility of Government must
have ‘a little play at the joints'. Due recognition of these
limitations on Governmental functioning-of course, within a
reasonable limits-is necessary if the judicial approach is not
rendered unrealistic. It would, perhaps, be unfair and
unrealistic to put Government and private parties on the same
footing in all respects in such matters. Implicit in the very
nature of Governmental functioning is procedural delay
incidental to the decision making process. In the opinion of
the High Court, the conduct of the law-officers of the
Government placed the Government in a predicament and
that it was one of these cases where the mala fides of the
officers should not be imputed to Government."
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28.

In P.K. Ramachandran v. State of Kerala, MANU/SC/1296/1997 :

AIR 1998 SC 2276 the Court said:

"Law of limitation may harshly affect a particular party but it
has to be applied with all its rigour when the statute so
prescribe and the Courts have no power to extend the period
of limitation on equitable grounds."
10. The Rules of limitation are not meant to destroy rights of
parties. They virtually take away the remedy. They are
meant with the objective that parties should not resort to
dilatory tactics and sleep over their rights. They must seek
remedy promptly. The object of providing a legal remedy is to
repair the damage caused by reason of legal injury. The
statute relating to limitation determines a life span for such
legal remedy for redress of the legal injury, one has suffered.
Time is precious and the wasted time would never revisit.
During efflux of time, newer causes would come up,
necessitating newer persons to seek legal remedy by
approaching the courts. So a life span must be fixed for each
remedy. Unending period for launching the remedy may lead
to unending uncertainty and consequential anarchy. The
statute providing limitation is founded on public policy. It is
enshrined in the maxim Interest reipublicae up sit finis litium
(it is for the general welfare that a period be put to litigation).
It is for this reason that when an action becomes barred by
time, the Court should be slow to ignore delay for the reason
that once limitation expires, other party matures his rights on
the subject with attainment of finality. Though it cannot be
doubted that refusal to condone delay would result in
foreclosing the suiter from putting forth his cause but
simultaneously the party on the other hand is also entitled to
sit and feel carefree after a particular length of time, getting
relieved from persistent and continued litigation.”

There is no presumption that delay in approaching the court is
always deliberate. No person gains from deliberate delaying a
matter by not resorting to take appropriate legal remedy within
time but then the words "sufficient cause" show that delay, if any,
occurred, should not be deliberate, negligent and due to casual
approach of concerned litigant, but, it should be bona fide, and, for
the reasons beyond his control, and, in any case should not lack
bona fide. If the explanation does not smack of lack of bona fide,
the Court should show due consideration to the suiter, but, when

there is apparent casual approach on the part of suiter, the
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29.

30.

31.

32.

approach of Court is also bound to change. Lapse on the part of
litigant in approaching Court within time is understandable but a
total inaction for long period of delay without any explanation
whatsoever and that too in absence of showing any sincere attempt
on the part of suiter, would add to his negligence, and would be
relevant factor going against him.

We need not to burden this judgment with a catena of decisions
explaining and laying down as to what should be the approach of
Court on construing "sufficient cause" under Section 5 of Act, 1963
and it would be suffice to refer a very few of them besides those
already referred.

In Shakuntala Devi Jain v. Kuntal Kumari, MANU/SC/0335/1968 :
AIR 1969 SC 575 a three Judge Bench of the Court said, that,
unless want of bona fide of such inaction or negligence as would
deprive a party of the protection of Section 5 is proved, the
application must not be thrown out or any delay cannot be refused
to be condoned.

The Privy Council in Brij Indar Singh v. Kanshi Ram
MANU/PR/0033/1917: ILR (1918) 45 Cal 94 observed that true
guide for a court to exercise the discretion under Section 5 is
whether the appellant acted with reasonable diligence in
prosecuting the appeal. This principle still holds good, inasmuch
as, the aforesaid decision of Privy Council has repeatedly been
referred to, and, recently in State of Nagaland v. Lipok AO and
others, MANU/SC/0250/2005: AIR 2005 SC 2191.

In Vedabai @ Vaijayanatabai Baburao v. Shantaram Baburao Patil
and others, MANU/SC/0382/2001: JT 2001(5) SC 608 the Court

said that under Section 5 of Act, 1963 it should adopt a pragmatic
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34.

approach. A distinction must be made between a case where the
delay is inordinate and a case where the delay is of a few days. In
the former case consideration of prejudice to the other side will be a
relevant factor so the case calls for a more cautious approach but
in the latter case no such consideration may arise and such a case
deserves a liberal approach. No hard and fast rule can be laid down
in this regard and the basic guiding factor is advancement of
substantial justice.

In Oriental Aroma Chemical Industries Ltd. v. Gujarat Industrial
Development Corporation and Anr., MANU/SC/0141/2010 : (2010)
5 SCC 459, the Court observed that same yardstick should be
applied for allowing application for condonation of delay filed by
private individuals and the State, but certain amount of latitude is
not impermissible in the latter case because the State represents
collective cause of the community and the decisions are taken by
the officers/agencies at a slow pace and encumbered process of
pushing the files from table to table consumes considerable time
causing delay.

The aforesaid decision further makes it clear that it is only certain
amount of latitude and not an unguided and unlimited charity in
the matter of delay, insomuch so, that ignoring the apparent laxity
on the part of State officials, the same must be ignore and merely
because delay is on the part of State, it should be condoned.
Extension of certain amount of latitude and a complete go by are
two different things while the former is permissible but later one is
totally prohibited. It is for this reason, this Court find that later

aspect has been further explained in much explicit and straight
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manner in subsequent decisions rendered in 2012, which are noted
herein below.

In Pundlik Jalam Patil (dead) by LRS. v. Executive Engineer,
Jalgaon Medium Project and Anr. MANU/SC/4694/2008: (2008) 17
SCC 448, in para 17 of the judgment, the Court said:

"...The evidence on record suggests neglect of its own right for
long time in preferring appeals. The court cannot enquire into
belated and state claims on the ground of equity. Delay
defeats equity. The court helps those who are vigilant and "do
not slumber over their rights."

The Court also noticed earlier decisions observing that lenient view
in condoning delay may be taken when defaulting parties are the
Government and Government Undertaking and in this regard, it
proceeded to hold in paras 29 and 30 as under:

“29. It needs no restatement at our hands that the object for
fixing time-limit for litigation is based on public policy fixing a
lifespan for legal remedy for the purpose of general welfare.
They are meant to see that the parties do not resort to
dilatory tactics but avail their legal remedies promptly.
Salmond in his Jurisprudence states that the laws come to
the assistance of the vigilant and not of the sleepy.”

30. Public interest undoubtedly is a paramount consideration
in exercising the courts' discretion wherever conferred upon it
by the relevant statutes. Pursuing stale claims and
multiplicity of proceedings in no manner subserves public
interest. Prompt and timely payment of compensation to the
land losers facilitating their rehabilitation/resettlement is
equally an integral part of public policy. Public interest
demands that the State or the beneficiary of acquisition, as
the case may be, should not be allowed to indulge in any act
to unsettle the settled legal rights accrued in law by resorting
to avoidable litigation unless the claimants are guilty of
deriving benefit to which they are otherwise not entitled, in
any fraudulent manner. One should not forget the basic fact
that what is acquired is not the land but the livelihood of the
land losers. These public interest parameters ought to be kept
in mind by the courts while exercising the discretion dealing
with the application filed under Section 5 of the Limitation
Act. Dragging the land losers to courts of law years after the
termination of legal proceedings would not serve any public
interest. Settled rights cannot be lightly interfered with by
condoning inordinate delay without there being any proper
explanation of such delay on the ground of involvement of
public revenue. It serves no public interest."
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37.

38.

The above view has been followed in Office of the Chief Post Master
General and Ors. v. Living Media India Ltd. and Anr.,
MANU/SC/0132/2012 : AIR 2012 SC 1506, and in para 13 thereof,
the Court as said as under:

"13. In our view, it is the right time to inform all the
government bodies, their agencies and instrumentalities that
unless they have reasonable and acceptable explanation for
the delay and there was bonafide effort, there is no need to
accept the usual explanation that the file was kept pending
for several months/years due to considerable degree of
procedural red-tape in the process. The government
departments are under a special obligation to ensure that
they perform their duties with diligence and commitment.
Condonation of delay is an exception and should not be used
as an anticipated benefit for government departments. The
law shelters everyone under the same light and should not be
swirled for the benefit of a few. Considering the fact that
there was no proper explanation offered by the Department
for the delay except mentioning of various dates, according to
us, the Department has miserably failed to give any
acceptable and cogent reasons sufficient to condone such a
huge delay. Accordingly, the appeals are liable to be
dismissed on the ground of delay."

Following various earlier decisions, some of which have been
referred hereinabove, including State of Nagaland v. Lipok AO and
others (supra) in Maniben Devraj Shah v. Municipal Corporation of
Brihan Mumbai, MANU/SC/0298/2012 : 2012 (5) SCC 157, in
para 18 of the judgment, the Court said as under:

"What needs to be emphasized is that even though a
liberal and justice oriented approach is required to be
adopted in the exercise of power under Section 5 of the
Limitation Act and other similar statutes, the Courts can
neither become oblivious of the fact that the successful
litigant has acquired certain rights on the basis of the
judgment under challenge and a lot of time is consumed at
various stages of litigation apart from the cost. What colour
the expression 'sufficient cause' would get in the factual
matrix of a given case would largely depend on bona fide
nature of the explanation. If the Court finds that there has
been no negligence on the part of the applicant and the cause
shown for the delay does not lack bona fides, then it may
condone the delay. If, on the other hand, the explanation
given by the applicant is found to be concocted or he is
thoroughly negligent in prosecuting his cause, then it would
be a legitimate exercise of discretion not to condone the delay.
In cases involving the State and its
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40.

41.

agencies/ instrumentalities, the Court can take note of the fact
that sufficient time is taken in the decision making process
but no premium can be given for total lethargy or utter
negligence on the part of the officers of the State and/or its
agencies/ instrumentalities and the applications filed by them
for condonation of delay cannot be allowed as a matter of
course by accepting the plea that dismissal of the matter on
the ground of bar of limitation will cause injury to the public
interest."
In our view, the kind of explanation rendered in the case in hand
does not satisfy the observations of Apex Court that if delay has
occurred for reasons which does not smack of mala fide, the Court
should be reluctant to refuse condonation. On the contrary, we find
that here is a case which shows a complete careless and reckless
long delay on the part of applicants which has remained virtually
unexplained at all. Therefore, we do not find any reason to exercise
our judicial discretion exercising judiciously so as to justify
condonation of delay in the present case.
It is further argued that basis of the application is satellite image

which cannot be full proof to declare it as forest land or to deem it

as forest land unless or until it is notified by the Government.

Before considering the issues which arose in this application it is
necessary to look into the scheme and the nature of the
proceedings which are holding under the provisions of the Indian
Forest Act. This Act was enacted to consolidate the law relating to
forest land, the transit of forest produce and other connected
matter. Chapter XI of the Act relates to reserved forest. Section 3
provides the power to reserve forest. This section provides that the
State Government may constitute any forest-land or waste-land
which is property of the Government or over which the Government
has proprietary rights, a reserved forest. Section 3, 4, 5, 6, 7, 8

and 9 are quoted as under:

27

163



3. Power to reserve forests-The State Government may
constitute any forest-land or waste-land which is the property
of Government, or over which the Government has proprietary
rights, or to the whole or any part of the forest-produce of
which the Government is entitled, a reserved forest in the
manner hereinafter provided.

4. Notification by State Government-(1) Whenever it has
been decided to constitute any land a reserved forest, the
State Government shall issue a notification in the Official
Gazette—

(a) declaring that it has been decided to constitute such land
a reserved forest;

(b) specifying, as nearly as possible, the situation and limits
of such land; and

(c) appointing an officer (hereinafter called “the Forest
Settlement-officer”) to inquire into and determine the
existence, nature and extent of any rights alleged to exist in
favour of any person in or over any land comprised within
such limits or in or over any forest-produce, and to deal with
the same as provided in this Chapter.

Explanation-For the purpose of clause (b), it shall be sufficient
to describe the limits of the forest by roads, rivers, ridges or
other well-known or readily intelligible boundaries.

(2) The officer appointed under clause (c) of sub-section (1)
shall ordinarily be a person not holding any forest-office
except that of Forest Settlement-officer.

(3) Nothing in this section shall prevent the State Government
from appointing any number of officers not exceeding three,
not more than one of whom shall be a person holding any
forest-office except as aforesaid, to perform the duties of a
Forest Settlement-officer under this Act.

5. Bar of accrual of forest-rights-After the issue of a
notification under section 4, no right shall be acquired in or
over the land comprised in such notification, except by
succession or under a grant or contract in writing made or
entered into by or on behalf of the Government or some
person in whom such right was vested when the notification
was issued; and no fresh clearings for cultivation or for any
other purpose shall be made in such land except in
accordance with such rules as may be made by the State
Government in this behalf.

6. Proclamation by Forest Settlement-officer-When a
notification has been issued under section 4, the Forest
Settlement-officer shall publish in the local vernacular in
every town and village in the neighbourhood of the land
comprised therein, a proclamation
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42.

(a) specifying, as nearly as possible, the situation and limits
of the proposed forest;

(b) explaining the consequences uwhich, as hereinafter
provided, will ensue on the reservation of such forest; and

(b) fixing a period of not less than three months from the date
of such proclamation, and requiring every person claiming
any right mentioned in section 4 or section, 5 within such
period either to present to the Forest Settlement-officer a
written notice specifying or to appear before him and
state, the nature of such right and the amount and
particulars of the compensation (if any) claimed in respect
thereof.

7. Inquiry by Forest Settlement-officer-The Forest
Settlement-officer shall take down in writing all statements
made under section 6, and shall at some convenient place
inquire into all claims duly preferred under that section, and
the existence of any rights mentioned in section 4 or section 5
and not claimed under section 6 so far as the same may be
ascertainable from the records of Government and the
evidence of any persons likely to be acquainted with the
same.

8. Powers of Forest Settlement-officers-For the purpose of
such inquiry, the Forest Settlement-officer may exercise the
following powers, that is to say:

(a) power to enter, by himself or any officer authorized by him
for the purpose, upon any land, and to survey, demarcate
and make a map of the same; and

(b) the powers of a Civil Court in the trial of suits.

9. Extinction of rights-Rights in respect of which no claim
has been preferred under section 6, and of the existence of
which no knowledge has been acquired by inquiry under
section 7, shall be extinguished, unless before the notification
under section 20 is published, the person claiming them
satisfies the Forest Settlement-officer that he had sufficient
cause for not prefer-ring such claim within the period fixed
under section 6.

Section 11 provides that the Forest Settlement Officer shall pass an
order admitting or rejecting the claim to right on or any land. Sub-
Section (2) of Section 11 provides that if claim is admitted in whole
or in part then he will either exclude such land from the limits of

the proposed forest and come to an agreement with the owner
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43.

thereof for the surrender of his rights, or proceed to acquire such

land in the manner provided by the Land Acquisition Act, 1894.

Section 17 provides for rights of appeal to a claimant against the
order of Forest Settlement Officer to such officer of a Revenue
Department of rank not lower than that of a Collector, as the State
Government by notification in the Official Gazette appoint to hear
appeals from such orders. The section also contemplates creation of
a court named Forest Court. Section 20 Provides for issue of
notification declaring reserve forest. Section 17, 18 and 20 are
extract as below:

17. Appeal from order passed under section 11, section
12, section 15 or section 16-Any person who has made a
claim under this Act, or any Forest-officer or other person
generally or specially empowered by the State Government in
this behalf, may, within three months from the date of the
order passed on such claim by the Forest Settlement-officer
under section 11, section 12, section 15 or section 16, present
an appeal from such order to such officer of the Revenue
Department of rank not lower than that of a Collector, as the
State Government may, by notification in the Official Gazette,
appoint to hear appeals from such orders:

Provided that the State Government may establish a Court
(hereinafter called the Forest Court) composed of three
persons to be appointed by the State Government, and when
the Forest Court has been so established, all such appeals
shall be presented to it.

18. Appeal under section 17-(1) Every appeal under
section 17 shall be made by petition in writing, and may be
delivered to the Forest Settlement-officer, who shall forward it
without delay to the authority competent to hear the same.

(2) If the appeal be to an officer appointed under section 17, it
shall be heard in the manner prescribed for the time being for
the hearing of appeals in matters relating to land-revenue.

(3) If the appeal be to the Forest Court, the Court shall fix a
day and a convenient place in the neighbourhood of the
proposed forest for hearing the appeal, and shall give notice
thereof to the parties, and shall hear such appeal accordingly.

(4) The order passed on the appeal by such officer or Court, or
by the majority of the members of such Court, as the case
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may be, shall, subject only to revision by the State
Government, be final.

20. Notification declaring forest reserved—(1) When the
following events have occurred, namely:—

(a) the period fixed under section 6 for preferring claims have
elapsed and all claims (if any) made under that section or
section 9 have been disposed of by the Forest Settlement-

officer;

(b) if any such claims have been made, the period limited by
section 17 for appealing from the orders passed on such
claims has elapsed, and all appeals (if any) presented within
such period have been disposed of by the appellate officer or
Court; and

(c) all lands (if any) to be included in the proposed forest,
which the Forest Settlement-officer has, under section 11,
elected to acquire under the Land Acquisition Act, 1894 (1 of
1894), have become vested in the Government under section
16 of that Act,

the State Government shall publish a notification in the
Official Gazette, specifying definitely, according to boundary-
marks erected or otherwise, the limits of the forest which is to
be reserved, and declaring the same to be reserved from a
date fixed by the notification.

(2) From the date so fixed such forest shall be deemed to be a
reserved forest.

44. Further Section 23, 24 and 26 are extract as below:

23. No right acquired over reserved forest, except as
here provided—No right of any description shall be acquired
in or over a reserved forest except by succession or under a
grant or contract in writing made by or on behalf of the
Government or some person in whom such right was vested
when the notification under section 20 was issued.

24. Rights not to be alienated without sanction—(1)
Notwithstanding anything contained in section 23, no right
continued under clause (c) of sub-section (2) of section 15
shall be alienated by way of grant, sale, lease mortgage or
otherwise, without the sanction of the State Government:

Provided that, when any such right is appendant to any land
or house, it may be sold or otherwise alienated with such
land or house.

(2) No timber or other forest-produce obtained in exercise of
any such right shall be sold or bartered except to such extent

as may have been admitted in the order recorded under
section 14.
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26. Acts prohibited in such forests—(1) Any person who-
(a) makes any fresh clearing prohibited by section 5, or

(b) sets fire to a reserved forest, or, in contravention of any
rules made by the State Government in this behalf, kindles
any fire, or leaves any fire burning, in such manner as to
endanger such a forest; or who, in a reserved forest—

(c) kindles, keeps or carries any fire except at such seasons
as the Forest-officer may notify in this behalf,

(d) trespasses or pastures cattle, or permits cattle to trespass;

(e) causes any damage by negligence in felling any tree or
cutting or dragging any timber;

(f) fells, girdles, lops, or bums any tree or strips off the bark or
leaves from, or otherwise damages, the same;

(9) quarries stone, bums lime or charcoal, or collects, subjects
to any manufacturing process, or removes, any forest-
produce;

(h) clears or breaks up any land for cultivation or any other
purpose;

(i) in contravention of any rules made in this behalf by the
State Government hunts, shoots, fishes, poisons water or sets
traps or snares; or

(j) in any area in which the Elephants’ Preservation Act, 1879
(6 of 1879), is not in force, kills or catches elephants in
contravention of any rules so made,

shall be punishable with imprisonment for a term which may
extend to six months, or with fine which may extend to five
hundred rupees, or with both, in addition to such
compensation for damage done to the forest as the convicting
Court may direct to be paid.

(2) Nothing in this section shall be deemed to prohibit

(a) any act done by permission in writing of the Forest-officer,
or under any rule made by the state Government; or

(b) the exercise of any right continued under clause (c) of sub-
section (2) of section 15, or created by grant or contract in
writing made by or on behalf of the Government under section
23.

(3) Whenever fire is caused wilfully or by gross negligence in
a reserved forest, the State Government may
(notwithstanding that any penalty has been inflicted under
this section) direct that in such forest or any portion there of
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45.

46.

the exercise of all rights of pasture or to forest produce shall
be suspended for such period as it thinks fit.

Further Section 27 (a) provides that act done, order made or
certificate issued in exercise of any power conferred by or under
this chapter shall, expect as hear in before provided be called for
question in any court.

The scheme of the Forest Act, is evident from the various provisions
as referred above, clearly provides that in the proceeding beginning
by notification under Section 4 all claims regarding land included
in the notification are adjudicated by an authorized officer all
claims to the land can be made and adjudicated. Section 8 gives all
powers of the Civil Courts to the Forest Settlement Officer available
in trial of the suits. There is a appeal provided under Section 17 to
the higher forum. The notification under Section 4 is to be
published in Official Gazette appointing Forest Settlement Officer to
enquire and determine any right in or any land. Forest Settlement
Officer also issues a proclamation in every town and village in the
neighbourhood to make the proceedings known to all concerned.
The enquiry regarding claims is for the purpose of finding out as to
whether the land in question can be declared as reserved forest or
it cannot declared reserved forest due to the rights or claims of
claimants and the provision further contemplate that even if right
or claim of claimants has been established that is procedure for
coming to agreement with the owner for surrender of his right or
acquire such land in the manner provided by the Land Acquisition
Act. The provision of the Act contemplates extension of all rights
regarding land included in the reserved forest. Section 27 (a) has
been added giving finality to the orders passed in proceeding under

the Indian Forest Act and section creates express bar of saying that
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48.

the order made or certificate issued in exercise to power conferred

in Chapter-II shall not be called in question.

It is further alleged that the area in question is a continuation of
Ratnapani Wildlife Sanctuary and it would be clear from various
reports from the paper reporting that the Ratnagiri and Satpura
Tiger Reserve have a link and there is a movement of the wild Cat,
Tiger frequently noticed in the area and as per paper reporting
Tigers spotted in the said area on multiple occasions. On the basis
of above paper reporting or indirect information or any movement of
Tigers, the city of Bhopal, a total area of the city or any area where
there is a human habitation and there is a construction from long
before 1995 cannot be said that this is a forest area. Further, the
activities which is alleged by the applicant within the city area
cannot be assessed on simply imagination that this is
encroachment of the forest area. It is further alleged that the area
in question which today has an extensive forest cover was acquired
by the State Government and extensive plantation was carried out
in the area by the capital project, it is a matter of detailed enquiry
that how land in close vicinity of this dense forest and two major
Dams has been earmarked in the recent Master Plan of the city of
Bhopal the purpose of residential and public semi purpose, without
obtaining forest clearance. It is a matter of Administrative Policy
and Administrative decision and if the city has been planned and
established and citizens are residing there now this is not matter of

enquiry by this Tribunal and relief as prayed is also maintainable.

The relief as prayed by the applicant that the area of the forest has

not been demarcated, conservation of Tiger in the Ratnapani
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Wildlife Sanctuary and Satpura Tiger Reserve be maintained, loss
caused to the forest needs to be compensated various individuals
are flouting the laws or to issue prohibitory orders against ongoing
activities in the city, demolition of constructed building in this area,
constituting a Judicial Committee to enquire and investigate the
total matter of habitation, construction of official or non-official
buildings, within the area, regular check up on the area
maintaining and ecological environment, declaration of the area as
a protective area or buffer zone for the conservation of the wildcat
habitats, compensation against the illegal constructions or recovery
of compensation, directing the State Government of Madhya
Pradesh to indicate the area which are forest as per directions,
suitably considered the possibilities of the ensuring the protection
of the forest cover in the vicinity of the city of the Bhopal are, all
reliefs which are not concerned with this Tribunal. These are
subjects of relevant department of Wildlife and we hope that they
all are maintaining and protecting the wildlife in accordance with
the procedure of the law. Simply making an allegations against all
the constructions on the basis of paper news that to that Tiger was
seen in the vicinity of the city cannot be said that if the Tiger is
movement in the city, the city itself is a forest and or to be declared

as a forest and demarcated.

The total allegation of the applicant is on the basis of the paper
reporting, or movement of the Tiger or Google Map and all these
cannot be set to be full proof evidence for declaring the area as
desired by the applicant. The number of the respondents are more
than forty and all the learned advocates appearing for the parties

had submitted that they were unnecessary arrayed respondent in
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the case and they have no concern with the allegation as leveled in
the application. It is further argued that if there are any
construction, it is regulated under the Municipal Law and if it is
found to be illegal, the Competent Authority can proceed in
accordance with the local laws. The applicant has not alleged any
specific allegation against anyone that a particular construction is
encroachment of the land. Even if it is a matter of encroachment
the applicant or the person aggrieved may approach to the
competent court having jurisdiction to decide it or before the

revenue authorities for demarcation of the land.

To sum up the whole, if there is any dispute with regard to the
question as to whether it is a forest land or not, it is the
department concerned who has to agitate before the competent
authority, to move the application before the authority concerned
and to decide it in accordance with law. The Forest Act itself
provides to issue a notification wherever a question is raised and
matter is to be decided as to whether it is reserved a forest land or
not and a officer as prescribed in Section 4 of Forest Act can be
notified. Section 6 provides for the notification and the appointment
of Forest Settlement Officer who will specify the situation and limits
of the forest. The Forest Settlement Officer shall take down in
writing all settlement made under Section 6 and shall at some
convenient place enquire into all claims duly preferred under that
section and the existence of the right mentioned in Section 4 and 5
are not claimed under Section 6 so far as same may be
ascertainable from the records of the Government and the evidence
of the any person likely to acquainted with the same. The Forest

Settlement Officer shall pass an order admitting or rejecting the
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52.

claim to a right in or any land and any person aggrieved by the
order of the Forest Settlement Officer may have right to appeal
under Section 17 of the Act. Further, Section 20 provides the
declaration with regard to forest region and Section 23 of Forest Act
provides that no right of any description shall be acquired in or
over a reserve forest except by succession or under a grant of any
contract in writing made by or on behalf of the Government or some
persons in whom such right was vested when the notification under

Section 20 was issued.

Accordingly, we find no substance in Clause A to H and J of relief
Clause of the application and are not maintainable before this
Tribunal. The applicant may move an application before Competent

Authority of the State or Wildlife Department.

For relief I and K, it is advisable that in case of any dispute with
regard to forest area, the officer holding the safety and maintenance
of the forest can proceed with in accordance with the provisions as
laid down in the Indian Forest Act. Before parting with the order,
we are of the view to direct the Chief Secretary of State of Madhya
Pradesh to either decide himself or to constitute a Committee
consisting; (i) Principal Chief Conservator of Forest (HoD), (ii)
Principal Secretary, Revenue and (iii) Principal Secretary, Urban
Development to examine and verify the records relating to land
revenue, about land vested in the State Government/declared as
forest reserved or forest land and by way of survey, identification,
demarcation and by way of wiring or pillars to secure land of the
forest and to ensure that the relevant entries, be made in the Land

Revenue Records and one copy should be kept with the Department
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of Forest, one copy with the Revenue Department, one copy should
be kept in the Board of Revenue Secretariat and to ensure that the
land actually vested in the State Government vide
notification/order or by operation of any law, be entered in the
relevant record and name of the State Government accordingly, be
corrected and incorporated. While considering the entries in the
Revenue Record Authorities may proceed in accordance with their
Local Land Revenue Act or to Act in accordance with the
Notification issued under Indian Forest Act as mentioned above, or
by way of Notification and appointment of Settlement Officer. The
exercise may be completed as early as possible not more than one
year.

53. Further, while considering the above matter the report of Principal
Chief Conservator of Forest mentioned above with regard to the
land and question and suggestions of the Forest Department may
also be considered accordingly and acted upon in accordance with

law.

54. With these observations, the Original Application No. 19/2019 (CZ)

and [.A. No. 29/2020 are finally disposed of.

Sheo Kumar Singh, JM

Dr. S.S. Garbyal, EM

July 27, 2020
Original Application No. 19/2019 (CZ)
MN

38

174



Annexure X

= o ey & LiFE
< 7 T U gqyvr Py 4 N7 i

TataReT URER, -5, arwr B, et

Telephone:- 0755-2466392 Email:-romppeb_bpl@rediffmail.com

D | 072/ A1/ 9FARY / 2024 W, e 20/08 /2024
gfel, _

g,

A9H AR WIRE ddawar amafe,

ST o R gfaRid,

33, SIFRYT Ha+, sfexr U Hiaoidd,
UYL R, MUTe AU, 462042

- T TS ARYFHToT WuTd §9 B T B 160 / 2024

e @"ﬁﬁ]@) “Rashimor Khan Vs. Principal Chief Conservator of
Forst, M.P. & Ors.” @ dser # |
o s 1602024 F f&AD
g1 R 30%)?.2024 Gl
- @ oy g oA @ W e

mﬂ?ﬁ?mq:ﬂmﬁﬁ.é’r. & wwer wa fafee 3 fr=fafad 45
ST e R gRaRie @ wefEd B |

REREN
;Wmaﬁ:g?lwﬁoquoyaﬁa@‘mméaﬁmw
Wﬁaﬁﬁﬁmﬁﬂﬂéﬁﬁqﬁml I ——

: | @7 Yool
TaT B | . o g T @Y Hea P
¥ o3 IR S
qu‘qﬁ%ﬁaﬂzaﬁmﬁmmmaﬁﬁ%gﬂ‘
?Iﬁqﬂqa;w zﬁﬂaﬂﬁmﬁwﬂg‘mml ATl
paar SR gffad @ o
Wﬁ’é’r%wﬂmﬁwaﬂwﬁosﬁwﬁmmﬁwﬁ'
HT
W:——Wl g&
(?L gy ARl

175


Annexure X


Annexure Xl

e —
éE%pING EDUCATIONAL
CENTRAL INDIA

RANKED NO.5 AMONG
TOP 10 INSTITUTES OF INDIA

’\0’ JAGRAN SOCIAL

WELFARE SOCIETY

RANKED NO.1IN
MP & BHOPAL

27 Years of Excellence
50,000+ Students Taught
900+ Teachers
11 Institutes

o -

---------------------- 'ﬂﬁ,
OUR INSTITUTIONS WWWW
aysftr wraferd 7eg WLl HgHol
i fireizor aré yafawor oy,
WITe e Weel
Delhi Public School

*+ Neelbad, Bhopal

* Kolar Road, Bhopal
* Nipania,Indore

* Rau, Indore

firg: T At el sifeto, Wi dee S ¥ 3
160/2024 Rashid Noor Khan Vs. Principal Chief Conservator of
Forest, M.P. & Ors. & HaY  STTROT Srpfae faeafaarerd gRT 3w

3Tded 9| o
k- T wHiE 19728/8%1/ WA/ 2024, faifasa 30/08/2024 & Hex H

Jagran Institute of
Communication and
Management, Bhopal

WA Haled,

71g {3 39! UF HHiE 1972B/81/ HiFdl/ 2024, feifesa 30/08/2024
STROT SR facafiare Y foAi® 18/09/2024 BT W g3, i
o T TS TR R e T UR NI T 21T, Sl o 9 SRoT
2 freafiemera B fRAis 18/09/2024 T W g1 § ForwpT I

fATAR W 8-

¢l JAGRAN LAKECITY
X [UNIVERSITY

vty Pl Goen

Shrewsbury = :

! "
[

1. W?ﬁﬁmﬁﬂ?ﬁﬁﬁamzﬁrwwmﬁﬁqﬁaﬁﬁ,
ﬁﬁﬁﬂaﬁtﬁ,wmﬁ.mnﬁertwﬁﬁwmm
160/ 2024 ¥ i foraT AT # U Iaw T TR WEl A R WA AT B
TToTd T TR Wl ST Wel Welld 78l gl gl

JSWS FREE SCHOOLS

&
o e A
4%1 2. gz fos wrg AT qafaRer WIfSEReT & WHET URgd HHOT OA
B 160/2024 S o i 28/06/2024 B Tige B WE off, vd e
i p— 06/07/2024 P (S g2 ofY, Iaw waor H gAR fAafdemera & sreaed
o) T deder o f3%emF, SRl bl gRardid, Widie, B 3FdeE HHE 9

Somvati Devi Shiltsl_la Kendra
* Nipanla, Indore
« [Kolar Road, Bhopal

\
e

AT AT &

g

i
- e - - e N

Registered & Corporate Office:
83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P.), Ph: 0755-6611120
E-mail: admininfo@jsws.org.in, W: www.jsws.org.in

@\%zg
EX

X


Annexure XI


L EDUCATIONAL
CENTRAL INDIA

ANKED NO.5 AMO
10 INSTITUTES OF II:I%IA

’Q’ JAGRAN SOCIAL
\

WELFARE SOCIETY

RANKED NO.1 IN
MP & BHOPAL

27 Years of Excellence
50,000+ Students Taught
900+ Teachers
11 Institutes

3. g b WatuT HHie OA 160/2024 % WIfAT TROT 6 W ATfResTedl R
IFTAEE D 9 & faeg o Fmfafr wear & 2:-

vi. Jo order Respondent No. 9 Jagran Lakecity University to

restrict and re te the movement of humans in the

Student Enrichment Hub campus along with the
directions to relocate the operations of this university

to its registered campus situated at Mugaljyachap.
4. ug {3 uaor HHie OA 160/2024 & WTeAT & TRUT HHIE 6 H T8 WL

wda BiaT & s, STReT SR faeafiare & g TR &4 718
WOl ¥ gifreal @1 3mer fidt W weR ¥ wafavor E@eor va
TofaroT I Heftd 97 i & STROT Aidbiel f[aeafdareay & wraAr vd
gfadd | ddfad 21

Delhi Public School

* Neelbad, Bhopal

* Kolar Road, Bhopal
* Nipanla,Indore

* Rauw, Indore

Jagran Institute of
Communication and
Management, Bhopal

5. g {3 THIOT HHIE OA 160/2024 ¥ WT2HT TROT 6 T At 7S wrefAT &6
IR BYE fAeafdanea a1 39®! TR Hgl A Farfeid 2 b Jdu
W =1faes fofg o dafieRr aA-la Ity gafaor wifdesor & g9ar
nahi &1

Q..' JAGRAN LAKECITY

| UNIVERSITY
Aymationsy, wmimdy; choameying fives

6. T b WaHRUT FHHiE OA 160/2024 & wrefAT =R 6 ¥ HiTft 7 wiefT &
Ty ¥ U Iovid & b STTROT oiebfRie! faeafdamaa grT S.EH BH-
BT & fawr vd wgferad 3 fog nfsa fisan mar €, vd 3@ T o
Public and Semi Public (PSP) fff 3w srgAifea 2, o darfoie
nfafendita dere &1 sgafd 21

7. oz 35 WauT HHiE OA 160/2024 ¥ WrefAT =ROT 6 A At 7E Wi &

Shrewsbury :

e e e e W

JSWS FREE SCHOOLS

1 MRS M

& % FHR SROT erpfed) faeafieanea & favg sud afifem e fieg
e § PIE 3 WA 30 WebeoT ¥ A /it g B
G“_'"ﬂ;:;‘::j':hﬁ';"" 8. ug & U Puie 19728/4@1 wiAs)/ 2024, fAifda 30/08/2024 &
+ Rau, Indore

T § S STTROT arsfael fasafdare & fasg sfiefea aear &1 3™
AR 8-

Q

Somvati Devi Shiksha Kendra
= Nipania, Indore
« Kolar Road, Bhopal

- D S N e

Registered & Corporate Office:
83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P.), Ph: 0755-6611120
E-mail: admininfo@jsws.org.in, W: www.jsws.org.in




_EDUCATIONAL
CENTRAL INDIA

AKED NO.5 AMONG
10 INSTITUTES OF INDIA

RANKED NO.1 IN
MP & BHOPAL

27 Years of Excellence
50,000+ Students Taught
900+ Teachers
11 Institutes

e -

OUR INSTITUTIONS

%.;a.

Delhi Public School

* Neelbad, Bhopal

* Kolar Road, Bhopal
* Nipania,Indore

* Rau, Indore

'.}..:l-'
.
L
LSS
Jagran Institute of

Communication and
Management, Bhopal

O |JAGRAN LAKECITY
N | UNIVERSITY

vigartrmy vy by s

e

JSWS FREE SCHOOLS
o

4w *94%
Gurudev Shiksha Kendra

« Neelbad, Bhopal
= Rau, Indore

d
Q
o
-
=
(-

Somvati Devi Shiksha Kendra
« Nipania, Indore
« Kolar Road, Bhopal

R i e . e

B L Tl T S

8

WELFARE SOCIETY

’\0’ JAGRAN SOCIAL

1. w%mw*wwﬁmﬁwaﬁfﬁﬁswﬂzﬁfﬁﬁ

ﬁwﬁmﬁwwﬁﬂnﬁaﬁ@aﬁmﬁﬂmﬂ%vﬁzﬁ
FoaTeTP AR W TAd BB 3HA €l g Y SMROT SBIaet
Froafiarera a7 & ¥ fola T € 3ifig, 39w freafdarc st
'{ﬁfﬂf@ﬂ‘élﬂﬁaﬁﬁﬁﬂﬁ%mﬁﬁ?ﬁﬁﬁwﬁmﬁu
1 e S f5 af 2008-09 F T AT TE Iewid HeAT Afd
araea® 2 3wy gRa arfiraor fafiam 2010 & ¥R 14
Bt 37uRT (3) ¥ r=nta fiseft Ht TROT Y G B A, Teel
BT 37t TR/ HRATE! 3 BRI I 2 & BE HEH & HK
£ wag @ F etd omar 21 ag f5 STROT AHfEd
Froafrarera &1 fmfor B af 2013 a@ qof & gar anl T
Ff A BRATE % BRT $ 3G e Bl 6 TG H A AW
ﬁrﬁﬁwﬁqﬂfﬁgﬁﬁlwﬁfﬁwaﬁmﬁiﬁﬁ
sifsfera B ATEBTsdt BT 33T =TaTed B Ud favrt &1 Tl
aﬁzaﬂﬁm@ﬂqﬁﬁaﬂwmﬁﬁwﬁrﬁwaﬂ?@ﬁ
31 et g 1t Sevrartg & Y Oy 99 BT Seerd atfereprbdt gRT
fasar o1 TeT & 39 a7 SR eibigel faeafderaa & fmfor s

veara a¥ 2021 ¥ rfoRgfad g3 &

y m%mw%wwﬁzﬁwaﬁﬁ?%ww

froafiaTer ¥ 03.03.2024 T T¢S 568 @ISH & & AT R
STTROT S Siffae ¥ B9 ¥ HAEN U8 Ieord B Afd
sread 2 fih sl ot SerfTie Tenm ¥ grT af e g=asila
FoeRT AT ST ¥@T & @) UE gafaRer B 1 Tga & 3T
T4 AT o a1 &1 uE fE faed asiia f&aw WA @1 3eed
=il Ud uataRoT B 9T 3T Y4 BE-BE! AR 3= @
21 Tsiidl vd TaieRuT 3 WA SRed HRAT B 98 o Al
e B AfEERoT % St W B gafaRer & wid Arree
FET UF AGeaE e gardt T Rl RO WHHA
FroafaeTerd gIRT ¢S dIges WIS feaw ®Y 74T 3% BTH-BETa

Registered & Corporate Office:

83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P.), Ph: 0755-6611120

E-mail: admininfo@jsws.org.in, W: www.jsws.org.in




7
“DUCATIONAL

CENTRAL IND|A
(KED NO_5 AMO
0 INSTITUTES OF 1';lqcnm

RANKED NO.1 1N
MP & BHOPAL

JAGRAN SOCIAL
WELFARE SOCIETY

i g

27 Years of Excellence
50,000+ Stuqg ents Taupht
900+ Teachers
11 Institutes

PRE——————— AT Y

B Td 37 AN B ARG B BT AR fbar 74T 8, Wy 39
Y B ygfRor F g 89 BT 3RIT 3R ART oidbfad

faeafqarera W @ w1 2 @) 39 3R F ifdred] B Hen
T gl

OUR INSTITUTIONS

Delhi Public School

* Neelbad, Bhopal

* HKolar Road, Bhopal
* Nipania,Indore

*  Rau, Indore

3. g % 39 95 & w1 HHiS 3 W Ig afvfa & {3 SITRor oresfdt
faeafdarea ufer ® w7ad Bfead & smaeA § 7 v @
3fHe AN TehA gY STel ®Is waAT H fd WEswiier @y
T & SR it @ wgEuT & Ieeia § S B aeareis
AR IR TTeTdl 1 3 1 I8 Jooie1yg & fib Weror e 8
& g 3-5 af gf W Y SR SR fAeafiarery ¥ iR B
Wt Tere A & BfRae 78 gam @ A1 € B¢ Y BfRaw gan
for 5 7 &9IR @Y 6 Fwar st 2 g I @ 5
SITRYT wiefaet faeafderea & s Wt &1 e gar ar
faafaTerd grY 39! 3AfT W } Wil At 2 9 gRa
far irar & 39S IWid & A 3mafSid fasar e )

Jagran Institute of
Communication and
Management, Bhopal

sﬂ JAGRAN LAKECITY
— |UNIVERSITY

ingbioty mialy; dharyimg biven

4. g & 390 95 & IR0 HHIE 4 W g afota 2 F TrRer wEe
faeafaarera grr wvar & fAnfor & fag gafam wE Gl 78
w1 TE 81 SITRUT bt faeafdarea g JweT U B drea
731 fwfor fisar man & i Y gefa: Tod T s B U 5
SIRYT cesfiet faRafaenrea &t fmfor o, Tqof srafiat o
&6 IRTA & AT 21 TE oot AT Afd 32w ¢ {6 SRor
Abae fagafderea o1 fmfor &t fififa € aeT a7 Hryfi war
Ao At fer o= fAfifa 2, forrds o o fnvam g 3rgwfe weor
P B TP 76l ¢, U4 Iaq fAAfor &g fdeafdenrea g
IaRTS AT it T §

o
e

Shrewsbury ¢
Temeriiatimal

S bt \'-'rz-l
R -

= [

i e o
R ——————— e bttt ———

B et Tl T T ——

JSWS FREE SCHOOLS

4’_»”

Sl
v S

Gurudev Shiksha Kendra
+ Neelbad, Bhopal
= Rau, Indore

Somvati Devi Shiksha Kendra
« Nipania, Indore
+ Holar Road, Bhopal

5. 4% & 3aw 95 F TRO1 HHiS 5 W g afvlq § & Soa.g iR
& 9ifa ¥ &5 IR Sind § 31T R B g B I el

@

o

Registered & Corporate Office:
B83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P.), Ph: 0755-6611120
E-mail: admininfo@jsws.org.in, W: www.jsws.org.in




DUCATIONAL
CENTRAL INDIA

~KED NO.5 AMON
O INSTITUTES OF IN%IA

RANKED NO.1 IN
MP & BHOPAL

27 Years of Excellence
50,000+ Students Taught
900+ Teachers
11 Institutes

e e e e ————

OUR INSTITUTIONS

Delhl Public School

* Neelbad, Bhopal

* Kolar Road, Bhopal
* Nipania,Indare

* Rau, Indore

Jagran Institute of
Communication and
Management, Bhopal

JAGRAN LAKECITY
b_s [ UNIVERSITY

iy wmimdy; chamgim, ives

Shrewsbury 72

Pivre rrwirmval Sa b
[1=]

- e e e e A

JSWS FREE SCHOOLS
g

5w g

‘%

GUlua

[

Gurudev Shiksha Kendra
« Neelbad, Bhopal
+ Rau, Indore

Somvati Devi Shiksha Kendra
« Nipania, Indore
+ Kolar Road, Bhopal

e i S e A e vl il e e
i S o

o e

9%

Q” JAGRAN SOCIAL

WELFARE SOCIETY

)T R 3 8 B gert & folg wher gug & i fafer s
¢ = B gofa: Tad B e B g f SrRe AsfEd
freafierer gr A1 € feafiarera ufie ¥ 1 & a9
it it 3T e TS @ sifug afd B a3 T WA
ot g€ 21 B e w g €, 7@ faeafaererd grr B E
P AR TR AT g B PR 1 qg B
faeafaamers § it g€ U W B AT e, ffd
SATeraieA Td HTaT wirersret B it fi &, o 3T @ B
HeAT g4 ot formd! fRisraa sRer wibfid facafdarea grr
Wa AT, Feraey, TF 3T famiy ¥ ff &8 g o, IS
ferpraa & sramfd o gl

. T % JoRT aefae fAeafdaraa & AT I g

Afde=or & 3l & faria &5 AR Ffawr far < ger &
foray snfat fdteror f&ie 30/08/2024 BT fasar T &M 396
o feaferera o1 RfarT 14/06/2024 HY g3 ATl T Ieoid
AT AT NTaTF B o SIRT eiepfae faeafaenea gy faswt
Wt WBR | T BT IeeitA HeaT g1 Tal aren T2l ag ot
IeeraAa fis SRt Sef@et fieafdaraa & 7R A &4 U
TG MY ¥ vd feafiarea B gaAr vafarer & wgEd fasad
fibar # 3 agi T& a1e) SiTTel BT 90 St Ud 377 Sitg & Tt
YR B PIE WA Ieq=1 AT 211 g7bT wHTT I Wi 2 6 gardt
freafdenera & T&T9AT P 9ITd I9 ST H I8 aret 9T Y
Tt g2 7E 21 98 Iea@Ata § 3 I W Wl HHIE 0A
160/ 2024 ST Y AT I R TIEEOT & HHE TG @
I SiTse TRFRMA B RUTE Wi TRgd & ST b & 376
IRa WY T wdid 2 3@ & {5 mfisesal @1 38ed iR
Teeor A7 B 3T P fEd anET @

Registered & Corporate Office:
83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P.), Ph: 0755-6611120
E-mail: admininfo@jsws.org.in, W: www.jsws.org.in




UCATIONAL
CENTRAL IND|

RANKED NO.1 1y
MP & BHOPAL

27 Years of Excellenge
50,000+ Students Taught
900+ Teach ers

11 Institutes

T -
- ————
- ——

OuR I-NSTITUNONS

N

Delhi Public Schoal
Neelbad, Bhopal
Kolar Road, Bhopal
Nipania,Indore
Rau, Indore

Jagran Institute of
Communication and
Management, Bhopal

| JAGRAN LAKECITY
S UNIVERSITY

iy iy, v chismpir, e

Gurudev Shiksha Kendra
+ Neelbad, Bhopal
= Rau, Indore

Somvati Devi Shiksha Kendra

« Nipania, Indore
« HKolar Road, Bhopal

-
-
-—
o e
- D ——

et e TR —

- -

- s ——

B ettt ——

JAGRAN SOCIAL
WELFARE SOCIETY

3T AT evem ¥ e 2 s wige Xiaer Bt & qHef g
RN WTRYT eRpfadt fieafierera & Fars T 3w ward faar

ST

LG
f&Ai®: 20/09/2024

Yol :-

55 24
Wl

nfade

W /ehTe/ 4. 3R,

1. SIROT wbfad faeafdeansa gRT aafdumT, dede, Td 31

fermnY o =8 € frpraa B Bramid Ha 2l

4 - 1120
83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P.), Ph: 0755-661

r

Registered & Corporate Office:

E-mail: admininfo@jsws.org.in, W: www.jsws.org.in

o e LA



e

s

R EDUCATION
”"0 F CENTRALINDIA

Toy ED NO.5 A
‘}:} INSTITHTES g‘F Iﬁglk
RANKEp N
0.11
Mp g, BHOPALN
25 Yeary of Excel
lence
35000, Students Taught
004 Teachers
? Institutes

.......
......
i,
..........

lagran Institute of
Communicaton a i

mﬂihment.ﬂlwi?l'l LY

JAGRAN SOCIAL
WELFARE SOCIETY

YEAIR

KT ION

RN e S S S e

Jagran Lakecity University
Bhopal

J5WS FREE SCHOOLS

A A1)

e 1. Y @Er FHIF 81/1/1/1 F@, 81/1/1/1/2/9 T4
81/1/1/%@/1 R I/ AT A9 B 4 xar
Aell AR gen A dex @nm qF s xaq ud fAfaw
AEERT ERT BT TE gall BT A9y Fer |

2. 9 @/ BHiE 78/1 Ry um o A & 7
Wit # [Afds 1@ 36 areER 9F A Ser dredaEn
vE Al AT AlerEarl §R1 Pl IS RIS |

fraes & 6 SWIGq IWEeel MG IPIR, WHRS
Ugd 9ot U9 AU MER B 92 J-AMHAT e YRaOR @ gRT
A | IR IR O Y T § 9% fFreEger @ N

‘,4*'1 AH. TISHE, AITe & g7 aIRd Sew & e § ey

.f'..

Hﬁaﬂmmﬂﬁﬁgﬂaﬁﬁmﬁﬂ/g&ﬁﬁﬁm%m
R faTiF 07.01.2021 BT MR fivar wrar o

83/2, Chandanpura, Near Kallyasot Barrage, Bhopal-462044 (M.P), Ph: 0755-6611120

Registered & Corporate Office:
E-mail: admininfo@jsws.org.in, W: www./sws.org.in

Scanned with CamScanner

O I T LEREE,

; SO
o
A

-
s

182



i e~ B P

UCATIONAL
CENTRAL INDI2

‘g L] .I'!'h’-l_ﬂun

EDUCATIONAL ‘
CENTRAL INDIA
D NO.5 AMONG
NSTITUTES OF INDIA
RANKED NO.1IN
MP L BHOPAL

Y
e
D
D NO.5 AMONG
NSTITUTES OF INDIA

&

V2
AGRAN SOCIAL VA
{NELFARE SOCIETY {5‘,

W<

IS EIRACALTON

W e

YA OF i-j'\‘i FLIENCE
’

25 Years of Excellence
35000+ Students Tooght
900+ Teachers
% Institutes

OUR INSTITUTIONS 2. MY B agueH § T fepr, TR ﬁ’m:_ q_q
K o Rt 1 g et A T, A < v AR 93
\ i e e a0 iR o AT g AT T

g Rren sirer e gel ) o 3 WER, o ST A T
3 fo A w wiederh @ ol qf W FEE
© hz 81/1/1/19, BVVVVVEWMWEETWW.%
‘“&* W@ ot @ wedern gRr o e A wew P
g 81/1/1/9/1 W 59 TAI T i 9 ¥ Brer A € | WY
Management, Bhopal Td @ S ot BT AfFIRE g/ AP W HREGILI]
ss TAT AT S oY WY W @ T gell B UE @ AR Bl
e Ll
ok

sHa g€ N oW fRsie 9@ 99 [T g s o=
e @ fAEg UHRvl Yulldg A8 69T T w9 A 8 g

JSWS FREE SCHOOLS

o
,....} FrfaE @ T a8 Randy wm R oRwg T
9 Z AP/ THARY Bl ST FRaT & | GoH Wed og AR Rl
T G2 A © 5 s 2 B i i | B O G B |
g 0 b e ARE 21 e s

= Kolar Road, Bhopal

3. Vord Q9T gRT Al AT gl sl Xae et @ e
AT dEeiegr, YWARAEA, TR g, Ao § gt @
Fled & Hag A HaIROT FHIG 601/91—121 /20~21 UoiEg )

fran T 2| srEmfa Her |
& A
ﬁam/ :
S ,1;/ .
Registered & Corporate Office: ,s .
83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P), Ph: 0755-6611120 !
E-mail: admininfo@jsws.org.in, W: wwwsws.org.in J

Scanned with CamScanner 183



5 AMONG
N';#r?ms OF INDIA

NKED NO,1 1N
R & BHOPAL

25 Years of Excellence
15000+ Students Taught
900+ Teachers
9 Institotes

Delhi Public School

* Neclbad, Bhopal

* Kolar Road. Bhopal
* NipaniaIndare

* Rauy, Indore

SN/

Japran Lnstitute of
Communbcation 36d
Management, Bhopal

&

igran Lakecity University
Bhopal

<

‘WS FREE SCHOOLS

&
Sl
y $SEER0E]

surpdev Shiksha Kendra
Bhopal
mvatl Devl Shiksha Kendra

= Nipanta, Indore
« Kolar Raad, Bhopal

o

4. ol YO e gRT A9 Y @/ FEE 81/1/1/@/1

R ug" AFf 87 9 BT X weE 9 @ gy A o
W 2, Rrer wxar@ svie FP/MP/Road/147130/2021 &1
o e @ Rory yf @Y @ i A aer on <@ #, R e
A SR BT SEEEA A& 8 9| 89 Green Highway &
TGRSR 9T ARy | R gRT g Bk A @
Arwmamr = R

o PR & e @Y a9 R ws ftor &Y argaAfa
YT T PY AT I Afdd a1 Bl SR AfE FJHAE ugHn
|l 8 | BN W §

A 39D §FE A o 3R 39 W ) RE @ @
AT ¥ |

. Al AR W@ a i wen siED ar aemes) g

AU W Wi B 9 W euie 78 /1 Red wm
g | a9l R Wed gef F Reid 20042021 B T S

& g o), R T [/ g0 v 9 it ot @ genfai
SADR ETH 8 TS oY |

. T U WO & < H R P s w
TG W AR TR N D geEr g R, R AR

Sew
Registered & Corporate Office: Ly

sws.org.in, W: www jsws.orgin

Scanned with CamScanner

"/L’ CRLEDRATING DY
JAGRAN SOCIAL g (2- Y,
WELFARE SOCIETY \ / ‘é
"éﬁwwmmay

S

83/2, Chandanpura, Near Kaliyasot Barrage, Bho : 7 g
Fnsth adminlniog) B Pal-462044 (M.P), Ph: 0755-6611120

r

184



S Te W NEET

DUCATIONAL
CENTRALINDIA

0.5 AMONG
40 N kS OF INDIA
NKED NO.1 IN
:" L BHOPAL

25 Years of Excellence
35000+ Students Taught
900+ Teachers
9 Institules

Delhl Public School

* Neelbad, Bhopal

* Kolar Road, Bhopal
* Nipanialndore

* Rau, Indore

Jagran Institute of
Communication and

Management, Bhopal

)

Jagran Lakedty University
Bhopal

JSWS FREE SCHOOLS
f*

3 H
.ﬁ
D
.

@ ° i

Gurodev Shiksha Kendra
Bhopal
SamvaH Devi Shiksha Keodra
+ Nipanls, Indore
* Kolar Road, Bhopal

{’ \ {NELFARE SOCIETY

t e e
’ CFLEDRATING S ,@Lf :
S, e
s, v
‘i’ £ A
% Nl

W ENCETLENCE
;’; A et 10 ]y

aﬁaﬂ?@ﬁﬁﬂ/ﬂﬁmﬁ
o 1 I EL

ﬁ-

TSN

L{'-

frmw, s Td v far
o < o @ R ar|_4FE SEER

W B SRk Gord 8

S T @ o ) W P & £ Rt P
g, it WX SR PRIl HY W G B -

() (@ o N T e @ A S
Rem w9 &Wiw 81/1/1/F/1 W Sg_ﬂfﬁ Eil
BIe & Hay F |
@ sl wEn wrerERER @ gRT UM weAgy Red
A @ THid 81/1/1/1 4@, 81/1/1/1/2/8@
W 122 &7 P&l DY Bied & Hag 7|
@ - A AR e g R S
78/1 UM AW F F W TN S Wy § R
T Y g & ol R tdEE Y oW e
AEE TUSTHS BT I § Y e 9
Hqe A |

(@ o @ deEeE R 9 R ¥ wge An smRa
WEId FHib FP/MP/Road/1471302021 Y FRed oy
aﬁmaﬁmwaﬁﬁﬁaﬁmm

THEM UgT Hemar B |
@/ P
( =i mg).tﬁlx
C RS
(isrTe / ofivra / Sas)
! ,/‘.,,am
Registered & Corporate Office: 5

B3/2, Chandanpura, Near Kallyasot Barrage, Bhopal-462044 (M.P), Ph: 0755-6611120

E-mail: admininfo@Jsws.org.in, W: wwwjsws, org.in

Scanned with CamScanner



£3 b ANl S Y

p— A ——— - e A 8

o
ol
¥
L N
ik

SO
¢

SRR
-

OUR INSTITUTIONS

Delhl Public School
Phopal

Delhi Public School
Kolar Road, Bhopal

Delhl Public Schoal ____.

Jagran Lakecity University
Ebopal

JSWS FREE SCHOOLS
o n
-
@ £l

Gurudey Shiksha Kendra
Bhaopal

Sorovatl Devi Shiksha Kendra
Indore

Somvatl Devl Shiksha Kendra
Kolar Road Bhopal

FE———— P

RANKED AMCNG TOP 10
INSTITUTES OF INDIA

23+ Years of Excellence
35000+ Students Taught

1000+ Teachers (a/

9 Institutes

R —————E S

o e -

L E by

%

JAGRAN SOCIAL
- WELFARE SOCIETY

i

3
3
3

;35

e o |

. ) = i A [rid Sarit
L A e R WV | S gl iy T
S N DTN TN et A

T LR e A _',‘:;Jh'(,'ﬂ':‘.rufu Sl SR TG

RReris a0 @, 2021

mﬂaﬂmaﬂag—mﬂmmaﬁmﬁqﬂﬂm%@k’

Remen

aF www wHis si/1/1/2/8 Rew wa deegwr AU &
HPr wwlt et smar enodl Ut st dew omedent gmwr
=t o3 gal A sy werdy

o IR SAEIS 81111/ Rea e deagy sitaer @ 9
et st vae anedeelt gy sft dew eerdend g & o gait
B g s

N wEa A 78/1 R uwr deagwr siuar S o wah
st fifter onerecrl, st e emenerRlt gx SRt dev wemerRt wd
st Ay eerdeEl B B o s

uE Fdfed & 5 sfierht s ererdeht vt st e eemeht
amerderdt dar o fifte aedeEt o3 @ der areEeRR T

vt AR & 2, ot 5 avd aoefe aam A WY @
oI
fomeft
%mﬁﬁamﬁ%:aﬁmmma‘i%&mwm

® el @t oot 3@ F @ oft e
mmﬁﬁmmmgﬁﬂm

mﬁﬁﬁmmﬁﬁmammﬁm%ag

1. T vEegn Hine # Ram @@, gat vd oer wPEt @ w9
AE. dvae affe feEe, (N.G.T) svaer & wwer wga @ ord mlgrma?r
Sr%r 159/2014 (CZ) # #r. N.G.T. 21 Relis 06.02.2020 Tt 3meer

mﬁ@mﬁﬁgﬂﬂﬁﬁﬁaﬁﬁﬁmm&ﬂﬁma}aﬁw

ﬁﬁmﬂﬂ,arﬁsmﬁzagwﬂ&amqeﬁaﬁmﬁ%amwaaaﬂ

aﬂmaﬂﬂraﬂiaﬁsmmm{ﬁ?mﬁaﬁammm%ﬁia}m

v

e

'.* '_-'-}- Ly

ey " ‘
Reglstered & Corporate Office: B3/2, Chandanpurs, Nea I tB :‘Bhn 1-462044 (M ), Ph: o) c‘/ )
E-mall: admininfo@Jsws.org.in, Wi www.{sws.org.In 'K@ A rege, Bhopal (M.P), Ph: 0755-6611120 /..g

"

.
i i 1|




AGRAN SOC“\L IR '-‘::. o 3.,--,":¢ o "
-:‘{VELFARE SOCIETY A e S

A

QUR INSTITUTIONS ' a,éﬁ. eﬁ
I deagy A # e Ic| 3

E;Tol.zom 2 amfm Renr o an) 3% IRy B 31?;18?'

o R, IR ofrer Ree, Ame Tl worea fararr g

sftah T emerdeel wd A wWa Eere ot
af o w gl @ ower ¥ g GY, @ IS & T

.
"
E=3
q
aé?'
w4y

Delhl Fublie School

Dhopal arar
" sﬁmﬁmm&mmﬁzmamaﬁ“ﬂﬁ“‘“qﬂ.-m S
Delhl Publle School (_E{E’I?T 2 %ﬂ tRGIGL Uﬂ ﬁj&ﬁ L % J—:'Iﬂ?l—'l %I
Kolar Road, Dhopal FTeeTEl G ot A o W 59 Al @ g &I A marzm% b
ﬁ?ﬁmmﬁ%wﬁﬁaﬁmmwﬁraﬁa?ﬁqﬁﬂ o

Riac ook gait 9% vE gt Fow @ od ((gew Fesf &g udaEl Ud o q

& Wl Hower 2 )

3.m\maﬁfﬁm$mm%ﬁamaﬁﬁgﬁ_aﬁﬁnamﬁaﬁ |
TG vd el s eneRE g ama W Ul i @ Afe !

Delhl PoblicSchool
Ray, Indore

T AT TAE 78/1 Rud wA © # auf Fua geit & Ramw
@ ‘g 20.04.2021 @ T eOn & off, Wg’:’% g ga ud =
I TRl @t o penRei o o @ o oft) 3H wewnm @ gEen w
Jagran Institute of mﬁmﬂﬁlﬁﬁ%mﬂﬁﬁ %Eﬂmﬁﬁf
FREmon And Mcoait AF & uea M @a W, WR ot Rem, e od o e
o 3R A Hon B Ny F @S FE aw =f R owm amddorr st

ot eererel ar sh ww oeerh vd el smn oromerRlt @ ;

@ ReeTs 1§ avsts Riad ot @ aE) |
- 4. sorlt aren emerEER ueht i dor wereEl v s woa onerder @
Jagran Lakecity Unlversity T deEgy # Rea s guden wehfa oqfn @ gel @& amemRa =

e B e g o

- ——

JSWS FREE SCHOOLS

@

Gurudev Shiksha Kendra faiaa=ar &t aiftm 5 o wr %, WA Iooraa REar :
Bhopal ﬁm.wﬂqﬁﬁéaﬁzmé%aswaﬁﬁﬁz%;ﬁ;
Sdml]ﬂe}:dﬂlﬂuhllhndn TR W W E IR 3% amr oY T REar o wEr 2l
6. FRIMhor B aeEeEh st wew ArerdETf STEdEr
Somvati Devi Shiksha Kendra T i . 3 A i e

Kolar Road Bhopal

e e S S

1" RANKED AMONG TOP 10
INSTITUTES OF INDIA

23+ Years of Excellence
35000+ Students Taught
1000+ Teachers

B L L T e T

<

9 Institutes

sl _

-

Reglstercd & Corporate Office: B3/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 [M.P), Ph: 0755-6611120

E-mall: admlalnfo®]sws.org.In, W: www.jsws.org.in -

187

Scanned with CamScanner

e e —




'....._._-_ SN PO SRS
.

Delhi Public Schasl
Rhopal

Delhl Publie School
Kolar Road. Bhopal

Delbl Public School
Indore

Delhl Public Schoal
Raw, Indore

_ s
w3
b =gl

Jagran Inscltute ef
Communication and Management

&

Jagran Lakecity University
Bhopal

JSWS FREE SCHOOLS

hed
- :.&:- ‘%
@ = ¥

Gurndev Shiksha Kendra
Bhopal

Somvati Devl Shiksha Kendra
Indore

Somvati Devi Shiksha Kendra
Kaolar Road Bhopat

i e

RANKED AMONG TOP 10
INSTITUTES OF INDIA

23+ Years of Excrllence
35000+ Students Taught
1000+ Teachers

9 Institutes

o 0

o o Rrafear @ gu oy wed w 31131‘65-'7??&["21573%?@3'0 THA-TTA
W Tar fdanar, s uifere B, dlue gd TorRa @3

WY Wi Romll g amidher @ Paers welt ot @E @A TUED
mﬁﬁﬁﬁ.mﬂﬁﬁaﬁﬁmﬁmgﬂﬁ@?%m
A% Ty =Rt ol v ARet & REens S ge de z
W 3y B Rray o @ 2

7. 3mdflarer TR T deEg | sirrer Rera 3l Wyl a@ TP
m@ﬂmmﬁﬁmmmilwﬁﬂﬁmwmmg
uifersr  ferom, sﬂ‘mamaﬁruﬁzilm:ﬁumﬁmﬁiwzﬂ‘n@ﬁﬁ
Fiele B mﬁﬂhﬂmwmmmmaﬁ@
mm%ﬁmmmmmmuamﬁwmﬁ@aﬁw
mﬁ%%ﬁ:@lwﬁaﬁqﬁﬂaﬁﬂmaﬂmzﬁ%m 31at
oTEe o feer W @ B

)

maaﬂﬁanmﬂsﬂmaﬁ%aa%%aﬂ%ﬁﬁﬂ'm
T amadhnr s RiRE aredert st Her wrederet, st @
ﬁmmmwmaﬁm@ammmaﬁﬁ
aﬁuwﬁg&m@ﬁ%ﬁﬂﬁﬁﬁaﬁﬁﬂw%%ﬁwﬁ
BEY oTY Ud AT SvEHs e wem-den 9 Red W @ T
a aefeat B IR Rrdyr 9 @ o BE

Hewer ¢ -

1. ot T aeerEl g sh der wederdt e eudll #fer wr @t o ged
I sty wad & g A TEEr IRT UAEnm UE A" HI F Be I
gelt @ wenfva wiefafy It

2. siterht wMET oTeeret Ueh st dew enerderl FRT 3igelt ofd w @t o
geit o 3T wod B Wdw I TERN TRN UEemem U4 SR T A+

P geil W Feata wiat I

3. amrflr Rifte oredest g3 sft der omedend, st @ oowert gy
ot der erererRt wd e Frr eredarel uel sh g9 enerderel BRI
st afPrlt oz @ o el oY amEl W wemalt & Faw #A W
WHER TSl o W WA

Registered & Corporate Office; 8372, Chandanpura, Near Kallyasot Barrage, Dhopal-462044 (M.P.), Ph: 0755-6611120 75 et

s_. 'd ‘/

E-mall: admininfo@]sws.org.n, Wi www.|sws.org.In ——

T

Scanned with CamScanner

M T L e e M S A S i
. ey H P O ey 1) e BN N S
it i e 0'13‘ PR ","’ﬂ‘i : A e LR 3
JAGRAN SOCIAL OO i AN S e e e T b i
| WELFARE SOCIETY Rt PR ST R P A E e s j'.‘f'. H
: A 0 o L A o | s i
o “l‘q',:;j-l e S ~ “'-’;:"*g'-f:-ﬁ ning
[ AN JRTEMN T i ;

v —

- ——

[ T,

188



58 RO poer eme, 0604 o212
qEFﬁHw QEQQH“ fﬁ' "-pf:[’_l_ R L1

(aRT <1 BT B 6 RY) @
RISRE TR 3y e)

W SlodlomR ?rr AT = =marea 3 AT B2 609 lat1-121[ 200" 'U

s 5P
13‘“1---%55..[.[... eal..0 zD:u.“w AR 7Y Aol
Teid U BerRR 1 B, A0, AT SIRBTY T ..
T | (<=1 o 10 a2 -1 | - S—— . o L S R
o e Sor U=l aTerAr o amaza® ©
S sl TToTeTa ST = SR e oax—g= Jlerl Hrdaret o o tian
adE AR = ; . I a2t &1 urad Sl
N 022BRD32 APP— Prfir @ RIS T
(6 + . e 3#? T & mReE
MR (2) )
T ucdld T FASTYRT &I T mg(r TR wloald .

A frar & f um ==egw uEA. 95 W sunr aAsd aRreTé
mReg WU @& IR FHI® /¥l /2020-21 [T
_}or /012021 @ amueE d 9 RN 4 NG B CHYE

FHaRal @) waRera F gl @ MO b NI W ®UE

81/1/1/2/4 IHal 1.011 xud @RI BUE

81 /1 /1/2/@ HAT 1214 & G IPdl 2.225 bm‘r fop- arclirT
o AR T AR HeTT 3iL # i ellcd " ey b Aanr
= 21 Rier uz R wonfd & 122 gell o aler 7T &1 I

vy
T O I AL WL AN

%@‘@'\ gal Uy TER Werd Alb WY ) due A 0 ud U AR
) qee o5 N~ wH Heel ARBA udey Nurer & [NQA
-~ @ TR /AT, /2020 /21 Tiis 7 /0172021 & siquad W WA
RTT @ woRG REnr & FHERal o eqﬁmﬁ A 9 H @ gEr) ~
) IO D QR FERT BAB 80/1/1/{91/1 o 6 ddlll‘l C%é'

L <o e W ver are Tl Al d-<r oflel HEET & AT f
F _ Tof 21 gyl 59 yell @] PIET T &1 UK Gal Uy FER Slefdhy ,4«-\:
i W uR Yd) QAR @ L
0 gd ¥ o il o

— yfrr)l @) Afew SR a‘n

c-E- 30321

i « ) S\
3l o
_;ln,x 7

\

Scanned with CamScanner

189



2°/3/R  ommr yzAT |

- IEE X ol e SN
iy
A aiviaear Sh 7w st stf(l\«wﬁr}

‘\‘
] E3) LUET 9{3;1 a—,;ﬁf 3:6_ lj'([\\

e 5 ﬁﬂﬁ%wurg i | ot

I em R

F IRy
aEsan
waum'!'rf'm:}gzg
RIM[2)  seazer SET | -0 S%Tffmﬁ’

Q)Tmr mﬁ}(&%;q , _ﬁ\ﬁxﬂl

cF- QS‘/GL}};” . N

ez -
02/4] 2 . SETTT ‘ 5

Sl gSerw ol

[
@ =" Fe :'6/05} 2 i

s
<« Cpre l'\.ﬂ
:ﬁ_‘-f-" . ~\_£‘._é‘::\"ﬂ i ~,r uw Y f%g@é@i‘ ;

Mi‘ﬁ&ﬁ

{0 RUPEES:

_.
{;T.
,

et

U5

o= oy
J

i [
&5 "N
G ﬁ'-ﬁf‘;_-:..
O

& s

@
1% i

‘COPYING FEES ONLY!

RUPEES: !

FO

!

COPYING FEES ONLYS! |

AT TR G Ala Fm OA A e wes




T
{-—' ‘,

L 4 1
qt‘,’wﬂh.&, ,-' T e,

T

1,
it 1 ‘
e .
b U ;

.r’.-l--l. i s i LS - - S i
i EW SRR e @ =T A ‘4"?‘?'?"'4 E
u._:-\_::f L 3 BT
AT R Ope— (D 6] 8] 2021 BT Kb
‘11 -
B TRt i .
""j'.--‘.\.'ﬂ”‘v' ﬂum] i "1::‘1;:’;-1 e U‘!T};’T"T"'f‘l"& o

ﬂ":ilft-,’ |\,—\ﬂ 0 /Ju|ltgaﬂq1 ﬁ‘? TUT R "}.-bz'rﬁ’—q.

it R —{ 3. e T T N - &T—‘
VA ol YFEr ..:'}:‘\‘ ?.ET:F'F\'I" iy TrUTm J!) = d

Lo '-‘._l. f'll'
{),41,.,, = I el 3P m

i
!
1
!
!

.
o i

——

<kt 't'r*' XT3
r‘. - U- L]
| rg-z;’—-—ﬂ_” tﬂ‘ﬁ" r"'nr"’ é‘;—‘zlij‘_' -~V AaPrre ,q"?} o ! .._‘!

B
~
o~y
— ——

.:‘._11 el R |

e dad sl ", Lo AT

SRR e s gy w1 | slmE i

o T S S M ' L= [ '“'. -
S ‘.l 12..-_1-1' Aot B, 90 ¢ il f'-f-..? e v v g 2“..

iy I r
S Ee— A3 aroeii § pemmnl __) "‘g:"‘ &‘-—*——..” b - | b
b Yakid z,

J’\?W___W C_‘ b Iﬂ—‘l—"?':’_ ”mh ‘?7%_ 73

':72_"‘?‘7* 9‘31'!15' AT 52 ,;m}— ""—,:‘

,,,! ey 44,. " SIS R’Ri EE Al e ru't"] —lrZglm

:,;""‘H"‘.‘:h- LR T

— T o i
'a‘m- —w'-f(? 1A —2ir z-,m’ ﬂ}:?:’ 2 TF T /'n %-‘f{“‘f LA 5
) '\ o TN ‘B
A A frf;ﬁ‘[“ c{lt o 5 AT [ iy
=~ -‘1"‘ EEkd znq "u;*»(l g; ' ¢ o
Ehalga— ; 127 u o EZ71Rz1] ‘;r;’llld__‘-ﬁ H
= _,,r_.‘}_ PR — o by “
= = & = T 1 7 .?f-“:[_.‘-z’); [ t - i "c:.\ [ = -

SN e 1!
wf/_-if (ﬁ”’;;r:ﬁ:‘_% ST

..:---—o--_sn
\-a’ _2‘; AL BT,

5
A Rk L

B B T T

nn{-- zai\rz ‘_.fr‘m@

P : Ny £
- % " -éé'._‘"',g b i
‘.‘/ : a. '| =y "», fL _..‘a“""- g
o P, 2 1 4 s (e -.ﬁ-fv v
et gl Y% @m— @ A
. i I3 T L
_. k4 }

¥

TWO RUPEES; 7 o)
*DR copnnq FEg; o TWO HUPE ;:i
= 1 4
=)

L\g - { ’ECDPHNQ FEESO

Scanned with CamScanner




(5] .-:"— i £
T L
: o T e 3 Y 6 5.4
Y. e N AT ) G§ (N2 L)) T
1] L s & AR P T e 0 L e e A
\ U QRS o rrtesyd) - G eieRd Two usses. 1
’, . RICOPYING FEESONLYS) . EOR/COPYING FEES ONCY]) il,

Tdoan

Scanned with CamScanner

memm—ee S5 i Rl 192




10
.

AW

e YRR L
..t-..A.'\;-.- o _.. > &
Byt e
/

$ L L}

f‘@.”j : d‘( «-gz.fﬂ, f’h !ﬁ Sk
A L I

o
—— -

-“1‘?(;.1‘?

o ——

R A
a4 b W,

e e T T e
4 ) B

%f% 19/73-f 20y

- m—

.rn‘ ,{3"'!??".;“14 _:j.dl{ld‘l_‘;o

vl ':‘} el 8 Matllq :m J; M .r.‘iﬂn
pes L < it i
At A eule A e o7 J;r o4t [117 ;q:rr
. r - 4l ;'? J(ﬂlf ?’r -'f{' f’s s’r
= we |92 ZHES 3o fcguinn 7
ki L —_ — ?ﬁ l'-'F"':UT.f:"E
r y ; Fe D nyie
N\-‘.-:—‘ - ¢ tT Cl r'[ r-15" s [
. v ol o > ‘q o ;_;' -t p LT 32 b r?‘_{ 24
] 5 n :{' ; -- e ._l..ﬂ el . o
2 ] B0 TR PR = 9’“5‘(’;77 S0 [y Zirar 24
- S & | _-._? et B &l Jeq sc ‘.:L - ‘26
by e A e 7 - !"» o % 1 — jfff /"7- ""I'J'.‘IT ?.2" J? T =il
, e Ty 32, : 92 HOAT 2.6 | s
& TS R } oy .7 g% wriT G
ol : < )=
;e 3e Loy e it AT S I P ] 1.
i .%.":-- LAty | il .:J i e N3 f.:l-.' P 25 _j:."’ ey * _‘.-'_'.' l.".- ":—:__,-’“f-
e N i fo o An |9€ 72,56 D) =i
| m— L - “e 1] By d — - .
:.:E;.-:pi e :l:(: i 2el- f e - 5 2 ";-—. ?—G 11-;':':1];. L
S T T D e AT g B
3 £E L . ¥ ﬁ--_‘]ﬁ'ﬁ i DG I T
r e e A
? N e 55 75 G

76'.+' tr—— P4}
o N

T Ars. 2
(72 T i

= i
;‘:- == ce— £ -_.' i A o .
: | o EVZ 23 %_:?; 24
1" Z8pc '2T6 ClwEov— 2B J S
~— ! — = 7’.}‘:'?’““[‘ 26
e eSS B8 L e
(3 il —. Za e DI e Rt
i S s & e
= TE FF - 1L
'? Avg 24 Lf'{‘r{, b B :
?7 — p— 2:?

f{, .J"';--r I’;c. s
: “?"3 —_—— -

!’ri’,sn‘-"'—’." 5= et

121 G It 1) e 72 ":_’ e
. e ,_ﬁ. ;_.,|.,_ Yl doapta 25
: L2 s :
e T st-grae 3¢ (BN T go
fag =0T 7'_9 ,:,q--m 29 |B2%

3J #rT o
BU-g3E 35
oh VL e

r~
26 STwa Adr-

g -,
%}/

2% :'52 urrrfTZﬂ' 24
26 ,_5'14 EFTL Fa_

c'f'-- n— &¢&

.o
9% M

o
14 FA%

I o
i % e
s

£d¢r

I ,,f} s TATT (6

G —— res .

tog sy ge |
fl""f'.;_ljg?T Se /

joX £ulz.. 249
166 I 4o
107 GorToT 2
108 ST
{@-ﬂw‘?" TN, s
HE T e

M IFF—ga

n
\
4 3
4
h)

o e | s

I3 Tarer s

It T 5.4

s = tem ¢ 3
e dvg 2

- -“,}!!Pzw\-\. -
! T"‘Il '.-.. 1:“'

semsnas

ek v
i km& %.;'-#‘?r‘.n

i i

Scanned with CamScanner

193



e @"
e aedewe e
e of g g
-Ehwc‘— T 3 )

ik AL T N -V
R Wer osgi & aer D RO o5z ey | ’
Moy

l:n\
3Trga” ﬂbﬂl,—l.}[,{ L e c;mr"g
pRIb cr'amgq IS I K Eh 713151':1 oF TOTE | Y
.“\

SEIGy MHIF‘ e ‘HTG&I v /Z’Ijuc-/g_bg.p-—fll, i
T Jifay R s e -r:n g *
c‘!:"-!:::ﬂi.;\" @l

Y .
Zcieq IR T
%UQ-—&[,.” N —H_E'I'. 1'-[ (_'}Tn '!rfﬂ ﬁ&’l A ?_%"—'

'S T’":‘- "g‘vﬁi Ticigy b’b le ‘fa/g {-5'/:\&11 Ny g R ,
‘Ll‘ﬁ}r@lm”‘ 3 m - f
el T It 2 i =
N g B —-r.m;P‘—A ﬁ'-'lﬂl X rrﬂ
ol 11“*“ T8 @Ry By eET w2 Wea
T e

mrj A srororc M ur :cg:Cr v - gl—
i\
{\”5‘““%\ %'FL FH ‘u—-v‘.l?lan" "e:&n '

<y é‘lﬁ‘d %ﬁwow‘ﬂ" e “‘3—“‘
'T’I@J’,.l— p?r‘»’*
¢ GRS '*“'.:C‘}“;% g8

@ =2 oo Al |
i
A

w@—'tf*ﬁéﬁ ;.‘
ES *?-ﬁ%;ﬁrfwiwv :-

_, . fa
‘r f{? EYTER T ma RUPEES: ,w-"f
4 {FoRxcoPYING FEES oLyl

Scanned with CamScanner



O h|";‘7Tr1— =S

S m
k-ﬁw S S hﬁ__ﬂ_ﬂ.;

ﬁl

-----_

akee 0 A JHI'

'{'_uPl".:.

B e A Y 8 B e

e L B s ‘”‘F‘" R
it H‘] =

ﬂ\cll‘l L'(”Ff "r_‘]r_,r-'rﬂ -"}D !:Tﬂtcw

%Jb "w_'—rhﬁj

@ -{"rmj ‘e ‘=f &

@ v AR

©-‘T:£T --ai.t
@)q—n—r 2.

RGBT -.1%'
O Wﬂj — :!u

@ “fr:%—_qﬁ'

%) | THET - 2.4
?'l’-. . ..-":Hl IIL'J” ) R | 6

?'""l ' Feamhe

-3'; "i:!h‘:tr‘r;‘

}-—-ﬂt,a_- — 24

L 31‘ "I'}) _l: 2 ﬁ‘)_ :._
“._‘ID—--—@———'_ Ay i
%ﬁ—u 3" Pomrt o

-—- 30

e ; -.--.--_:;"'.ﬁ
; 3‘2"-."'531%%;7}%;- 2y i :

i

FAMO s334 DNILS fﬂ-

. S
PR S TR e

2E fgf:j:;-"" ”]
T“sl P '_‘Jfﬁlfr:%r’ “‘:E o 25 x 1‘6" E‘_«_-}r‘%"

=
AR

4 pNILdgo Hod?
R

$33di1H OML

e
oy e
5 e

i (fAIhO’s33
: A

1y
Wiy

:
Ly ™ 1

87

Hody 02 H
jﬁ i
pj12
i~
},r} adse
D) HE@

B S 2N R )
BT - 2 R g
.._I:! T-.- 7 -‘.'-,.I
R o |

'lrg:_:'!_-“i, e L

%

Scanned with CamScanner




B4
i
43
s

LX)
1
s
L]

&

Wl

G
had

2‘
l
i

3 E'-‘T'vﬂ'eﬂi \%‘@—l:.-—'iﬁlm
mT""@ﬁT&G] s joon) BT L am 21027 »
%]Tt‘ allzi
& "‘\?T”— %zw\r‘rr a;wri-?/ym-/-?n:u /01 -ﬁ'f"ff 7 1%:’
:I’Ih‘f

B
m?‘ ﬁﬂ*lﬁws

wﬁm‘i‘r?r

- 'L_‘«‘:’.“Z’—’T;E:s.,

Eiih:
ALl

'E"T'ﬂrf r]

A\

L]

1=
q\l .}jr!
91 aird

i
= & et e
FEER S 4

R
n

3 L e
y =

-%’:‘_1:1??—@%7‘ ~=.WT"‘"F‘

Wﬁmﬁwf% Wﬂsﬂ‘g

?}*ca’ﬂ‘-:m-r—' %V’?T-‘v‘ rch@*—
WG}W‘WW,W

T atiar

"
0
ke
rw

e

RRRNE) et S R

1.‘.“

T ant

n.u]nv-\
Pl Ml

= .
Scanned with CamScanner

196

"



